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(Received the assent of the President
on the 18th April, 1973; assent first pub-
lished in the Chhattisgarh Gazette (Ex-
traordinary), dated the 27th April, 1973.]

An Act to provide for the better
regulation of buying and selling of agri-
cultural produce and the establishment
and proper administration of markets for
agricultural produce in the State of
Chhattisgarh.

Be it enacted by the Chhattisgarh
Legislature in the Tewenty-Third year of
the Republic of India as follows:-

ARY
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[SSGTE TSTTH (STEIYRY) fdih 20.12.2000 TS 77-78 T 11T

AF 1.
yRfAH
1. Gféra 7, foar qen IReH-
(1) I8 Atuf=m ssfiaTg Fiu-
Ius quet AfufEw, 1972 w81
TR |
(2) 391 faar H’{U‘f DG T
T
(3) g T TR 1 w1 g S
T TER, A=A g1, F7od &L |
2. IRy — (1) 39 stfufam o,
W& d 3 T e oTufard 7 gi—
(%) “Ffg-3qer ¥ aAfaga T F,
SUM-HTY, -, AElet

qie[, AT 9Ted a1 ax Sa el
T SARA' [+ 571 fob ST
T fafafde

CHAPTER L.
Preliminary

1. Short title, extent and com-
mencement.- (1) This Act may be
called the Chhattisgarh Krishi Upaj
Mandi Adhiniyam, 1972.

(2) It extends to whole of
Chhattisgarh.

(3) It shall come into force on
such date as the State Government
may, by notification, appoint.

2. Definitions.- (1) In this Act,
unless the context otherwise requires,-
(a) ““agricultural produce’ means all

produce' [***] of agriculture,
horticulture, animal husbandry,
apiculture, pisciculture or for-
est as specified in this Sched-

ule;

L. meqew i . 5 6 1990 g1 (AT 8-2-1990 &) feredifua |
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(@) ‘s’ ¥ Afudd g, @ =aflla
T 31 IRER FSreent Siifereht A1
e quid: HiY IT§ W SR
Bl 31 S 379 T % feru—
() o1 W= & 99 g, A
(ii) 3T9 °fet =1 SToF et oF 99 g 2
(iii) 319 SALIHTA THeTor 2 319 Figsd
% frelt T8 wewg &, S fh 3w
sTEve () # faffe g, sfllen
T % A OIS F A gRI
1 T Ao W, S R R A
T o 9 H 27 B foheg O &5
3T TUH AT L, W T AR
SI;
Wl a1 &1, Toheg SHP ST=id -
U 1 IS IR, ST, TEEhoThat
(TR, T, et a1 B e el 3Tl &
AT, Jerdl AT THA FTU-3ITS o I
# off T g
“(@w)— “gfiar” ¥ sifda T =afllq aen
IHR/ITR Tt A1 Ui, S of
e UF 9E, S W R AfHa &
qT 39 |1l Feme = @ B,

'[(b)

®
(i)

(iii)

“agriculturist” means a person
whose source of livelihood is
wholly dependent on agricultural
produce and who cultivates land
on one’s own account,—

by one’s own labour ; or

by the labour of the either spouse
; or

under the personal supervision of
oneself or any member of one’s
family referred to in subclause (ii)
above by hired labour or by ser-
vants on wages payable in cash

or kind but not as corp share ;

but does not Include a
trader, commission agent, proces-
sor, broker, weighmen, or
hammal of agricultural produce
although such trader, commission
agent, processor, broker weigh-
men or hammal may also be en-
gaged in the production of agri-

cultural produce;]

(bb) “Family” means a person and his/ her,

wife or husband, as the case may
be, and his/ her children, father,
mother, sister, and brothers, de-

pendent on and residing with

”

him.

1. HeAg<y e . 11 99 1985 g1 (faAmeh 12-6-1985 &) wiawenfud |
2. B . 22 § 2011 81 (591 10-10-2011 ) Ffaeentyd |
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‘| § Afvda T stfuftam & e
Ty foran T BsieTe 9 S
faqur e
se3ufaferl I Ifd § o180 W STef
T T Sufafir;
(o) “ameiller & sfda § et s el
3R U 1T TR FeAJeR3ar ¥ |
«erfierat & i & T =aflla s
sto franllar 61 8k & do1 T3
HHTER H ST<dfad o T HHNH
71 gt < gfaha TEd HiY-3a9
1 53 AT § AT TS YT T €,
Y 7T AT H T € IR ST
3R o 39 Frenllar 61 ofes e &
1S AU & F R F A1 HUEl &
& A H] forshar o ferg osft 7 -
SUST hT YT T © AT ST AFReT
T oIl ¥, AUSt-&F § 3Y o= § ad
Sl § 39 folT I o1 TG0 hEal
¥ R ero fraillarent fersha ST St
&
(TF) faaifyas:
[(Tew) “wdfag @dt’ & sifvga & foet
el g STt fH W 3T A
1 Y 3T I St 59 TE < feated
TR o 3T HEAT foh IHH! FHf 3q
FRH faffce o T & STl |
[(Teee) “dfag @t F0° T 1f0a &,
Wt 3G o LA G TN

(M

)

(®)

(©)  “Board” means the Chhattisgarh state
Agricultural Marketing Board estab-
lished under this Act ;

(d) “Bye-laws” means the bye-laws made
under Section 80;

'[(dd) “Collector” means the Collector of
the District and includes an Additional
Collector;]

(e) ““Agent” menas a person who on be-
half of his principal and in consider-
ation of a percentage upon the amount
involved in such transaction buys ag-
ricultural produce and makes payment
in cash, keeps it in his custody and
delivers it to the principal in due
course or who receives and takes in
his custody agricultural produce sent
for sale * [within the market area or
from outside the market area, sells the
same in the market area and collects
payment therefor from the buyer and

remits the sale proceeds to his principal :

(ee) Omitted***

'[(eee) “Contract farming” means farming
of agricultural produce on contract ba-
sis by a person on his land under a
written agreement with another person
to the effect that his farm produce
should be purchased at a rate speci-
fied in the agreement.

'[(eeee) “Contract farming agreement”
means the agreement made for con-
tract farming between contract farm-
ing buyer and contract farming pro-

ducer.

1. B AMEH . 9§ 2006, B.31. TSI TR feTieh 10-2-2006 FRT 31 €AY |
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'((seeey) “dfaq @dt SURSH” &

sifyda & T =flla i et 4ff =
foreht wifae @t o fofad SR o s1eH
FHY IS SeAfed HRAT R |

(=)

(®)

¥ T = flla et o wniier) & S
Hfaer et @ foreit foafad R & 1A
HY U I HforaT el S | HA
FAE |

YA §, T Wi et Te IR
YR ThET ScTeehT g i Tifdfafeml
% fau feen mn &7 SR S @
sifyfEm, 2013 (.18 ¥ 2013) &
T YT USER % FRER HeH
Tfafafe=l o o e o How &1 Td i
ToReT ScTEehT & T o ToTe shrel sha
B qd1 $Hh oy &1 fewm, foeem
SAACHT o S et S & 3} I
T, 35k AR Gt s1eran ARfara ffy
B frarwr &t it &1,

‘“qey Waae” ¥ Afvda € 39
sttt o e gl ssiere T
Ffy faqum a1 &1 yeiy gametsd iR
T eglla, Avet, Beiiag off g

“quey’ § afula & U/ 4 % 1A

(eeeee) “Contract farming producer” means

a person obtaining agricultural pro-

duce on his land under a written agree-

ment of contract farming.

(eeeeee) “Contract farming buyer”” means

«2

[()

(2

aperson, company or partnership firm
who purchases agricultural produces
from contract farming producer under
a written agreement of contract farm-

ing.

[(eeeeeee) “Farmer Producer Organiza-

tion” means an organization which
is built up by the share holder farmer
producers for the purpose of agricul-
tural activities and is a body corpo-
rate/ companies registered under the
Companies Act, 2013 ( No. 18 of
2013) and engaged in trading related
activities of the transaction of primary
produce and works for the benefit of
the farmer producer and part of its
benefit be divided among the farmer
producers and remaining amount be
invested in its share capital or reserve
fund. ”

“Managing Director” means the
Managing Director of the Chhattisgarh
State Agriculture Marketing Board
appointed under this Act and he shall
also be the Commissioner Mandi
Chhattisgarh;]

“Market’” means a market established

under section 4 ;

1. B AYMIH . 9§ 2006, B.7. ST STEER TR 10-2-2006 SR ST F M0 |
2. B U9 oA 8 W 2015 R B.7. T ferAieh 8 T8 2015 R Tfreenfi 17 €enfid |
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“quEl-g ¥ ¥ Afida ¥ 9% &
forger foTe ey 4 o 37efi Auel wenfia
EARIERIF
“qug) gfafe T ARUa T U 11 %
a1efe Tifed =t ¢ gfufa;
“HUS FABRY’ F AT ST T
TITdSh, T dTal (T ET),
ATUSHTeh, AT, Td &1, qem Ta
o= =fllq ford famt an sufafien &
FHA HEl FERR kw9 H OHIf
mm;
‘A quSr | forell HUS-giTor &%
gy, AT ¥ RIS T & S e
51 IUHRT (2) o @UE (W) & A
T AUl (HIehe W) =i fopan e
3l
(3) “w<t wimor a1 fadrw g Wt wivwr
91 IHE qiOr A1 fRAE/SuEE
IUHS FIOr’ F fRd TSt & F ey
H aAfga € g T faffae wom,
TSI 90 5 %1 SU-910 (2) & =1 (&)
o ST HE Wi oy ag Het wiy
T IU-HEr gior A feram/zudlar
IUHS! TiTOT ENfe feR T R |
rei— Atyafla <syauer g
& AT “BTE S S &5 ]
'[(®) “aAfugfad Hf-39sr 4 freht 7ot
& dory B AT ¥ gHe U Sus
St sTEE W fafafdw= 1)

(1)

(=)

(=)

)

2[(=-1) o= Tumer P § ifima & T
THR R GHI-GHT T JmEenfa

(h) “‘market area’” means the area for
which a market is established un-
der section 4 :

(i)  “market committee’’ means a com-
mittee constituted under section 11;

(G)  “market functionary” includes a
broker, a commission agent, an ex-
porter, a ginner, an Importer, a
presser, a processor, a stockist, a
trader, weighman, warehouseman,
hammal, surveyor and such other
person as may be declared under the
rules or the bye-laws to be a market
functionary :

(k) “market proper” in relation to a
market yard means an area declared
to be a market proper under clause
(b) of sub-section (2) of section 5;

“market yard or special produce
market yard, or sub market yard
or farmemers/ consumers sub
market yard” in relation to a mar-
ket area means a specified place de-
clared to be a market yard or spe-
cial produce market yard or sub-
market yard of farmers / consumer
sub market yard under clause (a) of
sub-section (2) of section 5 ;]
2[Explanation ; The expression
“sub-market yard” shall include
“haat bazars”;]

1[(m) “notified agricultural produce” in
relation to a market means all such
produce specified in the Schedule:]

2[(m-1) “Other Backward Classes”
means the other Backward Classes

of Citizens as specified by the State

1. TeAuRS AT 3. 24 9 1986 BRI (f&ATe 21-7-1986 &) wiaeenfud |
2. HeAYRY AT . 27 99 1997 8N (AT 15-6-1997 /) ST=7: %20t |
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AT SHHh TH-85 T=e1H-4-84,
feaier 26 fegssr, 1984 H Fenfaffds
NIRRT o1 37 TUSeT a;]

[(T8) “Ble AN’ T AT T g @
flla st fordt T T W =6
farf¥= werR =l Srfergfed Hu-susi <8
fllereat & =1 %h1E Tk AAfefaa it 3us
R fldea & siferes =1 T <
T I fRdlt +ff w e 7 =R flldea
o= § 71§ flleeat faeret, st qen
T ! o SR A HA T O]

2[(Tws) “ya@REr ¥ aAfudd § ot e,
I, foae sarn, o= e,
STRITO0T T, ST, TAMT, F@HT A1 g
s aAfufsran s forddt FHfu-3os =
Y% IR W 3HE AfTH ST &
& I S BT

(TesT) “YHEHER ¥ afudd ¥, #
T AT ST F9 IT§ F THER
RIS 99 T 21 ik e g ohdl
&3]

S[(TTTTT) “IAgqfaa Sfaar” i
“orggfaa SHsIfaal” 1 9t s1ef g
S 3 NG o WU & TwE 366
% SHEIT: WUE (24) 3T (25) | fean mn
;]

(see) “fafmir & sfia &, s &
Td &Y, AR, ThR a4 07 Fi
IqF Ao waeH & o fora
TER o 9 SR ey 39 74 v
fafa=1 Ty, SRR, TeRR a1 0 A
GASH/ARH 0 T BT g |

(Seessey) “fafmiar & eifiga & =i
T =Afla, s v 3us ¥ fafmio
IR a1 Fif5en WeET g’ S gl |

Government vide Notification No. F.
85-XXV-4-84. dated the 26th Decem-
ber. 1984 as amended from time to
time;]

![(mm) “petty trader” means a person who

does not hold more than ten quintals
of various kinds of notified agricul-
tural produce or four quintals of any
single notified agricultural produce in
stock at a time :
Provided that he shall not purchase
more than four quintals of cereals or
two quintals of oilseeds, pulses and fi-
bre corps, in a day:]

[(mmm) “processing” means powdering,
crushing, decorticating, husking, par-
boiling, ginning, pressing, curing or
any other treatment to which an agri-
cultural produce or its product is sub-
jected to before final consumption ;

(mmmm) “processor’” means a person who
processes agricultural produce by
manual or mechanincal means;]

3[(mmmmm) “Scheduled Castes” and
“Scheduled Tribes” shall carry the
same meaning as assigned to them
under clause (24) and (25) respec-
tively of Articles 366 of the Constitu-
tion of India;]

(mmmmmm) “Manufacture” means con-
version of original look, size, shape
and properties of the agricultural pro-
duce into other product having new
and different look, shape and the prop-
erties or mixture/combination there of
for the commercial purpose.”

(mmmmmmm) ‘“Manufature’ means a per-
son who manufacture from a agricul-
ture produce by manual or mechani-
cal means.

1. TeAuRS AT 3. 24 9 1986 BRI (f&AieR 21-7-1986 &) wiaeenfud |
2. HeAYRY AHfTEE . 18 T 1979 81 (feAieh 7-6-1979 &) o7=i:xnf |
3. HeAYRY SAfHfTE . 27 99 1997 8N (T 15-6-1997 /) ST=7: %20 |
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(®) [***;]

(o) “qfaer’ & 1figa ¥ foreht wodt wfafa
&1 |f=a;

() “=AmRy & AfTd T IS W@ S
ST 9 HRAR ok TIMHT STIRH
forell rferggferd fu-Sust =1 e =
fasha T © iR 9 srtd Tan
=flld & St HU-3991 & FH=hor H
T BT foheq STh STITT 39 SUENT
% @ug (@) § 1 IR Foh
TIT

'[(or) “F=it woet giror f=it Samoet
groy, fast feam Suats!
e §° F #Afyga T woet &
T T TR g AT ferd gimor
T fy=1 TH1 ®9M, ST STEH
1 fosma T =f®/ 98/ foam
Icqresh HISH g o= w4 =,
5o 39 Afufem & 1= 39
ERIEEER NI IR |
F famom ¥ forg i o T

) “Jsitea safe/ dear’ ¥ Afvyda
T T =afw/ greq, st fsit 7oet
oy st sgmoet giroy st
TR SUYIHT 101 T TATIAT B
7ot e B USiigd 8T,

[(en)“efdwa A T s lE’ o
afyga & saifAst wEat &

forqum 2q TEn iR (S 9),

() [**%]
(0)  “‘Secretary’ means the secretary of a
Market Committee;

(p) “Trader” means a person who in his
normal course of business buys or
sells any notified agricultural pro-
duce, and includes a person engaged
in processing of agricultural pro-
duce, but does not include an agri-
culturist as defined in clause (b) of
this sub-section.

T(q) “Private market yard/ private
sub-market yard/ private farmer
consumer yard” means such place
other than the yards notified by the
State Government in the market
area, where infrastructure has been
developed by a person/ organiza-
tion/ farmer producer organization
for marketing of notified agricul-
tural produce holding a registration
for this purpose under this Act;]'

'[(r) “Registered Person/ Organization”
means a person/ organization, who
is registered in Mandi Board for es-
tablishment of private market yard/
private sub market yard/ private
farmer consumer yalrd;]1

T(s) “Terminal Market Complex”

means a complex which is devel-

oped and operated by private enter-
prises/ body corporate/ companies

registered under the Companies Act,

1. BT TS fere 8 12 2015 gR1 wiaeenfud |



S.2

The Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972 9

St St sfufEE, 2013 (F.
18 w1 2013) & =3¢ gsfispd
st sem (gexursiy)/ ffia
ema / &l gra faskfad oo
garfad g7 qdn St I WEHT
g fafea Ofa 7 w5 &1 &
=afa BT

(2) afE o7 T 3IYA < fF w1
=flla 8 sifufag % oy % foe
¥, A7, o 54 forer o ol o1 fafe=m
sifam g o for tan =flla wfu-3ua
i IR a1 gig F o e

FEAF 2
wfoedt st e

3. fafafde &= & sfugfaa Ffu-
399 & fauum 1 fafamm 0 & o
i SAfGETI— (1) foelt T &= 1 o, f5er
b fore wueh o1 wenfud fohan ST yatfora
81, T gifeet g o foret wfu-sus
T UZER I Al §R1 RS T STsAreE
T ST, T LR, AT §R aA
TH o= fa o <71 T fafea = 5[, (-
3TN & HA-Tasha 1 T &3 ° faf=mm
F & fo), s fom stifergem & fafAfde
o ST, Hoel Tenfid & & 310 SR
T ST T R |

(2) 3UEN (1) & A& stfergemn &
g hia g fop fret of T emafs an
e T T HhR g for=am feman S
St foh T

2013 ( No. 18 of 2013) and duly
selected by the State Government in

a prescribed manner for the market-

ing of horticulture produces.

(2) If a question arises whether any
person is an agriculturist or not for the
purpose of this Act, the decision of the
Collector of the district in which such per-
son is engage in the production or growth

of agricultural produce shall be final.

CHAPTER IL.
Establishment of Markets

3. Notification of intention on
regulating marketing of notified agri-
cultural produce in specified area : (1)
Upon a representation made by local au-
thority or by the growers of any agricul-
tural produce within the area for which a
market is proposed to be established or
otherwise, the State Government may, by
notification, and in such other manner as
may be prescribed, declare its intention to
establish a market '[for regulating the pur-
chase and sale of agricultural produce in
such area] as may be specified in the noti-
fication.

(2) A notification under sub-section
(1) shall state that any objection or sug-

gestion which may be received by the State

1. " AT . 24 | 1986 81 (& 21-7-1986 &) wfoeenfud |
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R HI, o= # fafafde =t s
Frell UET SHieATaf i, S Teh 7 & &7 |
&, i 9T €11

4. AUt HT TYMYAT 991 IHA
sfygfaa Ffu-su9 & fawom =1
fafem— um 3 % o1 S & T
sAferg=m ¥ fafafde %t 7 wremafy &
3T T % 9T iR TE et
qe1 gerrall W, S TH 3199 o o 91
U, foaR 37 & Uv=I qen TE S,
TS DTS B, I STETTH BT, HA & TT
T TR, 3T A= 51 9 3 &
el srfergem o fafafde fomd wr &
1 39 fordt v & fag, =9 srfufem
% g o fag, ! eyt 7 faffde
1 TS HIY-3US o ey H HUST wRfa
FR GHM] 2[R 39 THR wfad =t T
TUEl T I ¥ W SR S S|
st o fafafewe fran S )

Government within a period of not less than
one month to be specified in the notifica-
tion shall be considered by the State Gov-

ernment.

4. Establishment of market and
of regulation of marketing of noti-
fied agricultural produce therein :
After the expiry of the peroid speci-
fied in the notification issued under
section 3 and after considering such
objections and suggestions, as may be
received before such expiry and mak-
ing such inquiry, if any, as may be nec-
essary, the State Government may, by
another notification, establish a mar-
ket for the area specified In the notifi-
cation under section 3 or any portion
thereof for the purpose of this Act '[in
respect of the agricultural produce speci-
fied in the Schedule] 2[and the market
so established shall be know by the name

as may be specified in that notification.]

1. wegRSn SIfufTem 3. 24 |9 1986 81 (e 21-7-1986 &) wfoeenfud |
2. WEAERY ST . 18 9 1979 81 (e 7-6-1979 &) 1. %efud |
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5. HE-gior qen qa He-

(1) () T Hel & H—

(T) Ueh HEI-TIT01 BT, TR

'[(weh - ) T o & forq wep 1 aaferes
IO & Hh |

() T T eAfersh STHET FiTor g1 e |]
(@) gA$ HSI-Fi0r =1 | [3uHEt-
HiTTT] < T W Het e g |

() AR/ e I HiTed,
St avet are/ muet witfa ¥ dsiea
B, % N Y fed Ueh 91 Uk ¥ e
st 5t oy fsft 39— Hudt gy
it ferdm SqeieT IO, Tt e
mﬁﬂaﬁ:]z

2[(9W) T A TFH F A 2T A
FHeA I 81 T )2

(2) T GEhR, U1 4 % A sAfeg=m
SR B % 9vE, dgrnlE i,
SATYE=A g—

'[() fereht Faffee Tom =1, foraeh st
TUE- &3 H I Sl T, STBII, Gl
T A1 IRETS A7l &, Fenfeafd get-
T A STHE-HiTor ! [ fosre ag
TS YTor qen <A1 ferar/3usilar Su-
H@W’]l a‘rfqaer;%ﬂ];aﬁ?

(@) '[Furfeafa T FST-TiA0T qen
SYHUE]-giTor A1 foRiy a%q Het
qen = forar susdillar su-qoet wimo
&gy H, HE & H o Tl faffse
&3 1 g Hel =iy o 1)!

5. Market yard and market proper:

(1) (a) In every market area.-

(i)  there shall be a market yard; and

![(i-a)there may be one or more yards for
special produce.

(i) there may be more than one sub-
market yard;]

(b) for every market yard or ![sub-
market yard] there shall be a mar-
ket proper.

2[(iii) There may be one or more than one
private market/ yard private sub-
market yard/ private farmer con-
sumer yard for market area, man-
aged by a person/ organization/
farmer producer organization which
registered with Mandi Board/
Mandi Samiti;]*

2[(iv) There may be one or more than

one Terminal Market Complex.]>
(2) The State Government shall, as
soon as may be, after the Issue of
notification under Section 4, by no-
tification,—

'[a) declare any specified place including
any structure, enclosure, open place
or locality in the market area to be a
market yard or sub-market [“or spe-
cial produce market yards” and “or
farmer/consumer sub- market
yards”]" as the case may be;] and

(b) '[declare in relation to such market yard
“or special produce market yards”
and “or farmer/ consumer sub -
market yards” as case may be any
specified area in the market area to
be a market proper. ]!

1. B o9 T 10-10-2011 SRI 3T LI |
2. B I fedie 8 W 2015 gRI ST Tenfua |
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6. SAftrgfaa Hfy ST & fagqum =t
fr— o 4 & e foret Wt &

TTOAT 1 W, —

(F) HTE oft TR TR, qoTa gt
fortt sffrafafa & stafds feat o
% TId g ot HEl-8= ¥ & ol T
1 ferdit SAferg e Hv-sust < ferqom
o T =1 < Fofor shm, 1 3ent T
G, 7 TR A1 T TR A TR
ST H AR A A 39T i fed
ST, 9 3! TATIAT hi ST, - ST
I W S SR 7 TR T H
A ST T 31 € R,

(@) g ot Aflla 37 siffam & qen sk
AT s T et qen SufafuEt
% IUSHT h STTAR o THama—
() Wl &9 § & fhell ®E &
ST fad FHH 39S o foavE o fag
SYAN T R TR, Al
() TE-a B T FAHRI 'Y
T & G HO:
TR Y i FE off Fa—

(%) TH FT9 39 & fosha a1 Fa FI—
[(u) Toraen foh Scaee e SH
Torshan 21 23R e forsha feredt T =aflla
I, S o 3H 19T W SR SUNTT
% fau wdzar 21, T® IR # =R
flerea & emftes gfmor & foan s
B8
() = fR | T e T T
(&) Foreent s =1 fasna ferelt B
SAAR[+] GRI fehell STefl @15

6. Control of marketing of notified
agricultural produce : On the establish-
ment of market under section 4,—

(a) no local authority shall, notwith
standing anything contained in any
enactment for the time being in
force, set up, establish, continue or
use or allow to be set up, estab-
lished, continued or used any place
in the market area for the market-
ing of any notified agricultural pro-
duce;

(b) no person shall, except In accor-
dance with the provisions of this Act
and the rules and bye-laws made
thereunder,—

() use any place in the market area

for the marketing of the notified ag-

ricultural produce:

or

(i1) operate in the market area as a

market functionary :

Provided that nothing herein shall ap-

ply to—

(a) The sale or purchase of such agri-
cultural produce-

() the producer whereof is him-
self its seller and such sale is made
in quantity not exceeding four quin-
tals at a time to a person who pur-
chases it for his domestic consump-
tion;]

(i1) which is brought by head loads;
'[(iii) which is purchased or sold by

a petty trader 2[***];

1. TeAuRS AT 3. 24 9 1986 BRI (f&ATR 21-7-1986 &) wiaeenfud |
2. HeAYRY AHfTEE . 18 T 1979 8N (feAieh 7-6-1979 &) ar=i.xnfe |
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[ (dr=) Tormen s ferdt wiftrea 3o woa
%1 g % FHMIR gRI AR Gl
T &, SiraTe 19 9% AR
T 1 TRt o7 TH TRt a1 Heen
Y foran ST 81 99 T59 SR g
Qren foaeor ggfa o sTawden aRget
o1 faawor &1 & o wifergpa feran
TR
(@) THAT JF | FHi IS 5 F H h
ToTe T ST BT ST ol o,
fafeq womr & stean foredt TRl
qrEEdt 9, 5 AUH IH wH H
e & T, Tt Y Sue & 3@
ToRdr T STV, R ] @1 g}
T 9% i off & ™9 WK,
stferg=r g, e fafafdw fdr S amer
FRUT 9, T HEl-43 & gay H, | R
St ¥ fatfes fhen S=, 36 g2 &I
TATEd L Fehht 11 foh Telardt Tigeh o ©S
(%) & SUES (J1) & A ¢ W 2

qT 3.
Huet gfafdt &1 e
7. ot wiufa Ft T9AT a°1 ST
- (1) 93 Avel-a9 & fau

() *#]

?[(v) which is purchased by an authorised
fair price shop dealer from the Food

the

Chhattisgarh State Commodities

Corporation of India,
Trading Corporation or any other
agency or Institution authorised by
the State Government for distribu-
tion of essential commodities
through the public Distribution Sys-
tem. |

3[(b) the transfer of such agricultural pro-

duce to a agency authorized by the

State Government for the purchase

of agricultural produce in support

price from prescribed places or a co-
operative society for the purpose
securing an advance therefrom:]?
Provided further that the State Gov-
ernment may, by notification, for reasons
to be specified therein, whithdraw the
exemption under sub-clause (2) of clause

(a) of the preceding proviso in respect of

such market area as may be specified in

the notification.

CHAPTERIIL
Constitution of Market Committees
7. Establishment of Market Com-
mittee and its Incorporation. (1) For
every market area, there shall be a

1. " AT . 24 | 1986 81 (i 21-7-1986 &) wfoeenfud |
2. HEAYRY SAfUfTE . 18 T 1979 511 (fATh 7-6-1979 ¥) 1= %eftod |

3. B s feis 8 7 2015 gRT ST Tenfue |
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el wfhfq g e SRR
gt AU 8 e |

(2) '[wre quel gftfd 39 9™ g, 5
Toh Uit HUSt o feTq o 4 o6 el Aferg=r
T fafafdw foran o 21, @ ftha freem
T ST WA SRR ST T SHRT
Teh | T BT SR 3 o7 fmfha
Y 918 =l wehtt qen 3d I & 36k foeg
TS AT S Feh T 3T U fel=mt &,
Tor 39 stfufae g = 3uek o7efiA stferifaa
TR STl s1earefi 18 d g, og Hidel st o
fore e foret oft wsafsy st 21fsid &, aRo
T, T TR, T= I1 ST ST B
% fau iR g0 sifufrem & wem! & fag
SATETIS I A 9 H & fau qa™
Frfi—
fafea qa o1q= & fom foshar & gW, T2
% BRI A1 A QA1 SFaRka T HI
ST |

(3) THa g forelt off srfufatafa
T srfae fondt off aI1q & 2 gU off, Tw
Tuet winfa g% waeE & fow T
el Sl S |

Market Committe having jurisdiction over

the entire market area.

2) 1[Every Market Committee shall
be a body corporate by the name speci-
fied In the notification under section 4]. It
shall have perpetual succession and a com-
mon seal and may sue and be sued in its
corporate name and shall subject to such
restrictions as are imposed by or under this
Act, be competent to contract and to ac-
quire, hold, lease, sell or otherwise trans-
fer any property and to do all other things

necessary for the purposes of this Act :

Provided that no immovable prop-
erty shall be acuired, transferred by way
of sale, lease or otherwise without the
prior permission of the Managing Direc-
tor in writing.

(3) Notwithstanding anything con-
tained in any enactment for the time be-
ing in force, every Market Committee

shall, for all purposes, be deemed to be a

local authority.

1. TeAuRw SAfufT %, 18 ¥ 1979 8RT (f&Ai 71-6-1979 &) wiaeenfud |
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8. WM Yy &1 g<afs &1
wuet wfafa ¥ ffea gF— (1) =0t
wfufa fordt T mfve § I8 o1l
L R foh 98 IH oTU1 Fig T yfH =
o, S AT & iR feed B 8iR
ST HUSt S TN % STeFalEd qd T
IR §RI HUST & FASHI o fol SU=mT
T AR ST o, R Y < IR T
TIER e U g % T 919 &
iR Fernfearfa i =1 werd =1, TH FaeET
R, fSert for 37 o9 R &1 93, Auet
qfafa &1 el w3

(2) TR T YTIEhRI b1 SUEN (1)
% ST STeITE YT T S A ¥ A
& ot SreTaty o X T TR aen
T wfafa & otra sl STumr & s1Eia Fig
N 7 81 9, 9l HUel widfa g oTufaa
oJff =1 o 39 stfufam o garsHl o fag
wftfa 7 fafed 21 e iR T it
I T gfqet 1 W™ K e smemm s
b Fetl]eX gR U (5) & AL eraenia
IERIIRE

T forelt T TRt 1w
et forelt TRt offH =1 Wad < Heiy § <7
T T S T T Wi % e o
Hefya sifufafafa 7 safds suerl &
YR W 388 Tfed gen o foeg To ffea
g % fou fedt of g &1 dem T
IERIRICI)S

TG IE 3R off fop Ferllex o sTRe &
AT HE ff TR, TH TR 1 TG o
T o & i, T TRHR Hl ThA
TR

(3) T TR ST (2) o AL
wogl wiafd & ffed g et qfH =1 e
1 oo O fafed 89 9 @A <3 &1
Aty o HiaX IREst T W SR garla

8. Vesting of property of local au-
thority in market committee.- (1) The
market committee may require a local au-
thority to transfer to it any land or duilding
to transfer to it any land or building be-
longing to the local authority which is situ-
ated within the market yard and which
immediately before yard and which im-
mediately before the establishment of the
market was being used by the local au-
thority for the purposes of the market, and
the local authority shall, whithin one
month of the receipt of the requisition,
transfer the land or building as the case
may be, to the market committee on such
terms as may be agreed upon between them.

(2) Where within a period of thirty
days from the date of receipt of requisi-
tion by the local authority under sub-sec-
tion (1) no agreement is reached between
the local authority and the market com-
mittee under the said sub-section, the land
or building requierd by the market com-
mittee shall vest in the market committee
for the purposes of this Act and the local
authority shall be paid such compensation
as may be determined by the Collector
under sub-section (5):

Provided that no compensation shall
be payable to a local authority in respect
of any land or building which had vested
in it by virtue of the provisions contained
In the enactment relating to the constitu-
tion of such local authority without pay-
ment of any amount whatsoever for such
vesting ;

Provided further that any party ag-
grieved by the order of the Collector may,
within thirty days from the date of such
order, appeal to the State Government.

(3) The local authority shall deliver
possession of the land or building vesting In
the market committee under sub-section
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FHIAEY & Hal T TIfaeRt &
T 0 g% g9 R, Fale 38 yfa @
3G Yo 1 el of o SR 3 Huet wiufa
Sl IIREST HE |

(4) T GLHR T TR AT 3 AR
o ST TEd U STEN (2) T 318 FhetllX
1 STRY T B SR ST UERRl W
HTHTGHL B |

(5) et g a1 wor o T gfaet
i TohH fTsAferad aTdl sl & | W@d T
fra o=

(Tw) aftier e 5| W 39 vaq
&1 ¥ gfd av wre W e s %t gflagla
T Y YN hl ST Hehell B;

() 9aA T T,

'[(=) Tt ofr o o1iA o fore T
TR gRT &t T iRt i T 3R 39
I 1 FTHH TSR e ; 3R

(3R T FTieeh R 51 SE 9fH ™
gftffHa fore 7o forselt o &t =1 gfi W
fromifea fover T fopelt o1 & &1 @A
1 IFHN FAAHH TSR JHA ||

(6) 3T (5) o 31 Fa fovar ™
gfae @1, Auet afafa & foked W, T
T I T A1 ] STHI4 a1 THH Atk
et ®, foat for warllex fraa &, 9
e ST @ | ST wiaeR &1 95 TRt
H foran S, =T 39 W 6 Fiawa wiaad &
R Y SIS T S TR & @y 37 g

(2) within a period of seven days
from such vesting and on failure of the
local authority to do so, wihtin the period
aforesaid, the Collector shall take posses-
sion of the land or building and cause it to
be delivered to tha market committee.

(4) The order of the State Govern-
ment and subject to that order, the order
of the Collector under sub-section (2) shall
be final and binding on both the parties.

(5) The collector shall fix the amount
of compensation for the land or building
having regard to-

(i) the annual rent for which the
building might reasonably be expected to
be let from year to year.

(ii) the condition of building :

1[(iii) the amount of compensation
paid by the local authority for the acquisi-
tion of such land and the present market
value of the land; and

(iv) the cost or the present market
value of any building erected or other work
executed on the land by local authority.]

(6) The compensation fixed under
sub-section (5) may, at the option of the
market committee, be paid in lump sum
or in such number of equal annual install-
ments not exceeding ten as the Collector
may fix. Where the compensation is paid
in installments, it shall carry interest at the
rate of six percent, per annum which shall
be payable along with the installment.

1. " AT . 24 | 1986 81 (i 21-7-1986 &) Wfoeenfud |
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9. arg a1 wuet wfafa & fag yfa
1 3SA- (1) 5o HUST &5 & fiae i
*E i zu sifufem & wsHr & fog
arufera g1 oiR &€ = Auel gfafq 3§ R
BRI AR e | 319qef B, I T TR,
Fenfeafa ai€ a1 Auel |fafg & a5 w,
T yfi &1 e wlldisiem ulle, 1894
(ST 1 T 1894) & 3T o e
IS LT 1 HREART B Tl 3R 39
srfufem & s erfuforia forar 3 wfde
&1 qen Tl o= TuRT @1, s T 39
315 o oY H T LR §RI SWIA foher
T B, AUSt Hinfd g HerE fora S W,
9% f =enfeafa are =1 #Avet wfafa
fafea &1 Smerft

(2) 9r€ =1 4Et 9fhfd, T TWHR
ot gd Hed o for, foredt off T ogfe @t
ARG &l O, S SYHRT (1) & 7
a9 o HEt |idfa & faw sfsa &t s
bt B IR 3T fafeq &1 o U oft @6t
39 WA ¥, T fau ag sifsia &t 7
g, = Tt waem & fou =rafda ==t
il

'[(3) BfraTe e A= &iE, 1959
(SRR 20 T 1959) H 3R 3HF 3T 5=
T Frmt ), SRl a T 3 4fF % =Fuad,
it § ot o1 e o e gy & 3w
T qfEd= 81 S o IRATTEuEy -5
o GAETOT a1 SHH SAHTE T forerit
Y geifya €, erafde o1 off = TE gy
%I @] & e S Het Wikfd g S|
(1) & 31 S1fSta &t T &1 a1 S 3=
g, %9 g, 3F

9. Acquisition of land for Board
or market committee- (1) When any
land within the market area-is required for
the purposes of this Act and the Board or
the market committee is unable to acquire
it by agreement the State Government
may, at the request of the Board or the
market committee, as the case may be,
proceed to acuire, as the case may be pro-
ceed to acquire such land under the
provistion of the Land Acuisition Act, 1894
(No. 1 of 1894) and on the payment of
the compensation awarded under that Act,
by the market commitee and of any other
charges Incurred and of any other charges
Incurred by the State Government in con-
nection with the acquisition, the land shall
vest in the Board or the market commit-
tee, as the case may be.

(2) The Board or the market com-
mittee shall not, without the previous sanc-
tion of the State Government, transfer any
land which has been acquired for and vests
in the Board or the market committee un-
der sub-section (1) or divert such land to
a purpose other than the purpose for
which it has beeen acquired.

"1(3) Nothing contained in the
Chhattisgarh Land Revenue Code, 1959
(No. 20 of 1959), and rules made there-
under in so far as they relate to diversion
of land, revision of land revenue conse-
quent on the change in the use of land
from agriculture to any other purpose and
other matters Incidental thereto shall ap-
ply to land acquired by the market com-
mittee under sub-section (1) or acquired
by transfer, purchase, gift or otherwise

and use for the purpose of establishment

1. " AT . 24 | 1986 81 (i 21-7-1986 &) Wfoeenfud |
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SR A1 e AfSta 1 T g siR foRet
L] Y7 A1 TRl STHUS -7 SRl €T
& JASH % fau SwEm 7 @ T a6

T HUSI-TIT0], IAHUVE-YIT0T &
fere = <1 o WS & fore S & o
TS IRl &% oY § 98 T HH S
for o =renfeafq TRurferss e, TRttt
qfeg, SAfegfed &9, 7™ d=ma o v
&3 T Wferi o6t Sedt & wfewfed
il

10. 7w A wff &1 TS e 96
yrEys Afyer &t Fgflla— (1) s
9 IUMEH & 1HfF HI5 AUl TUH aR
ToIfed &t S €, O gAY GEes SRy
BN, '[ur= ¥ | erAfe FHrematy & fag)!
ot =l I YRETH AR o €9
Frglla som | R AR Yoy S
o T o ereaeiia wd gy, 39 SAfufm
<% o7 HUel winfa w gae vt &
RN HT T T et Rl 9Tet B4

T RHHE AEN ® g B
M, 3T I AN A 3, Pl WEM A
39 frafssd g &1 3 9 I8 w6
S T T8 ug # ek Riffla €1

of a market yard or a submarket yard;

Provided that the premises used for
market yard, sub market yard or for the
purpose of the Board shall not be deemed
to be Included in the limits of the Munici-
pal Corporation, Municipal Council, Noti-
fied Area. Gram Panchayat or a Special
Area Development Authority, as the case
may be.]

10. Appointment of Officer in
charge pending constitution of first
Market Committee- (1) When a market
is established for the first time under this
Act, the Managing Director shall, by an
order appoint a person to be the Officer in
Charge '[for a period not exceeding five
years]'. The Officer-In-Charge shall, sub-
ject to the control of the “Managing Di-
rector” exercise all the powers and per-
form all the duties of the Market Commit-
tee under this Act :

Provided that in the event of death,
resignation, leave or suspension of the Of-
ficer-in-charge a casual vacancy shall be

deemed to have occurred in such office

and such vacancy shall be filled, as

1. B T feis 8 02 2015 51 1= T1fu |
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T IRt Rfla yery Semes g/ el
¥y, 39 w8 W foedt =Aflla =t fgfla
Fh W S SR W@ a6 T fgfla
Tef X § It & q@ qh, HAl g
Tt Sflla yREes Afbwit & €9
T T B,

g I8 iR off afg wuet wfafa &
e gaflld ety &1 | g9 % qd
B W ®, < U ARETee ARy, TeE
€9 ¥ Tfod AUST AHMA o TOH IR0
afeger & o fa &t i ake § s
T2 O TR @

(2) 39 (1) & o7ei Fglla forar &
fopelt oft wRETee STl =l fopelt oft o,
Taie HeTereh 51 g2l ST ek, '8 39
= R frelt o= =flla =t fgla &=
=t wiflla g

(3) YUYW (1) &% A IRATIH
SAfyeit o w9 # Fgla fean o & o
A4, ot Tansit o foTe TH e qen =1
S foh ey Gerees g fea few S,
et wfufa ffy F g s

(4) 398 (1) & orefa Fglla feean
T YRHATES ATYSRR 39 TR 6 A
SO STafYy 1 HTEH B S W oAl 39
TG % 9eERe fhe @, st ff e
&9 ¥ Tfad AUSl AHfd & U9 WER
afsgem & fog [am 13 &t 39 (1)] &
a1l fraa 1 T 7

soon as may be, by appointment of a per-
son thereto by the managing Director and
until such appointment is made a person
nominated by the Collector shall act as an
Officer-In-Charge :

Provided further that if the Market
Committee is constituted before the expi-
ration of the period aforesaid the Officer-
in-Charge shall cease to hold office on the
date appointed for the first general meet-
ing of the newly constituted Market Com-
mittee.

(2) Any Officer-in-Charge appointed
under sub-section (1) may at any time be
removed by the Managing Director who
shall have power to appoint another per-
son In his place.

(3) Any person appointed Officer in-
Charge under sub-section (1) shall reveive
from the Market Committee Fund for his
services such pay and allowances as may
be fixed by the Manging Director.

(4) The Officer-in Charge appointed
under sub-section (1) shall, notwith stand-
ing the expiration of his term there under,
continue to hold office or function till the
date appointed for the first general meet-
ing under ![Sub-section (1) of Section 13]
of the newly constituted Market Commit-
tee.

1. AeAveS AT . 27 ¥ 1997 511 (A7 15-6-1997 &) wiaeenfud |
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111. 5ot wfafa &1 W@T— (1)
et wfufa & frafafaa g—
() um 12 & 2109 fraffaa erege;
(@) FuH & 37 T ST T A
Tuel & & fraf=m &= 7 9 3§
ifyfag IR 9% 1 T T
ol & IYerEl & TR Je
fraf=m g/ g1 Wt |

WLTHI— 2[38 gue § erfvsAila
“GHuehl & FAMHT” & Tia qUSt
&7 1 IS TH Fh T AT A
AW, 9, 98d, OF 91 TN, S fR
Ik F1Y aE I 71 a1 36 W
anfya &1, T o TRt off Bt wfafa
Y AR & TG F TS oid wd
Ak

SAIIET 1 Teh glarrg s Tt
s T B S fR fafed w9
e, St 39 eaflladt gro qen $9
=flaar & T g3 I@T S 39
sAfufrag o 149 =l & § 9 H
I THER HREHN 6 @ a1
sifyefifiel & &9 o wuet wfafq &
AR 31 SuT i FHlemary § gsiae
R foh &

(M)

111. Constitution of Market Com-
mittee- (1) A Market Committee shall
consist of-

(a) the Chairman elected under Section
12.

(b) ten representative of agriculturists
possessing such qualifications as
may be prescribed chosen by direct
election from the constituencies of
amarket area in accordance with the
provisions of this Act and the rules

made thereunder :

“Explanation” - *[The expression “rep-
resentatives of agriculturist” in this
clause shall not include an agricul-
turists of the market area, if any of
his/ her relatives e.g husband, wife,
father, mother, brother, sister, son
and daughter who are residing with
and dependent on him/ her holds a
trader’s registration from any of the

market committee in the State.]2

(c) one representative of traders possess-
ing such qualifications as may be
prescribed, elected by and from
amongst the persons holding licence
from the market committee for a
period of two successive years as
traders or owners or occupiers of

processing factories under this Act :

1. TeAuRS AT %, 27 91 1997 8RT (f&Ai 15-6-1997 &) wiaeenfud |

2. B A fA® 10-10-2011 §RT Fforeenfud |
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T fordt T wodt wifa o AW ¥,
YR 10 & 27 TUH IR LA i T
21 Ut Aot wfafq & dsias onon A Hi
IEHN HeTEy BE HE B

l[wg o7 ot o =miEr &1 &g o
fraffea gfafafy, T 98 &1 aro &+ &
fern fRfEa &1 <o af 9t & 9 s1fes
Sifaa g €, f9 T T H1 59 26
SEdt 2001 I AT 3Hhk T g &

™ I8 ot fo =AiEr &1 &g off
fratfea wfaffy, et gd@ & = Sifaa
HAM &1 qe STH Y&d, 26 SHerkt 2001
FI A1 Ik 94 7, HH T A A
T 1 99 gl §, @ a8 frféa ==
g’

g 98 o foe &g oft =flla s g
T e T Aferer Huel WiHfd 1 Aa<mar &1
EIRIR

T a8 ot fop 18 oft ==flla asft wagman
B, Sefeh—

(TH) 39 18 a9 =t o T T ot
gl
() o wvel gfufa =1 =fawd T&t
gl

ww— afvysilla «safawdr &
T =Aflla o ear & o seiae fafaat
wg faefa sfllaat &t e srfufaem,
1970 (%R 12 ¥ 1970) < IYSHl 6
FTER AUt wiufd g aga fohy S el
TRITa Yook o 7T i | Afdshd fha
gl
() T Fi faum= 9o qen <k 9o &

Y wew, fme faf=m &9 &t 9
T FY YA Fiaerd Seean T I
g5t B fram wet & S fee
TTiereh T, TdTierent qiRue =1
TR R I Gt R,

TReg U frat=e & o el U 9§ eifuh

=9 Gay H o791 forsheq 3 fo o Tt woet

Provided that in the case of Market
Committee established for the first time
under Section 10, the qualifying period of
holding licence from such market com-
mittee shall be six months:

![Provided also that any elected repre-

sentative of trader shall become dis-

qualified to hold such office if he is
having more than two living offspiring,
out of which one is born on 26th

January, 2001 or thereafter:

Provided also that any elected
representative of trader who is already
having one living offspring and next
delivery takes place on 26th January,
2001 or thereafter in which two or more
children are born shall not be disquali-
fied.]'

Provided also that no person shall be a
voter of more than one Market Commit-
tee at a time :

Provided also that no person shall be a
voter unless-

(i) he has completed the age of 18
years.

(i1) he has not a defaulter of the Mar-
ket Committee.

Explanation : The expression “de-
faulter” shall include a person who has
defaulted in the payment of Nirashirt
Shulk recoverable by the Market Commit-
tee in accordance with the provisions of
the Chhattisgarh Nirashriton Avam
Nirdhan Vyaktiyon ki Sahayata
Adhiniyam, 1970 (No. 12 of 1970):

(d) Such member of the State Legislative
Assembly and House of the People
in whose constituency at least fifty
percent of population resides in ru-
ral areas that is outside the local lim-
its of a Municipal Corporation. Mu-
nicipal Council or Nagar Panchayat:

Provided that in a constituency where
more than one market committee exists
the member shall have to give his option,

1. B o9 feqie 8 7€ 2015 gRI ST Tfud |
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S. 11

gfafqdl & ¥ feg quet afafa & g
B =R §

T I iR o T &t faum wa
TS 10T = & 1 3T 9% "el
wfgfat & fodre s e g
(¥) TH Avet & H FT H W@l Tehr

a9 QrATgel ol Wk Tidfre i Tt
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before the election, one of the Market
Committees in which he wishes to become
a member :

Provided further that the member of the
State Legislative Assembly shall be a spe-
cial invitee in all other market committee
in his constituenciey
(e) One representative of the co-oprative

Marketing Society functioning in
the market area who shall be elected
by the managing committee of such
society :

Provided that if more than one such
society functions in the market area, such
member shall be elected by all the mem-
bers of the managing committees of such
societies :

Provided further that nothing in this
clause shall apply if the managing com-
mittee of any society stands superseded
under the provisions of the Chhattisgarh
Co-operative Societies Act, 1960 (No. 17
of 1961):

(f) An Officer of the Agriculture Depart-
ment of the State Government to be
nominated by the Collector;

(g) One representative of the weighmen
and hammals operating in the mar-
keting area holding licence from the
Market Committee to be nominated
by the Chairman ;

(h) One representative of the District Cen-
tral Co-operative Bank who shall ei-
ther be the Chairman of such Bank
or such other member of the Man-
aging Committee therof, as may be
nominated by the Chairman of such
Bank;

(1) One representative of the District Land
Development Bank who shall either
be the Chairman of such Bank or
such other member of the manag-
ing committee thereof, as may be
nominated by the Chairman of such
of Bank;
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One representative of the Gram
Panchayat or Janpad Panchayat or
Zila Panchayat falls within the ju-
risdiction of the market area nomi-
nated by the Chairperson of the Zila
Panchayat :

Provided that in market commit-
tee situated in the District headquar-
ters the representative shall be nomi-
nated from amongst the members

of the Zila Panchayat only.

(2) All members under sub-sec-
tion (1) shall have a right to vote
except the member nominated
undeer clause (f) and the special
invitees under the second proviso

to clause (d) of sub-section (1).

(3) The State Government may
make rules for the preparation of
voter’s list and conduct of elec-
tions.

(4) If the electorate under clause
(b) or (¢) of sub-section (1) fails to
elect a representative, the Collector
shall nominee the representative of
the agriculturists or traders, as the
case may be.

(5) Every election and nomina-
tion of a member shall be notified
by the Collector in the official ga-

zette.
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1[11-A. Division of market area for con-
stituencies and reservation of seats.- (1) The
Collector shall by notification in the local
Newspapeer divide a market area into as many
numbers of constituencies equal to the
numbeer of the representatives of the agri-
culturists to be chosen from that area.

(2) Seats shall be reserved for Sched-
uled Castes and Scheduled Tribes in every
market committee and the number of seats
so reserved shall bear as nearly as may be
the same proportion to the total number of
seats to be filled in that Market Committee
as the population of Scheduled Castes or
Scheduled Tribes in that Market area bears
to the total population of that area and such
seats shall be allotted to the constituencies
in the prescribed manner.

(3) Where the total number of seats
belonging to Scheduled Castes and Sched-
uled Tribes in a market area is fifty percent or
less than fifty percent, twenty five percent
of total number of seats shall be reserved for
Other Backward Classes.

(4) Not less than one third of the total
number of seats resered under sub sections
(2) and (3) shall be reserved for women be-
longing to Scheduled Castes or Scheduled
Tribes or Other Backward Classes, as the
case may be.

(5) Not less than one third (including the
number of seats reserved of seats reserved
for women belonging to Scheduled
Casets, Scheduled Tribes and Other Back

1. 9SS AfUfEe 3. 27 991 1997 510 (&A% 15-6-1997 /) Ffaeetid |
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ward Classes) of the total number of

seats shall be reserved for women and such

seats shall be allotted by the Collector to
different constituencies in the prescribed
manner.

1[11-B. Qualification to vote and to be

a representative of agrifulturists.- (1) Ev-

ery person -

(@ *[whose name is entered as
Bhumiswami / Lease or Patta in the
revenue/ forest village land records
and possesses at least half acre of
land being used for agriculture activ-

ity. 12

(b)  who ordinarily resides in the market
area:

(¢)  who has completed the age of 18
years ; and

(d)  whose name is included in the voter’s
list prepared under the provisions of
this Act and the rules made thereun-
der:;

shall be qualified to vote at the election of a

representative of agriculturists :

Provided that no person shall
be eligble to vote in more than one constitu-
ency.

Explanation.-*[Theword
“Bhumiswami” shall the same meaning as
assigned to it in the Chhattisgarh land Rev-
enue Code, 1959 (No. 20 of 1959) and shall
include title holder under the Scheduled
Tribes and Other Traditional Forest Dwell-
ers ( Racognition of forest Rights) Act, 2006
(No. 2 0f2007) along with Rules framed there
under.” ]2

(2) No person shall be qualified to be
elected as a reprsentative of agriculturists
unless -

(@)  his name is included in the list of vot-
ers of the market area :

(b) heis as agriculturists :

(¢) he is otherwise not disqualified for

being so elected.

1. AeAvRS AU . 27 99 1997 510 (AT 15-6-1997 ¥) wiaeenfud |

2. B U99H & 10-10-2011 SR Tiqeenfad |
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(3) A person shall be disqualified for
being a representative of ariculturist if he is
disqualified for being an office bearer of a
Panchayat under Section 36 of the
Chbhattisgarh Panchayt Raj Adhiniyam, 1993
(No. 10f 1994).

(4) No person shall be eligible for elec-
tion from more than one market committee or
constituency as the case may be.]

1112. Election of Chairman and Vice-
Chairman.- (1) The Chairman shall be cho-
sen by direct election by the persons quali-
fied to vote for the election of representa-
tives of the agriculturists and traders in the
prescribed manner :

Provided that no person shall be eli-
gible for election as Chairman unless he is
qualified to be elected under sub-section (2)
and (3) of section 11-B.

(2) The offices of the Chairman shall
be reserved for the Scheduled Castes and
Scheduled Tribes and the number of offices
so reserved shall bear, as nearly as may be,
the same proportion to the total number of
such offices in the State as the population of
the Scheduled Castes and Scheduled
Tribes in the States bears to the total popu-
lation of the State and these offices shall
be alloted, by the Managing Director to
the Market Committees in the prescribed
manner.

(3) Twenty five percent of the
total number of offices of chairman shall be
reserved for Other Backward Classes and
such seats shall be allotted in the prescribed
manner by the Managing Director, to
such Market Committees, which are not
reserved for Scheduled Castes or Scheduled
Tribes.

1. HeAYee AfUfEe 3. 27 99 1997 510 (&A% 15-6-1997 /) Ffaeetid |
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(4) Not less than one third of the total
number of officers of Chairman reserved un-
der sub-sectins (2) and (3) shall be reserved
for women belonging to Scheduled Castes
or Scheduled Tribes or Other Backward
Classes, as the case may be.

(5) Not less than one third (including
the number of offices) reserved for women
belonging to the Scheduled Castes and
Scheduled Tribes and Other Backward
Classes of the total number of offices of
Chairman in the State shall be reserved
for women and such offices shall be
allotted by the Managing Director to differ-
ent Market Committees in the prescribed
Manner.

(6) No Person shall be eligible to con-
test election simultaneously for office of the
Chairman and member.

(7) If any market area fails to elect
a Chairman fresh election proceedings shall
be inititated to fill the office within six
months:

Provided that further proceedings for
constituting the market committee shall not
be stayed pending the election of Chairman :

Provided further the pending the elec-
tion of Chairman under this sub-section the
Vice-Chairman shall discharge all the func-
tions of the Chairman.

(8) There shall be a Vice-Chairman
of the Market Committee who shall be
elected by and from amongst the elected
member thereof in the first meeting of the
market Committee convened under sub-sec-
tion (1) of Section 13 in the prescribed man-
ner:

Provided that if the Chaiman of the

Market Committee doed not belong to
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Scheduled Castes, Scheduled Tribes or other
Backward Classes, the Vice Chairman shall
be elected from amongst the elected mem-
bers belonging to such castes, tribes or
classes :

Provided further that no person shall
be eligible for election as Vice-Chairman un-
less he is an agriculturist.

(9) Every election of Chairman and
Vice-Chairman shall be notified in the official

gazette by the Collector.]

!112-A. Taking possession of record
and property. (1) Where the Collector is sat-
isfied that the books and records of a
market committee are likely to be suppressed,
temprered with or destroyed, or the
funds
committee are likely to be misappropriated

and property of a market

or misspelled, the Collector or the
person authorised by him may apply to the
Executive Magistrate jurisdiction the market
committee is functioning for sezing and tak-
ing possession of the record and property

of the market committee.

(2) On receipt of the application
under sub-section (1), the Magistrate may
authorise any police officer not below the
rank of Sub-Inspector to enter and
search any place where the records and
property are kept or are likely to be kept and

to seize them and hand over possession there

1. weEyew AfUfEm %, 18 T 1979 81 (i 7-6-1979 /) fereenfi |
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of to the Collectoer or the person authorised
by him, as the case may be.]

[13. First meeting, terms or officer,
resignation by Chairman, Vice - Chairman
or Member and vacancy in their Office .- (1)
The first meeting of the Market Committee
shall be convened by the Collector within
one month from the date of publicaton of
result of election of Chairman and members
in the official gazette.

(2) The Chairman, Vice Chairman
and members of the Market Committee
shall hold office for a period of five years
from the date of first meeting of the Market
Committee :

2[Provided that if on the expiry of the
term of the Market Committee, a new Market
Committee is not constitued the Market
Committee shall be deemed to have beeen
dissolved and in such an event the provi-

sions of Section 57 shall apply. ]*

(3) The Chairman, Vice Chairman or a
member may resign his office at any time in
writing addressed to the Collector and such
resignation shall be effective from the date
of its acceptance by the Collector.

(4) Any person who is elected as a
Chairperson or Vice Chairperson of a Mu-
nicipal Corporation, Municipal Council,
Nagar Panchayat, Panchayat or Co-opera-
tive Society is elected as Chaiperson or Vice
Chairperson of the Market Committee or Vice
Versa may, notice in writing signed by him
and delivered to the prescribed authority
withing thirty days from the date, or the lat-
ter of the dates, on which he is elected, inti-

1. Ty AfUfEm %, 27 99 1997 511 (f&Ai 15-6-1997 ) Wfowentod |

2. .. WS9A &1 10-10-2011 GRI T |
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mate in which of the office he wishes to
serve, and thereupon, his seat in the body in
which he does not wish to serve shal be-
come vacant and in default of such intima-
tion within the aforesaid period, his seat in
the Market Committee shall, as the expira-
tion of that period become vacant.

(5) In the event of death, resignation
or removal of the Chairman, Vice
Chairman or a Member before the expiry of
his term or on the occurrence of a
vacancy under sub-section (4), or otherwise,
a casual vacancy shall be deemed to have
occurred in such office and such vacancy
shall be filled within six months by election
in accordance with the provisions of the
Act and the rules and a person so elected or
nominated shall hold office for the unexpired
portion of the term of his predecessor :

Provided that if the remaining term of
the office is less than six month, such va-
cancy shall not be filled in.

(6) In the event of occurrence of any
vacancy in the office of the Chairman by rea-
son of his death, resignation or removal or
otherwise the Vice Chairman and if the office
of the Vice Chairman is also vacant then not
withstanding anything contained in this Act,
such member of the Market Committee who
is elected under clause (b) of Sub - section
(1), of Section 11, as the Collector may ap-
point shall exercise powers and perform the
functions of the Chairman till the Chairman
is dully elected.]
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1 [14. #*+*]

CHAPTER 1V
Conduct of Business and Powers and
Duties of Market Committee

2[15. Procedure and quorum of meet-
ing of market committee.- The procedure of
meeting of market committee and quorum
thereof shall be such as may be prescribed.]

16. Chairman to preside over meet-
ings of market committee. - The Chairman
and if he is absent, the Vice Chairman shall
preside over every meeting of the market
committee and if at any meeting both the
Chairman and the Vice-Chairman are absent,
such one of the members present in the meet-
ing as may be chosen by the meeting may
act as Chaiman.

17. Powers and duties of market com-
mittee. (1) Subject to the provisions of this
Act, it shall be the duty of a market commit-
tee -

(a) to implement the provisions of this
Act, the rules and the bye-laws made there-
under in the market area ;

(b) to provide such facilities for mar-
keting of notified agricultureal produce
therein as the *[Managing Director] may, from
time to time direct;

(c) to do such other acts as may be
necessary in relation to the superintendence,
direction and control of market or for regu-
lating marketing of notified agricultural pro-
duce in any place in the market area, and for

1. weEyew STfufTem . 27 9 1997 811 (i 15-6-1997 &) foeiifa |
2. HEAYRY AHFTEE %, 18 T 1979 BRI (T 7-6-1979 ) Wfcreenfod |
3. HeAYRY fuftEm %. 27 91 1997 811 (A 15-6-1997 /) fereenfid |
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(113)

purposes connected with the matters afore-
said, and for that purpose may exercise such
powers and discharge such furnctions as
may be provided by or under this Act.

(2) Without prejudice to the generality
of the foregoing provisions a market com-
mittee shall -

() construct, maintain and manage the
market yards and sub-market
yards and promote development
of Hat Bazars in the market
area ;

(i) provide the necessary facilities for

the marketing of agricultural pro-

duce in the market yard;
2[Provided necessary facilities for
marketing of agricultural produce
in the market yard/ fruit and veg-
etable sub - yard/ special produce
market/ sub- yard, under P.P.P. mode
as notified by the State Govern-
ment.]2

(i) | grant or refuse registration to the
market functionaries and renew,
suspend or cancel such registra-
tion; ]!

@iv) supervise the conduct of the mar-
ket functionaries;

v) regulate the opening, closing and
suspending of trading in the mar-
ket yards:

(vi) enforce the conditions of the reg-

istration;

regulate the making, carrying, out

and enforcement or cancellation of

agreement of sales, the weighment,
delivery, payment and all other mat-
ters relating to the marketing of
notified agricultural produce ;

provide for the settlement of all dis-
putes between the seller and the
buyer arising out of any kind of

(ii-1)

(vii)

(viii)

1. ®. 7. qeras f§Ae 10-10-2011 SR Ffaeentud |
2. B s feisd 8 7E 2015 gRT ST Tfud |
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transaction connected with the mar-
keting of notified agricultural produce
and all matters ancillary thereto;

(ix) collect and maintain information in
respect of production, sale, storage,
processing, prices and movement of
notified agricultural produce and dis-
seminate such information as directed
by the Director;

(x) take all possible steps to prevent adul-
teration of goods and promote grad-
ing and standardization of the notified
agricultural produce;

(xi) with a view to maintain stability in the
market,

(a) take suitable measure to ensure
that traders do not buy
agricultural produce beyond
their capacity and avoid risk to
the sellers in disposing of the
produce; and

(b) grant registration only after ob-
taining necessary security in cash
as bank guarantee according to
the capacity of the buyers;

(xii) levy and recover all moneys related
to fees and other charges due, which
the market committee is authorised to
receive;

(xiii) (a) ensure payment in respect of
transactions which take place in the
market yard or market proper to be
made on the same day to the seller,
and in default to seize the
agricultural produce in question
along with other property of the
person concerned and to arrange for
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re-sale thereof and in the event of
loss, to recover the same from the
original buyer together with charges
for recovery of the loss, if any, from
the original buyer and effect payment
of the price of the agricultural pro-
duce to the seller;
B- 1[Omitted]1

(xiv) employ the necessary number of
officers and servants for the efficient
implementation of the provisions of
this Act, and the rules and the bye-
laws made thereunder;

(xv) regulate the entry of persons and
vehicular traffic into the market yard;

(xvi) prosecute persons for violating the
provisions of this Act, and the rules
and the bye-laws made thereunder and
to compound such offences if neces-
sary;

(xvii) acquire, hold and dispose of any
movable or immovable property for
the purpose of efficiently carrying out
its duties;

(xviii) institute or defend any suit, action,
proceeding, application or arbitration
and compromise such suit, action,
proceeding, application or arbitration;'

(xix) make arrangements for employing
by rotation, weighmen and hammals
for weighing and transporting of
goods in respect of transactions held
in the market yard:

Provided that nothing in this clause
shall apply for employing hammals by

1. ®.71. 79 feie 10-10-2011 g1 faedifa



The Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972 35

for ool grn Wl 9o | e emr

T 39T W & URaed & foe ferfsa

o s |
(3) '[vaY Harersh | i g Hed 9,

gt gihfa, 39 fadeeR fsafataa

Tl BT YR 9T SR o Thi—

2[(u®) 39 7 ¥ T &t 301 & aRaeq

qqr UERET H glaen &1 a1 59

TASE W T 7ot gimor @ fas™

g, TUEl & H ggehl A1 WeE &

Ffmtor & foe 3[ e 21 T TR

&7 rsh fmtor faym o et o=

AU A1 IUHH A A Y'Y GaETed

BRI IR foh 71 fereit 311 SAfeRter

T ST oo & stfim fafyy <)
A(Tr) foma §q S, TRTH-SIaAR

(TErEed), Hieaweh (34fle-

qEed), Ia-de, T Fae

ST AR STEFT (37YH ) 1 =ik

Eiegkccaitl

(A7) FhT T, HI-ITS H ik
T % fau [ Yereo giaem] Jes |
T I T HAT

S(IR) 39 Temensd &, 9% f&
T TR GRIT A=A & T8 2T, STRET0 &
forr oTge™ 1]

(4) 9a 7 aftfa sheret o stfaR{la aue
wiafa fremfaiad & fou «ff SsRert wiH,—
(TF) 19 AfERIRET g 9T g3 wiraran

aen fRd T Il W 3fed s

A TG,

(3r) buer giafa «i ffa w g f&53
ST Weh aTeT IHE HE S G
IRELISE

(f9) 38 rfufem qan 39 o1 s
URREREIE RIS NEI R B CEIE)
it SR T SufafeEl =t Th-Teh
gfa 3o e o faw s
FETEE T T 2R

traders for transporting their goods from
the market yard to their godowns.

(3) With the prior sanction of the
'[Managing Director] the market commit-
tee may, at its discretion, undertake the
following duties:

2[(i) to give grant or advance funds to
3 [the Board, the Public Works Department
or any other Department or undertaking
of the State Government] or any other
agency authorised by the Managing Di-
rector for the construction of roads or
godowns in the market area to facilitate
transportation and storage of agricultural
produce or for the purpose of develop-
ment of the market yard;]

4[(ii)maintain stocks of fertilizer,
pesticides, improved seeds, agricultural
equipments inputs for sale.

(iii) to provide on rent 1[storage facili-
ties] for stocking of agricultural produce
to agriculturists.

3[(iv) to give grant for maintenance of
the "Goshala", recognised by the State
Government. |

(4) In addition to the duties aforemen-
tioned the market committee shall also be
responsible for-

(i) the maintenance of proper checks
on all receipts and payment by its
officers;

(i1) the proper execution of all works
chargeable to the market committee fund,;

(iii) keeping a copy of this Act and of
the rules and notifications issued thereun-
der and of its bye-laws, open to inspec-
tion free of charge at its office; and

[ O S
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(iv) arranging for preventive measures
against spread of contagious cattle disease.

(5) The market committee shall carry
out any direction which the State Gov-
ernment may issue from time to time for
providing reasonable facilities in the mar-
ket yard.

(6) If a market committee fails to com-
ply within a reasonable time with any di-
rection issued under sub-section (5), the
State Government shall have all the pow-
ers necessary for the enforcement of such
direction at the cost of market committee.

(7) If a market committee makes
default in payment of any sum the amount
whereof is fixed or has become payable
by virtue of any directions under sub-sec-
tion (5), the State Government may make
an order directing the person having the
custody of the balance of the market
committee fund to make such payment
either in whole or in such part as is
possible from such fund.

(8) The market committee shall
furnish all information which the
Collector or the Director or the Officers
duly authorised by either of them may
require.

18. Appointment of subcommittees
and delegation of powers.- Subject to
such conditions and restrictions as may
be prescribed, the market committee may
appoint sub-committees consisting of one
or more of its members for the perfor-
mance of any of its duties or functions
for reporting or giving opinion on any
matter and may delegate to any such sub
committee such of its powers as may be
necessary.

19. Power to levy market fee.-
(D Every Market committee shall levy
market fee—

(i) onthe sale of notified agricultural pro-
duce whether- brought from within
the State or from outside the State into
the market area; and

1. TeAuRs AU %, 27 99 1997 510 (AT 15-6-1997 &) wiaeenfud |
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(i1) on the notified agricultural produce
whether brought from within the
State or from outside the State into
the market areas and used for pro-
cessing *[and manufacturing.]?
at such rates as may be fixed by the

State Government from time to time sub-

ject to a minimum rate of fifty paise and a

maximum of two rupees for every one

hundred rupees of the price in the manner
prescribed:

Provided that no Market Committee
other than the one in whose market area
the notified agricultural produce is brought
for sale or processing by an agriculturist
or trader, as the case may be, for the first
time shall levy such market fee].

(2) The market fees shall be payable
by the buyer of the notified agricultural
produce and shall not be deducted from
the price payable to the seller:

Provided that where the buyer of a no-
tified agricultural produce cannot be iden-
tified, all the fees shall be payable by the
person who may have sold or brought the
produce for sale in the market area:

Provided further that in case of com-
mercial transaction between traders in the
market area, the market fees shall be col-
lected and paid by the seller]:

*[Omitted]

'Provided also that for the
Agricultural produce brought in the
market area for commercial transaction
or for processing the market fee shall be
deposited by the buyer or processor, as
the case may be, in the market committee
office within *[fourteen] days if the buyer
or processor has not submitted the
permit issued under sub-section (6) of
Section 19].

. TR AfufTEE . 18 T 1979 511 (&A1 7-6-1979 &) wiaeenfua |
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3[(3) The market fees referred to in
sub-section (1) shall not be levied on any
notified agricultural produce-

(i) in more than one market area, in
the State; or

(i) more than once in the same mar-
ket area, if it is resold,—

(a) in the case of (i) in the market
other than the one in which it was
brought for sale or bought or sold
by an agriculturist or trader, as the
case may be, for the first time and
has suffered fee therein; or

(b) in the case of (ii), in the same

market area,

In the course of commercial
transaction between the traders or to
consumers subject to furnishing of
declaration, in such form as may be
prescribed by the person concerned to the
effect that the notified agricultural
produce being so resold has already
suffered fee in the other market area of
the State.]

&) If any notified agricultural pro-
duce is found to have been processed,
resold or sold out of yard without pay-
ment of market fee payable on such pro-
duce the market fee shall be levied and
recovered on five times the market value
of the processed produce or value of the
agricultural produce as the case may be].
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(5) The market functionaries, as the
Market Committee may by bye- laws
specify, shall maintain account relating to
sale and purchase 'lor processingl]1 in
such forms and submit to the Market Com-
mittee such periodical returns as may be
prescribed.

2[(6) No notified agricultural produce
or any produce processed therefrom shall
be removed out of the 3[market yard, mar-
ket proper or the market area]® except in
the accordance with a permit issued in such
manner and in such form as may be pre-
scribed by the Board:

Provided that for the removal of pro-
cessed goodsm the licensed processor or
his authorised representative may issue the
permit within the limit fixed for the par-
ticular processor by the market commit-
tee. |

(7) The Market Committee may levy
and collect entrance fee on vehicles, ply-
ing on hire, which may enter into market
yard at such rate as may be specified in
the bye-laws.

(8) The market committee may levy
and collect entracne fees for vechicle and
services viz, secutiry, electirfication, sani-
tation and maintenace of yard and other
facilities provided in the market yard and
special produce market yard and sub-mar-

ket yard from >[purchasers/sellers]® of

sub-market yards at such rate as may be
specified in the bye-laws.”

1. AeAvRy AU %, 24 T 1986 51 (AT 27-7-1997 |) 17w/ |

2. HEAYRY U 3. 11 | 1998 5T T1fid |
T B TSI TSI 8 WE 2015 FRI A+ 214 |
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119- =, ##%)

2[19-@. 9vE} B9 & YEaE R’
Hfaspa—(1) 18 ot =Afllq, s 5a siffy
o ST HUEl T 1 YA H o fAag
TR §, IWHT A wuel wiafa &r
SATegfed HY-3ITS < d T ok A IH
JHER o foTT 7Uel &5 § 3Td e &
<ice fo & iR mam iR SaH SAfasks 8
T 98 AUSI HE qd1 3Hh 91 3H W 24
TfRd Tiers i ST ¥ TSl 3l T HLT
1 ST B

(2) afe #g =flla Suam (1) & 218
HUET W TT SAS 1 YIAH Th T19 h
iR T § TR ®al & @ T Al
FI 3T AUST & | A1 foRdt o7 Huel &
T T 1 GHIER I o oI 3= el
foRan STam SR ST |fgd AUl WiE Y-
TSTE i ST i Wifd a9 1 S
3R TF =flla =t em=fd ee fee 99 &
Hipreiticia il

20. TG TN FA XY AR T A
wiflla sk waw, Fieor qen s
=t wfllaai—(1) '[7< wfafa 1 wfea
1 T TIHR AT 91 1 hrg ot Aferepid
71 Fak], S T WHR gR 39 Hae 7
Titerehd fohan 7T BT, 59 SAfUfTam o JarsHn
& fou fedt ©& =flla 4, S st o
fre =t srfegfeaa F-399 &1 HRER
AT BT, TS 3T F R o 98 3TH
T Y o T 317 TEATrS U9 B 3T
FE TH THRM < S TH FH-309 &
wiw o1 18 =fla g7 T FH-319 F
%4, T au1 IREE & Hafaa g, aen
¢ Ut o1 SR ot 2 S o 0 eaflla
BRI TUEI-WhIYG o GoE ¥ Hafed &l

(2) Teret eAfergfed SHit-Sust < HEr
% Tl ehH # fodt =flld g s R W@
T I o T TR IR T Hi-3ust
% Wikl ¥ Hafud a1 TH -39 &
s, Taskall qen aRerT & Heifud geamerst, St

'[19-A. %]

2[19-B. Default in payment of mar-
ket fee.-(1) Any person liable to pay mar-
ket fee under this Act shall pay the same
to the market committee within fourteen
days of the purchase of the notified Agri-
cultural produce or its import into the mar-
ket area for processing and in default he
shall be liable to pay the market fee to-
gether with the interest at the rate of
twenty four percent per annum.

(2) If the person liable to pay the
market fee and the interest under
sub-section (1) fails to pay the same within
one month, such person shall not be
allowed to enter into further transactions
in that market area or any other market
area and the market fee with interest shall
be recovered as arrears of land revenue
and the licence of such person shall be
liable to cancelled.

20. Power to order production of
accounts and powers of entry,
inspection and seizure. (1) "[The
Secretary of the market committee or any
officer or servant of the State Govern-
ment or the Board] empowered by the
State Government in this behalf may for
purposes of this Act, require any
person carrying on business in any kind
of notified agricultural produce to produce
before him the accounts and other docu-
ments and to furnish any information re-
lating to the stocks of such agricultural
produce, or purchase, sale and delivery
of such agricultural produce by such
person and also to furnish any other
information relating to payment of the
market fees by such person.

(2) all accounts and registers main-
tained by any person in the ordinary course
of business in any notified agricultural
produce and documents relating to the
stocks of such agricultural produce or
purchases, sales and deliveries

1. TeAwew AfUf=m . 5 |7 1990 gR1 (e 8-2-1990 /) faaifua |
2. HeAYRY AUFTEE %, 11 T 1998 BRI (T 9-6-1998 ) Wfcreenfid |
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3TF ool B & IR T =Aflla & wmete,
T, TeM, SodH a1 migar e A
Tt |iafa & T AT =1 Taehl gH,
ST U9 TR g1 30 Ha e § yifeehd fohe
S, fdifara st </ feRsr wim & o wu
Fflagla T w Geft WiH/Age ’|

(3) afe fordt TH et o1 Tae &
I8 I8 T8 L H HRI & & HIT
=flJd &RT 19 & 3107 o9 gRy virex Tt
HUE-IE & YA s Y= HH
T X @ § O g% T fed waflla ¥
HUt- a9 § gos 39 sfufem w fremt %
1 YT o fohgl ot STl & Seatem
o forelt erfegfea &fa- 3uS &1 % fowan
g, @ o fafga & sfufafsa & =
el RO T =flld & TH o, e
a1 TEAES, S foR stawaes €, afifea
F HHI qAT 37 foT Tk g M 3R
IR q9 Th W @I 56 qoh o o 3Teh!
ey & foaw = 1T & fag stavae 2 |

(4) ST (2) AT SN (3) & FATSHI
o for T siferent 2 Taes fhdt off FRER
& TIF, MUSMR, S, &, e
S| A1 et § faue TR gew @
A a1 Toh o I I fove™ s
1 RO BT b 30 T Al 3799 HRER
& o, WS A1 TEES AT 3797 HRAR
Y HaY W@ arel Afgfed Fiu-3us &
Wik WAl & a1 qo0qd W €, T3
TR AT TARM & TR |

(5) TU€ Yfshan Hfedl, 1898 (FHi%h
59 1898 ) T ¥RT 102 T 103 6 3T,
Fomila I9EN (4) ST Tl & AR
Bl

of such agricultural produce in his pos-
session and the offices, establishments,
godowns, vessels or vehicles of such per-
son shall be open to inspection at all rea-
sonable times by such officers and ser-
vants of the Board or the market commit-
tee as may be authorised by the State
Government in this behalf.

(3) If any such officer or servant.
has reason to suspect that any person is
attempting to evade the payment of any
market fee due from him under section
19 or that any person has purchased any
notified agricultural produce in contraven-
tion of any of the provisions of this Act or
the rules, or the bye-laws in force in the
market areas, he may for reasons to be
recorded in writing, seize such accounts,
registers or documents of such person as
may be necessary, and shall grant a re-
ceipt for the same and shall retain the same
only so long as may be necessary for ex-
amination thereof or for a prosecution.

(4) For purposes of sub-section (2)
or sub- section (3) such officer or ser-
vant may enter or search any place of
business, warehouse, office, establ
ishment, godown, vessel or vehicle where
such officer or servant has reason to be-
lieve that such person keeps or for the
time being kept accounts, registers or
documents of his business, or stock of
notified agricultural produce relating to his
business.

(5) The provisions of sections 102
and 103 of the Code of Criminal Proce-
dure, 1898 (No. 5 of 1898), shall, so far
as maybe, apply to a search under sub-
section (4).
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(6) STET ShIE oIl Tieh a1 377 SEdrarst
et oM & sfingfed ot S SR 39
Ut yaftedr € S ufkm, aEt (Fevrd),
T, o7 1 I A1 I A1 HA & fosha
o1 h 2 3 Wi i st e, ol Tl et
TS AT I THES, I |fad L &k
o wneft & SudSa g fom &, e &
®Y H TE0 I A iR T wfaftest s
qWell ¥, GFaeRl adl oranedl &, foe
for 3 sifufefaa g arcafda €, wem
T |1eF i |

[ 21 wafsm f@FER 9 &1
fauito— (1) g SR, TEERROTwST
1 AT, S st i Sust 1 HRER
FRIET T, TS a8 30 T & vd, 31 7
H A T At gd fasia 9 % SRE
sifegfaa #f% SUS % 3Tk gRT AT IHF
meg ¥ Ty T wa-fasha =1t foeo
gfaa =1 fafea Gfa & g&ga &am|

(2) Gf¥a =t FEERT ¥ =fq HIE
=fld, SHH T % Hyfaq e s =t
TG ¥ 30 feq & iR #vel wfafa =r
3TdA T FR |

(3) T TR A1 & GRI UIrehd
fopan T g STt ST TN o A
T GIHR T fSU T ef1eeq R, 39 faero
%I, ST "fed & gR1 "enfud fan T g,
2[FeTE i g 9R 99t Fleary
% R g Fenfug X gHm]? ik wE
AT TF TASH o fold &R 20 o 310
wIfll=T a1 9T G|

(4) afg =g =fllq, fFEd am 20
IUURT (1) o AHH oG THKA H AT
SRR T o STURT TS &, T o T

(6) Where any books of account or
other documents are seize from any place
and there are entries therein making ref-
erence to quantity, quotations, rates, re-
ceipt or payment of money or sale or pur-
chase of goods, such books of account
or other documents shall be admitted in
evidence without witness having to ap-
pear to prove the same, and such entries
shall be prima facie evidence of matters,
transactions and accounts purported to be
therein recorded.

121. Best judgment assessment
of fee.- (1) Every Trader, Processor or
Commission Agent carrying on business
of notified agricultural produce shall be-
fore the 30th April, every year submit to
the Secretary a statement of purchase or
sale of notified agricultural produce by or
through him, in the prescribed manner,
during the previous financial year ending
on the 31 st March.

(2) Any person aggrieved by the pro-
ceeding of the Secretary, may within 30
days from the date of communication of
notice to him, appeal to the Market Com-
mittee.

(3) The State Government or any
officer authorised by the State Govern-
ment or the Board may, on its or his own
motion or on an application made to the
State Government; 2[reverify the state-
ment verified by the Secretary, within four
years from the date of verification]? and
for this purpose such officer shall exer-
cise the powers under Section 20,

(4) If any person required to pro-
duce Accounts or furnish information
under sub-section (1) of Section 20 fails
to produce such accounts or to furnish

1. TeAuRw AU %, 27 99 1997 510 (AT 15-6-1997 &) wiaeenfud |

T .. AU fETR 8 BE 2015 GRI T Tt |
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FA AT THHR T H IR Tl § A
A T Y A STHA @ A SRR
T ¥ a1 for sifergfea wfa 5o & -
foshar qen afeq & Sfed d@ =" @ & dr
gfaa, fafea dfa & ©& =aflla | 9w 19
% AT IR i S ol B
o S|

(5) T TR a1 <ire gr1 wella forr
T sfyeRil g feRan T g9 W
. Freior sif<m g i)

22. WEt gio § g fushHOr Hr
TR @t Willa— '[ wfee 1, T fee
% FEFHE Wwd U, S AUS! §iAfd 39
ey ¥ ], guSl g H % feedt gor
WM # gu forddt eifaswao &1 ger &t
wifla grft &R T ge& 9 =t =19 39
=flla g1 gwE s, o fo sla
sAfashHT aIa foran , iR o 3 Ofd &
aga ford ST fom Ofa & for woeh wfnfa
I WA hrs oft T &R 61 o STE aget
% AT B ¥

1123, mfeAr = A6 1 Aflla—

(1) Tt oft Tz S&fes,—
(T) =g & forelt T sfereprl =0 o
g, o g g forell woei-ar
# 39 ffaer wwilla fewan men gt;
Hefod Auet-g3 ¥ &t 2[TF "l
e Far] & e vew g,

(=)

information or knowingly furnishes in-
complete or incorrect accounts or infor-
mation or has not maintained proper ac-
counts of the purchases, sales and deliv-
ery of the notified agricultural produce,
the Secretary shall in the prescribed man-
ner assess such person for fees levied
under Section 19.

(5) The reverification of reassess-
ment made by the officers of the State
Government or the Board empowered shall
be final].

22. Power to remove encroach-

ment in market yard.- '[Subject to such
directions as the market committee may
give in this behalf, the secretary] shall have
power to remove any encroachment in any
open space in the market yard and the
expenses of such removal shall be paid
by the person who has caused the said
encroachment and shall be recovered in
the same manner as a sum due to market
committee recoverable under section 61.

1123. Power to stop vehicles.-(1)
At any time when so required,—
(i) by any officer or servant of the Board
so empowered by the Board in this
behalf in any market area, or

(ii) by any member of the *[State Mandi
Board service] in the market area con-
cerned; or

1. "y SAufTEm . 24 B9 1986 8R1 (AT 21-6-1986 ¥) Thcreentid |
2. HEAYRY SAHFTE %®. 27 9 1997 g1 (A 15-6-1997 &) wheenfia |
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() wuet afafa & fodt T eIt
1 Yok g, ford gt wfifa gr
Hefyd Ave g W s day § wwla
foran T 21, U sTdeN T W AT
Fefearfa fet o e, e =
3 9189 H1 ATcdsh AT IHHT
HRETE his o= SAfd, Feefa
TH MEN SA™ A1 T a8 hl
ek M 3R 3T a7 90T qh Tl
S o gillagla &9 & st
71 e U =fladr & uE el
ST 1 377 96 | ol STe el
I TR A M SR A AE
W@ siftgfad Ff-sus  defua
e Afueral 1 RO e <
ST STUAT A ST a1 a1 39 e,
SAE A1 T a8 ok W@l h
T AR a1 IR T e, et
I T ARA W o W3 o1 &)
sfergfed Fu-39s o Tt s M
3R W <
(2) SUERT (1) & o7ef wwilla

T At @ et TH eifegfaa wfu-

IUS I, ST TR MEY, TerEm A1 A

e W que-a & i @ T T A

qUE-49 ¥ SR o W T T A g

TUS-85 ¥ e o Sl ST e §,

FIfyprfea e @t wiflla grf, afe ¢ =Afla

% U9 I% favard 3 1 RO Er fom T

30 o Ha Y H 39 ATUFEm & 14 wire

frdt w9 a1 3= W &1 A fashar i

H3A &I A YA TET TR T ¥
(3) afg SuEm (1) & 316 walla o

T forelt =AflIa o I 9% T<E A B

21 o o =flla amr 19 3 19 354 wrea

TRl HUS! ThIE o YT § e ol TI T

wl & @1 ag f& fear =afla +

(iii) by any officer or servant of the mar-
ket committee empowered by the
market committee in this behalf in the
market area concerned, the driver or
any other person incharge of any ve-
hicle, vessel or other conveyance shall
stop the vehicle, vessel or other con-
veyance, as the case may be, and keep
it stationery as long as may reason-
ably be necessary and allow such per-
sons to examine the contents in the
vehicle, vessel or other conveyance
and inspect all records relating to the
notified agricultural produce carried,
and give his name, address and name
and address of the owner of the noti-
fied agricultural produce carried in
such vehicle, vessel or other convey-
ance.

(2) Persons empowered under sub-
section (1) shall have power to seize any
notified agricultural produce brought into
or taken out or proposed to be taken out
of the market area in any vehicle, vessel
or other conveyance, if such person has
reason to believe that any fee or other
amount due under this act or the value
payable to the seller in respect of such
produce has not been paid.

(3) If any person empowered under
sub-section (1) has reason to suspect that
any person is attempting to evade the
payment of any market fee due from him
under section 19 or that any person has
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Aferg e HT-STS 1 HF I SR 39
sfafrg & =0 feedt & =0 Aue-a9 o
o=l SUfArEE o Yol | o fohell Sqay
% Ieered § foRan ©, 1 9% TR off TR
HRAR & WM, WUSHIR, e, T9
71 MM H, e 9) # 39 =Aflld & 1,
o o 3uam (1) & odfw wwlla fen
T ¥, T8 Tavear % i R e foh T
=fllq =i sifegfaa Fiu-sv= &1 =i
T & @ @ Al T ifegfaa wf-

ITS 1 Lk T T WM T, T
TR AT ITeh! RN o R

(4) <ve gfswan Hfedr, 1973 (1974
FHIH. 2) F ERT 100, 457, 458 TR 459 F
Y TR (1), (2) 3R (3) &F 1T &
T, TR TR SRR & I THR
Ay g 59 yR o gfem sty g
oIS, TN SR Twafsd & STfue & gy
H AR B9 & | T eAfemmrer 6t fars gaflla
=flla grr 39 AffTam & 27ef STae 1
forameor S ot S T et afsege
T ehlcl et SITET 1]

24. SUR o & wflla—'[ i€ Aved
wfgfa, 3@ rfufem & gaem 6t wEifad
F o T sTUfaa oF geiy Haereh ot gal
TS ¥ A1 § 1 forslt S & A1 foReh ot
creh forsiia Geen 9 SUR of FahTil 37T &
38 i SUHN (2) B i @ig o 91d 39
R SR fed T 9 1 on 7 et 1]

25, Gfaend A &+ dfa—(1) =4
STfuf g o SusEl o STeedA ed gU TR
gsafs # % fed o o9, faska, 9L, sius o
31T TR o oAU 1 Trer T=afs ¥ o f&d
& TS o g Huet wftfa ot &R F g < |

purchased or stored any notified
agricultural produce in contravention of
any of the provisions of this Act or the
rules or the bye-laws in force in the mar-
ket areas, he may enter or search any place
of business, warehouse, office, establish-
ment or godown where the person em-
powered under sub- section (1) has rea-
son to believe that such person keeps or
has for the time being kept stock of noti-
fied agricultural produce:

(4) The provisions of section,
100,457,458 and 459 of the Code of
Criminal Procedure, 1973 (No. 2 of 1974)
shall, apply to entry search and seizure
under sub-sections (1), (2) and (3) as they
apply in relation to the entry search and
seizure of property by police officer. Such
seizure shall forthwith be reported by the
person aforesaid to a Magistrate having
jurisdiction to try the offence under this
Act.]

24. Power to borrow.- '[A market
committee may, with the previous sanc-
tion of the Director, borrow money from
the Board or Bank or any other public fi-
nancial institution, required for carrying
out the purposes of this Act and nothing
contained in sub-section (2) of section 38
shall apply to the money so borrowed]

25. Mode of making contracts.-
(1) Subject to the provisions of this Act,
no contract or agreement on behalf of the
market committee for the purchase, sale,
lease, mortgage or other transfer of, or
acquisition of, interest in immovable

1. TeAuRs AU 3. 24 T 1986 5 (AT 21-7-1986 &) wiaeenfud |
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dfaqr a1 I Avel winfa @ 790 ¥ &
fromfea fepen SR e1=ren 7T |
(2) 3ULUTT (1) § I IUAf-¥d ok

e, —

(%) Huel wfifq = 9fed T Amel &
ety |, TS fom 9 & 9% w@fag an
TR A o foau Aot affa o Gered
B RO A1 fordrea: wiferend feran
TN B, Hel wfhfq @ IR § gaar @
FR Fromfed s G et o T
HfeaT A1 R EH A g [Th
TOR] T4 T 31k 7 &5
el wfafa &1 Ae9el qen gfaa
et wfafa &t ik T gfae =n
R YUd &9 fromfed s T
St for Ut wferer = o) & @hH
T g U TR ] T aifusw
:f?f;

@ug (&) q (F) ¥ ffdwe &
e  fu= fordt amer ®, Tue
qfafq & 3R ¥ FE Gfaer a1 =R
TUEl Qihfd o 31e7e], Fiaa a9 39k
T 3T 9=, i fop wfaer a1 s
F & o muet wfafq & daea
BRI HIERO: 1 forsre: wifreha foran
T 2, g Fremfea femam e

(3) AUEt Wfgfd g1 &1 T yAw

qfaer fafea & g don o8 qvet wffd

i 3R & & Al =71 Afllaat grr gwmeia

! ST S foR SUEW (2) 6 A uE

F & foe yifeea fvd T 8|

(4) 3T (1), (2) A1 (3) H Iwaifa

5 T sur fromfea @t € Gige @

1 g ot ferer e 2 W) Wit W g

(@)

(M)

property shall be executed on behalf of
the market committee except with the
sanction of the market committee.

(2) Save as provided in sub-sec-
tion(1),—

(a) the Secretary of the market com-
mittee may execute contract or agreement
on behalf of the market committee where
the amount or value of such contract or
agreement does not exceed- rupees '[one
thousand] regarding matters in respect of
which he is generally or specially
authorised to do so by a resolution of the
market committee;

(b) The Chairman and the Secretary
of the market committee, may jointly ex-
ecute contract or agreement on behalf of
the market committee where the amount
or value of such contract or agreement
does not exceed rupees 1[five thousand];

(c) in any case other than those re-
ferred to in clauses (a) and (b), a contract
or agreement on behalf of the market
committee shall be executed by the Chair-
man, the Secretary, and one other mem-
ber of the market committee, who shall
have been generally or specially authorised
by a resolution of the market comittee to
do so.

(3) Every contract entered into by
the market committee shall be in writing
and shall be signed on behalf of the mar-
ket committee by the person or person
authorised to do so under sub-section (2).

(4) No contract other a contract
executed as provided in sub-section (1),
(2) or (3) shall be valid or binding on the

1. " SAufTEm . 24 T 1986 81 (FATeh 21-7-1986 ¥) whreentya |
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T&T B |

(5) () At WS enon efefeam,
1980 (hHieh 16 6 1908) H st=ifae forglt
919 % B0 gU oft, freh wvet wiufa &
Frege] A fordlt TS A1 SRRl o1 Hiwd
& foTT =8 ofeva® T&T BN fF 9 STt
T TfEEa ¥ e g fewfed w5 T
forelt fora & oot 9 Seifea forelt
FrEiarEl # fordt Aot saiaa § wd
1 ST gRT SU-TSAId =1 A1 39 iy
Sl U 58 H IqAf-4d fohdl T STTHR TERIER
F

(@) &t #I% forad 38 gehr fremfea
Tt forad Worehto & fert w&qa i T8
&1, afc = 3fed 99d, TH 31y, e,
SR = wfee &1 I fAfde wom f&
9% 39 fa@d & af ¥ TFar T iR
gt sifust sas (fama &)
foareT & IR § 9 THIEE &1 W W)
foaa &1 Weriera &

(6) ST&T =h1e Hieer =1 SR et woeh
afafa &t ik § fran &1, ==t wvel afufa
a1 wiea 39 a4 & R Aqvet afafa wr
IO% 39 GivHed § < S TH giaer &
TR & R I ® dRE & TFafed
T (AT T €T qn TR e e

market committee.

(5) (a) Notwithstanding anything
contained in the Indian Registration Act,
1908 (No. 16 of 1908), it shall not be nec-
essary for the Chairman or any member
or officer or secretary of a market com-
mittee to appear in person or by agent at
any registration office in any proceeding
connected with the registration of any in-
strument executed by him in his official
capacity or to sign as provided in section
58 of that Act.

(b) Where any instruments is so
executed, the Registration Officer to
whom such instrument is presented for
registration may, if he thinks fit, refer to
such Chairman, member, officer or sec-
retary for furnishing information respect-
ing the same and shall, on being satisfied
of the execution thereof, register the in-

strument.

(6) Where a contract or agreement
is entered into on behalf of a market
committee, the Secretary of the market
committee shall report the fact to the
market committee at its meeting convened
and held immediately following the date
of entering into of such contract or

agreement.
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o1 4- =,
9 ]

25- %, 9 AR fean s qen
TSR fRar S — 2[(1) Yoy Hamers,
Tugt giafaa s TH A | S fF fafed
fem S, AT &%, @, T AW H g F
Tfiehd T | TEE T WAfqAr S
9 & fAu, e qUT T T STYAT WSS,
¢ 5N fafeq AvTeeis fagr & STUR,
TIF a9 1 3T & Y TR HIM S H
i M

T e qen S et o w9 H
fiehd AUET WHTGET o1 a51e Jaie el
R uIia fepan S ]

(2) afc "R fohdr T w5 | Rt
g T 4T L & ol hIs Wraem = & ar
9 qs o fordt o= o & s=a B g
A AT gRT S9! fd ET S FeRdt
21, 39 U8 W fRe AvS wfdfa ga @
ot =@ 3T T fohan SR

(3) HUEt witfa 39 o & S, e
o ferq 1< sfe w9 fopar S <t =,
forel off 99, gt a1 qeh aeie 34l
Afd o 91k sTen Hehtlt qem HsX e
HohTt AT foh 9% a1 a1e |

3[ (4) At wfufa s7amy (6) # fafde
ot fafer & fu=r oot faf & & wf=mio
GHAr 1 WS < TR IR TH FwE Hw
freare woet winfa g/ stgHifea Al aen
fesza & oNeR W THt Ofq o 1 gep,
St are g fafgd =t S

(5) Tfaror geaf & feares & fog
S A1 T TR & fordt TF faum =61 =0

'[CHAPTERIV-A.
Budget]

25-A. Preparation and sanction of
budget.- *[(1) The Managing director shall
classify the market committee in either
A,B,C, or D categories on the standard as
may be prescribed. All the Market
Committees shall prepare and pass their
budget of income and expenditure for the
ensuing year before first April every year
in accordance with the guidelines
prescribed by the Board:

Provided that budgets of market
committes classified as A and B
categories shall be passed by the
Managing Director.]

(2) No exexpenditure shall be in-
curred by a market committee on any item,
if there is no provision in the sanctioned
budget therefor, unless it can be met by
re-appropriation from saving under any
other head.

(3) A market committee may at any
time during the year for which any bud-
get has been sanctioned cause a revised
or supplementary budget to be passed and
sanctioned in the same manner as if it were
an original budget.

3[(4) The market committee may
sanction and cause to undertake
execution of construction works out of
its fund other than the permanent fund
referred to in sub-section (6) on the basis
of the plans and designs approved by the
market committee, in such manner as may
be prescribed by the Board.

(5) The construction works may be
entrusted for exceution to the Board or

1. HeAgew AfafEw . 18 99 1979 g1 (AT 7-6-1979 ) et wefia |
2. HEAYRY SAHFTE . 27 ¥ 1997 81 (A 15-6-1997 /) wheenfia |
3. weEwRy ST . 11 99 1998 g1 (AT 9-6-1998 ¥) hreentia |
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any Department or undertaking of the
State Government authorised by the State
Government for this purpose].

'[(6) The market committee shall
make provision in its budget for crediting
the amount into the permanent fund at the
rate of twenty percent, of its gross
receipt comprising of registration fee and
market fee. No expenditure from the
permanent fund shall be incurred except
with the prior approval or as per direction
given by the Director. No expenditure
from this fund or from surplus amount as
provided under sub-section (1) of Sec-
tion 38 shall be proposed in the budget
referred to in sub-section (1)].

CHAPTERY.
’[The State Mandi Board Service]

2[26. Constitution of State Mandi
Board Service.- (1) For the purpose of
providing officers and employees to the
Board and i the Market Committees there
shall be constituted, A service by the Board
to be called the State Mandi Board Service.

(2) The Board shall make regulations
in respect of recruitment, qualification,
appointment, promotion, scale of pay,
leave, leave salary, acting allowance, loan,
pension, gratuity, annuity, compassionate
fund, provident fund, dismissal, removal,
conduct, departmental enquiry punishment,
appeal and other service conditions of the
members of the State Mandi Board Service.

(3) The Salary, allowances, gratuity
and other payments required to be made
to the members of the State Mandi Board
Service who are working under the con-
trol of the Market Committee shall be a
charge on the Market Committee Fund.
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(3) Tfaa, auel wfafa & gfd Jemeer
grm 3iR muet gfafq & f=or & srefm
B |

28, [#5%]

29. 1[***]

30. =R g5 &t Fgfla.—)
T® Hel 9ifd T o1 Afepiat aen
Tl i FEfla X Rt S foh Sqeh
Heiel hi QYT eied & farg staeess
qen 3fea 2

(4) The officers and employees
appointed or absorbed under any rules or
regulations and belonging to the State
Marketing Service, Board Service and the
Nakedars (Assistant Sub-Inspector) of’
Market Committee Service immediately
before the constitution of the State Mandi
Board Service under sub-section (1) shall
be treated as members of the State Mandi
Board Service).

1[27. Secretary and other Offic-
ers.- (1) There shall be a Secretary and
other ofticers for every market commit-
tee who shall be members of State Mandi
Board Service :

Provided that an officer may be ap-
pointed for more than one market com-
mittee.

(2) The Secretary shall be the Prin-
cipal Executive Officer of the Market
Committee and all officers and employ-
ees posted in the market committees shall
be subordinate to him.

(3) The Secretary shall be
accountable to the Market Committee and
shall be under the administrative control
of the Market Committee. |

28. [***]

29, 1[***]

30. Appointment of staff.- (1) Ev-
ery market committee may appoint such
other officers and servants as may be nec-
essary and proper for the efficient dis-
charge of its duties:

1. AeAvRS AU . 27 99 1997 510 (AT 15-6-1997 ¥) wiaeenfud |
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Provided that no post shall be cre-
ated save with the prior sanction of the
Director.

(2) The market committee may make
bye-laws for regulating the appointment,
pay, leave, leave allowances, pensions,
gratuities, contribution to provident fund
and other conditions of service of offic-
ers and servants appointed under sub-sec-
tion (1) and for providing for the delega-
tion of powers, duties and functions to them.

2[(3) Notwithstanding anything con-
tained in this Act or any rules or bye-laws
made there under, the Director may, sub-
ject to the conditions specified in sub-sec-
tion (4), transfer on deputation any of-
ficer or servant of any market committee
carrying a maximum scale of pay exceed-
ing rupees six hundred to any other mar-
ket committee of the Revenue Division and
it shall not be necessary for the Director
to consult either the market committee or
the officer or servant concerned before
passing an order of transfer on deputa-
tion under this sub-section.

(4) The officer or servant concerned
transferred under sub-section (3) shall,—

(a)  have his lien on the post held in the
parent market committee;

(b) not be put to disadvantageous posi-
tion in respect of pay and
allowances which he would have
been entitled to, had he continued
in the parent market committee;

1. AevRS AfUt=m %. 27 91 1997 51 (e 15-6-1997 %) foaiifua |
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(c) be entitled to deputation allowance
at such rate as the Director may by
general or special order, specify; and

(d) be governed by such other terms
and conditions including disciplin-
ary control as the Director may, by
general or special orders, specify.]

CHAPTER VI
Regulation of Trading

31. Regulation of persons oper-
ating in market area.- No person shall,
in respect of any notified agricultural
produce, operate in the market area as
commission agent, trader, 1[broker,]1
weighman, hammal, surveyor, ware-
house-man, owner or occupier of pro-
cessing or pressing factories or [ Farmer
Producer Organization or operator of pri-
vate market yard or operator of private
sub market yard or operator of private
farmer consumer yards or Terminal Mar-
ket Complex ]° or such other market func-
tionary except in accordance with the pro-
vision of this Act and the rules and bye-
laws made thereunder.

32. Power to grant registration.-
(1) Every person specified in section 31
who desires to operate in the market area
shall apply to the market committee for
grant of a registration or renewal there of
in such manner and within such period as
may be prescribed by bye-laws.

(2) Every such application shall be
accompanied by such fee as the Director
may, subject to the limits prescribed,
specify in this behalf.

1. B e femie 8 7€ 2015 g faetifua |
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(3) The market committee may grant
or renew the registration or for reasons
to be recorded in writing refuse to grant
or renew the registration:

1[Provided that if the market
committee fails to grant or renew a
registration within a period of six weeks
from the date of receipt of application
therefor the registration shall be deemed
to have been granted or renewed, as the
case may be.]

2[Provided further that the registra-
tion shall not be renewed, if any Mandi
committee dues including dues under the
Chhattisgarh Nirashriton Avam Nirdhan
Vyaktion Ki Sahayata Adhiniyam, 1970
are outstanding against the applicant:

Provided also that no registration
shall be granted to a minor].

(4) All registration granted or re-
newed under this section shall be subject
to the provisions of this Act and the rules
and bye-laws mademe thereunder.

“32-3[ A Registration for more
than on market area” (1) Every person
specified in section 31 who desired to
operate in more than one market areas,
shall apply to such authority/ Officer no-
tified by the State Government for agent
of aregistration or renewal thereof in such
manner and within such period and on
such condition as may be prescribed in
the rules.

(2) The Authority/ Officer notified
by the State Government may grant all
renew the registration or for reasons to
be recorded in writing, refuse to grant or
renew the registration.

1. AeAvRS AT 3. 18 ¥ 1979 81 (KA 7-6-1979 F) Wfreentd |
2. TEYRY AR . 27 9 1997 51 (RATH 15-6-1997 ¥) T T/ |
3. B UM . 9 1 2006, & 10-2-2006 & 7= |



54 BuitaTg FHiv-3ua quet sfufEm, 1972

(3) 39 9/ & A TR H T A
TAEOT Hi T TEE Goiraq 39 Afufem &
qT ST 31T 91T T Fmr iR sufafiey &
ISt & AL Ted gu e )®

1132 - @. fsit Wt wimoy f=it 3u-
Huet giror agr fsit feam SasieT
TT0T it SO % fe gSiEE-(1) T
=Aflla/ e/ feam s e, i
Het e o fsht 5t wivoy fsht s9- wuet
oy st foRam SudsT wior Tenfud
AT AT BT, TS a1 3ok AR
% fore =it 1, Tt Ofq o qen ety &
X o Ut vl W, S foR e o
fafea forar &, emmeres wam |

(2) 9IS, USioM Tl T ThH AT
ITHT TSRO FX b A1 srfufarfad fvar
S ATl SR §, GSia Sl Wiehd St o
1 3Gk AR HLA H, ThHR HL R |

(3) 39 4RI < AHH wiha A1 Teftha
o T g gSitEE, 39 srfufram qen
Ik ST oY Y Fe ug sufafea &
IUSET F ST BT 1]

33, 9§ |E F A1 faeifaa
A @ . —(1) ST (4) & ST
% A wd g Avel Wi, fafea &
aAffafed fFa S 9ot wrRon |, foed
TS ol feifera a1 E R Fehifii—

(%) A TSI STHEEE gaeyH a1 Hue

BRI YT 1 T8 BT; Al
(@) afe 39 USEF 1 UReE 91 HiE oh

1 IHHT (I R ) Al

71 foafed ST & IEH1 AR § e

T gren &g ot =flla g9siem &

fraert = vt o 9 foet oft fraiem

09 B W B ;A

(3) All registration granted or re-
newed under this section shall be subject
to the provisions of this Act and the rules
and bye - laws made there under newed
under this section shall be subject to the
provisions of this Act and the rules and
bye- laws made there under.]?
1[32- B. Registration for establish-
ment of private market yard/ private
sub- market yard and private farmer
consumer yard.-
(1) Every person/ organization/
farmer producer organization, who desires
to establish private market yard/ private
sub- market yard/ private farmer con-
sumer yard in the market area, shall apply
to the Board of registration or renewal
thereof in such manner and within such
period and on such conditions as may be
prescribed in the rules.
(2) Board may grant or renew the
registration or for reasons to be recorded
in writing refuse to grant or renew the
registration.
(3) All registration granted or re-
newed under this section shall be sunject
to the provisions of the Act and the rules
and bye-laws made there under. ]!
33. Power to cancel or suspend
Registration.- (1) Subject to the provi-
sions of sub-section (4) a market com-
mittee may, for reason to be recorded in
writing, suspend or cancel a registration—
(a) if the registration has been obtained
through willful misrepresentation or
fraud; or

(b) if the holder of the registration or any
servant or any one acting on his be-
half with his express or implied per-
mission, commits a breach of any of
the terms or conditions of the regis-

tration; or

1. BT To9s fedis § WE 2015 gRI 7= TAMYa |
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(c) Ifthe holder of the registration in com-
bination with other registration hold-
ers commits any act or abstains from
carrying on his normal business in the
market area with the intention of will-
fully obstructing, suspending or stop-
ping the marketing of notified agricul-
tural produce in the market yard/ yards
and in consequence whereof the
marketing of any produce has been
obstructed, suspended or stopped.

(d) if the holder of the registration haws
become an insolvent;

(e) if the holder of the registration incurs
any disqualification as may be
prescribed, or

(f) If the holder of the registration is con-
victed of any offence under this Act.

(2) Subject to the provisions of sub-
section (4), the Chairman may, for rea-
sons to be recorded in writing, suspend a
registration for a period not exceeding one
month for any reason for which a market
committee may suspend a registration
under sub-section (1):

Provided that such order shall cease
to have effect on expiry of a period of
seven days from the date on which it is
made, unless confirmed by the market
committee before such expiration.

(3) Notwithstanding anything con-
tained in sub- section (1) but subject to
the provision of sub-section (4), the Di-
rector may, for reasons to be recorded in
writing, by order suspend or cancel any
registration granted or renewed by the
market committee:

Provided that no order under this
sub-section shall be made without notice
to the market committee.

(4) No registration shall be sus-
pended or cancelled under this section,
without giving an opportunity to show
cause against such suspension or cancel-
lation.
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1[33- A. Power to cancel or suspend reg-
istration for private market yard/ pri-
vate sub- market yard and private
farmer consumer yard.-

(1) Subject to the provision of sub-sec-
tion (3), the board may for the reasons to
be communicated to the registration holder
in writing, suspend or cancel registration-
(a) If the registration has been obtained
through willful misrepresentation or fraud,;
or

(b) If the holder of the registration or any
servent or anyone acting on his behalf with
his ( registration holder’s) expressed or
implied permission, commits, a breach of
any of the terms or conditions of regis-
tration; or

(c) If the holder of the registration in as-
sociation with other registration holder,
commits any act or abstains from carry-
ing on his normal business in the market
area with the intention of willfully obstruct-
ing, suspending or stopping the market-
ing of notified agricultural produce in the
market, yard/ sub- market yard/ special
produce market yard/ farmer consumer
sub- market yard and in consquence
whereof the marketing of any notified
agricultural produce has been obstructed,
suspended, or stopped; or

(d) If the holder of the registration has
become an insolvent; or

(e) If the holder of the registration incurs
any disqualification, as may be prescribed;
or

(2) Notwithstanding anything contained in
sub- section (1), but subject to the provi-
sions of sub- section (3), the State Gov-
ernment may for the reasons to be com-
municated in writing to the registration
holder, by order suspend or cancel his/ its
registration granted or renewed by the
Board.

(3) No registration shall be suspended or
cancelled under this section without giv-
ing a reasonable opportunity to its holder
to show cause against such suspension
or cancellation. ]!
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ﬁﬂaﬁmaﬁmﬁwﬁ?%%ﬁm;
(1) et U erdiel Het winfa 7 ge e g= et

& A o foeg B, ST 6t Iifd ot aria

9 g7 & i,
R fa ¥, S fir 3] fafeq w5 S, w@
ST |

(3) erdieht wifereRrd, afg s W@ T
ST TS, 39 ST &I, Foreeh faeg o1
HITE T, TH Hrerafy & fon St foh o sfaa
T, sk TH

(4) sreae, Wt Afhfa aun gy S
BRI IR foha T STIC9T 39 91 o 37 o7
T e T AR % AeAdH wd gy, Afaw g
e forent faftr =marera 5 Wy =2t foman S |

134, %. s w& forare =1 Firgert.—

(1) =rE & e, S wenfeafd, uw 32-9
a1 33- & & 31 W &1, ¥ Afed s =,
ST T YT o =Teis fooe o offay, T2 Sme
I STATA TEIA L Hb |

(2) srdieft stfererrd, e o T e
ST TS, T ST 37 T Feh foreeg o1
i T B, T SHrerratt 3 ferg, St fo o sfua
T, sk TH

(3) T SIE gRT i TR e e,
T 9N o ST ST # ST 7T eTewr o 27eaeiq
T gU, Ao S de foRt oft =menera § gy
Tl foman SR |

(4) F7=ht "<t wivmor =1 51 39— Huet iy
1 fsh fohem S9sisT imor SR wer |fafa &
e 3gd fordl forame =1, ga d=merss, dre &
STHIEA IR, T e w1 FAfdy &am | T
I IS Rl GAATE I b TR < 6
IUa faane o1 fgerr |

34. Appeal.- (1) Any person aggrieved
by an order of the Chairman market commit-
tee or the Managing Director passed under
![Section 32 or section 33 as the case may
be] prefer an appeal—

(a) tothe market committee, where such or-
der is passed by the Chairman;

(b) to the Director where such order is
passed by the market committee; and

(c) to the 2[State Government]| where such
order is passed by the Director.

(2) An appeal under sub-section (1)
shall be made
(i) within seven days from the date of re-

ceipt of the order, where such appeal is
against the order of the Chairman; and
(i) within thirty days from the date of re-
ceipt of the order where such appeal is
against the order of the market commit-
tee or the Director;
in such manner as may be prescribed 3[”““*].

(3) The Appellate Authority may if it
considers it necessary so to do, grant a stay
of the order appealed against for such pe-
riod as it may deem fit.

(4) The order passed by the Chairman,
the market committee and the Director shall,
subject to the order in appeal under this sec-
tion be final and shall not be called in ques-
tion in any court of law.

1[34. -A.Appeal and Resolve of Dis-
pute.-

(1) Any person aggrieved by an order
of the Board passed under Section 32- B or
33-A, as the case may be, may prefer an ap-
peal to the State Government, within forty
days of receipt of the order.

(2) The Appellate Authority if it con-
siders it necessary, may stay the order ap-
pealed against for such period as it may deem
fit.

(3) The order passed by the State Gov-
ernment, shall subject to the order in the ap-
peal under this section, be final and shall not
be called in question in any court of law.

(4) Any dispute between the private
market yard or private sub- market yard or
private farmer consumer yard and Market
Committee shall be reffered to the State Gov-
ernment after the approval of the Board, by
the Managing Director; the State
Governmnet shall resolve the Dispute after
giving the parties a reasonable opportunity
of being heard.

1. B o9 feier 8 |7 2015 R 37=a: Tonfua |
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(5) 3TH 3U-u (4) ‘eref Wi
B IIRG STew Sffad g qen foreht oft =
¥ o e o s ]!

35. 39 stfufrem & srefiw fafea =i
TE =R g2l § = =it g2
&1 gfavy—(1) 39 Afuf=m grn 39
ALl fafed &1 T g2 ¥ fa= wrg ot
N T A HI-399 & a9
T forelt off HaeR o forslt ot Hel-aa o
forett off =aflla g1 =1 o < SRt etean |
YA i S SR FIE ot fafae =mme
e U8 YogaeR ¥ 3Sd & arel fhet
ae a1 wEER! H, TR TH =i g2
R, 5 fF 39 yR fafed 7 &1 7€ |, =m
T <M

(2) Tl 9T & SIS 1 3E YRR 5
I § 91 fohal ST a1 9T o a1 o6l
wel T & foru fordt <t &9 § g o
It TET B & SR |

36. sAfagfaa Ffy sT9 *1 wfear
¥ fapa—2[(1) a1 #et # faska & fag
T e HE A Ed HY IS, ITEN
(2) % TS & 1A W LU U
% fau fafafds f&r ™ 5t wimoy g
T a7 SUfafe@y o J97 SYsiyd T 31
T R S S |

g dferr wdl o s1efa seanfea fom
TE HTH IUS 1 HEl Y0 § AT a9
Tt grm qen 39 fRdr o o= WM W
fordt ©& =flla 1 fafsra foen s, s
gﬂr{z%aﬁr—rsﬁaﬁ—qaﬂ%%ﬁqw

1]

(2) & srfugfaa Ffu-sus, st
Ifoicdesh HHAER & SThH W STIIad
A 5 HE-4 o SRl § % H
T, HEl-&T | Shal off SUfatedr ¥ suaEr
o STTHR TS qAT = ST TR |

(3) "Er g H fasha & faw @
g Afergfad §fu-3s79 &1 ®iua
'[zalleifer fafaen seft a1 geft et
RICEENE-REREIS PUIC R R
T fordt ot RO T T HIAA TGT BT
SRl

(5) The order passed by the authority un-
der the above sub- section (4) shall be final and
shall not be called in question in any court of
law. ]!

35. Prohibition of trade allowances
other than those prescribed under this
Act.- (1) No trade allowance, other than
an allowance prescribed by or under this
Act, shall be made or received by any
person in any market area in any
transaction in respect of the notified
agricultural produce and no civil court,
shall, in any suit or proceeding arising out
of any such transaction, have regard to
any trade allowance not so prescribed.

(2) The weight of a container shall
be counter- balanced by the same type of
container and no deduction in any form
whatsoever shall be allowed for counter-
balancing the weight of the container.

36. Sale of notified agricultural
produce in markets.- 2[ (1) All notified
agricultural produce brought into the mar-
ket proper for sale subject to the
provisions of sub-section (2), be sold in
the market yard/ specified for such pro-
duce or at such other place as provided in
the bye- laws.

Provided that it shall not be neces-
sary to bring agriculture produce, pro-
duced under contract farming, in the mar-
ket yard and it shall be sold at any other
place to the person agreed to purchase the
same under agreement. ]

(2) Such notified agricultural
produce be purchased by the licensed
traders from outside the market area in
the course of commercial transaction may
be brought and sold any where in market
area in accordance with the provisions of
the bye-laws.

(3) The price of the notified agri-
cultural produce brought into the market
yard for sale shall be settled by Telec-
tronic tender bid or open auction or both ]*
and no deduction shall be made from the
agreed price on any account whatsoever:

1. 3.7, Tord feaiew § 1g 2015 g1 31 Tenfia |
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"o goet-wimor & Tt Hiv-3ust
=1, s fau o = TR grn wmedq
Himd =ifad &t T8 T, [k fSaw Fa F
g o gr e Y T ]
HYd 39 HiAd T 9 e 721 S s
ST 39 eI Sifed & T €, 3 "uEl-
T H g ot dreft 39 YR | & e
FHd ¥ FY T IRY &1 g < e ]!

T1(4) 39 99R &3 &1 T IO
sl FH-Sust 1 del =2 A S
diferan gra st gferen gro =) e
S for 3v faferr o susifug skt Sw A
IUHET T A HEr 9Hfd gR 39 TAeH
& foau fafafdy fovd ™ foredt o = W
Y STTEAT |

T hell, gdrar a1 fRd T e
fafwer FH-3T= 1, 9 T TFR,
stferg=r g fafAfde Y, wenfearfa dr,
A9 =1 MO TR SR qer g
T W S SR T SU SE TE /4]

37. %9 a1 fashg @t wWf—(1) FiE
ot =xilla, St stfegfe FHiv-sus =1 Jel
& o a L, fashar & qer o 9 wfqar
T R T gy, S & fafeq feen
w1, Troafed T | SR it Teh Ui shal
& SR W@ S, uw wfa fasear o &
STET 9 Iy wid Het 9t & sifvyera 7
& SR

2[(2) (%) HE-HITOT H HI Y TE
FHIY-I9S I HFT B YA fashal hl
391 feq woet-wimor § fwan Ssmam;

(@) afc shdl @Ue (F) & LA
qaM T8I I § qf 9% fashdl 1 <A
FH-3ITS *1 F HAT & TH gfawd
gfdfed &t X & erfaflla ywam o= faa &
X T &1 SR BAT;

![Provided that in the market yard
the price of such notified agricultural
produce of which support price has been
declared by the State Government, [ and
for purchase of which agency has been
appointed by the government]? shall not
be settled below the price so declared and
no bid shall be permitted to start, in the
market yard, below the rate so fixed.]'

4) Weighment or measurement of
all the notified agricultural produce so
purchased shall be done by a licensed .
weighman by and by such procedure as
may be provided in the bye - laws or some
market yard or any other place specified
by the market committee for the purpose.

Provided that the weighment, mea-
surement or counting as the case may be,
of Plantain, Papaya or any other perish-
able agricultural produce as may be speci-
fied by the State Government, by notifi-
cation, shall be done by a licensed weigh-
man in the place where such produce has
been grown.]

37. Conditions of buying and sell-
ing.- (1) Any person who buys notified
agricultural produce in the market area
shall execute an agreement in triplicate in
such form as may be prescribed, in favour
of the seller. One copy of the agreement
shall be kept by the buyer, one copy shall
be supplied to the seller and the remaining
copy shall be kept in the record of the
market committee,

2[(2) (a) The price of the agricul-
tural produce bought in the market yard
shall be paid on the same day to the seller
at the market yard,;

(b) In the case purchaser does not
make payment under clause (a), he shall
be liable to make additional payment at the
rate of one percent, per day of the total
price of the agricultural produce payable
to the seller within five days;

1. B sfufEd . 9 /7 2006, T 10-2-2006 SR S=1:2{4d |
2. WEEERY ST . 24 1986 51 (e 21-7-1986 7) wfoeenfud |

T B9 9 feAied 8§ TE 2015 g wiawenfud |
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(M) afe a1 swilla @vs (F) qen
(@) & A foashdl &I YaH & w0y
sifafilla = T %a & o7 § = fe
% offeR el a1 A U ST Sad
T o1 1@ X QT TS THST ST ST 39 A
IGF AER I TH TEHOT &l G § Th
g9 i HA@Ey & fau s sAfufem &
HH g T TSR TT ot ST |

WEEHU—3H v & A &
ferm, *Traer | AT § TET TeR S
o aR1 11 o1 SUSW (1) & @S (F) &
et # fafafde €1

(3) Afgfad FHH-399 & IecH
% WY ST AT GRT T I 1
Fg W oAk FHAER Hel g [
IufafEl & Sudfed T o= ]! &
Toam, =ier 8T fohan S|

(4) eTefaan aa oo el & €
T g W, S for sufafie # fafafds
T S, STAT HHISE A T TR o
FHIYH & Fid T = A & S S
F YSRHU & oY U o 39k §RI hi
TE 3T YAeT o o o SHh g1 ST
o S |

(5) T Aferdl 59 9 & fag
TR g fF 98—
() 319 =T <F HHIYA ¥ = forelt TaR

% fomn st fenllan o1 o geferm
(@) At 7T fosh S, 3IWeh! Swimd &

A o797 friillen o e < = 39

TY AT & shdl § hiHd YT 1 &1 41

q YT hI &

(c) in case the purchaser does not
make payment with additional payment to
the seller under clause (a) and (b) above
within five days from the day of such
purchase, his licence shall be deemed to
have been cancelled on the sixth day and
he or his relative shall not be granted any
licence under this Act for a period of one
year from the date of such cancellation.

Explanation.-for the purpose of this
clause "relative" means the relative as
specified in the explanation in clause (a)
of sub-section (1) of Section 11.]

(3) No wholesale transaction of no-
tified agricultural produce shall be entered
into directly by licensed traders with pro-
ducers of such produce except in T the
market yards or such other place ]' as pro-
vided in the bye - laws.

(4) The Commission agent shall re-
cover his commission only from his prin-
cipal at such rates as may be specified in
the bye-laws including all such expenses
as may be incurred by him in storage of
the produce and other services rendered
by him.

(5) Every commission agent shall be
liable—

(a) to keep the goods of his principal in
safe custody without any charge
other than the commission payable
to him;

(b) and to pay the principal, as soon as
the goods are sold, the price thereof,
irrespective of whether he has or has
not received the price from the buyer
of such goods.

1. B AHFEH 3. 9 T 2006, TR 10-2-2006 GRI = FMUd |
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[va-% dfaqr @dt & a1y
sfyygfaa $f9 399 & faqom =1
fafama - (3) wfoar @, d@foe edt &
3T % Icqrah A1 [ FRE Scaash |ie 1
3R ohall o ot fafad SR (STg=t- & o
<f¥Ta omeel yrEw ® ) W orefie wE Afq o
3R Tt yferan & STER, St @t 3U-
fafe gro fafea 1 Sme, =t S |

(2) w1, Gfger @dt & fafad =R
% Wi & fagr get 9fifa =1 o
TS &I am Het winfa, 3T U Ofa
T o TF faieAl qen vl WS fom 3u-
faferr g fafeq =t s Wfemex Fam|

(3) A TR & Ty H YN &
9 g f9aR YA T T, O FE o
e faarel W Hezerd w & fore Het
Tl o STeae] b e TEIA HL FehT],
Hel wfifa w1 e gAar w1 IHIw
ST I o 94T f991R I & T |

(4) 3T (3) o 3 Het Aihfa
& el & fafieeg ¥ AT qaaR
faftea &t afE o 99 faT & fi) 9oy
e A1 39 g1 39 fAfHa wifed
AR FT STHIA Y Heh T | Ta e HATcAh
I IUF G UIHFA MR eIk hl
YAaTE 1 Jfbgh ST o oh L= 3T
1 FRIHTOT 3T a1 Taie Garereh a1 396
g TifereRa et =t fafer sifam g

'[37-A. Rmegulation of market-
ing of notified agricultural produce
under contract farming -

(1) The contract farming shall be
performed under a written agreement ( in
model from shown in Schedule-A) be-
tween producer and buyer of [ Produce

of contract farming ]? in such manner and
in accordance with such procedure as may
be prescribed the bye- laws.

Explanation- For the purpose of this
section “Producer and buyer” means the
person who respectively produce and buy
agricultural produce under a written agree-
ment of contract farming.

(2) The buyer shall submit an appli-
cation for registration of the written agree-
ment contract farming to the market com-
mittee. The Market Committee shall reg-
ister in such manner and on such Terms
and conditions as may be prescribed by
the bye- laws.

(3) If any dispute arise between the
parties in respect of provisions of the
agreement the either party may submit an
application to the Chairman of Market
Committee to arbitrate upon the dispute.
The Chairman of the Market Committee
shall resolve the dispute after the parties a
reasonable opportunity if being hears.

(4) The party aggrieved by the de-
cision of the Chairman of the Market Com-
mittee under sub- section (3) may prefer
an appeal to the managing Director or the
officer authorized by him in this behalf
within thirty days from the date of deci-
sion. The Managing Director or the of-
ficer authorized by him shall dispose of
the apper after giving the parties a rea-
sonable opportunity of being heard and the
decision of the Managing Director or the
officer authorized by him shall be final.

1. 7. Afuf=EE 5. 9 T 2006, T 10-2-2006 R =1 €1YA |
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(5) e wdt @ 7efiF Icaned &
Y HE W07 o e ol bl fafsha ot
St S foe su-faftEr gr fafea fean
S| THT 6 3TN ok shal §RI Hel &
gRT 19 & o7 fafed &1 T8 0 W TH
Ofq & <7 grf, S T su-fafer g
fafed =t smi]!

I 7.
et wfufa fafy

38. #et wfafa ffa—(1) @<t wfufa
BRI UTH gU 99 o e Ay 7 S ' HeE
wfafa ffa’"’ e ®, deo f&a AT
IR HEt gfufa g/ 5@ Afuf=g & s1eiw
1 3Tk FASHI o Tl ST T T T
= &l gfd TR S o geErq wel |ihfa
% I 91 goT iz Aty U dfq F
St o fafea =6t <=, fafafea feman smmm -

TR THE U emfeE, S gfayfa
fagr, ufasr ffy & wfq foear & eyl
% &9 H 71 fordl Afvgfea Hfu 399 &
Ty H I o ferr a1 geran, gsre ae
HAFHINT 1 TF THRT o ferq wel-
qiafd gr1 9T 1 T &, "Hel wiufa My
1 AW &1 B Tohe, SehT Ti@ih ST
T foran SR

2[(2) wer gfffq 4y & 9w w9
¥F SR 39U (1) § faffde &t 7 o=
Tferi forlt et Sk o, i ST TereH
TllzT, 1949 Bt ¥RT (11)1 % FIELFT T Tl
FR T T 1T SR T 3190 T S
s fafafde ©F um S & & fvet & s
foren S

(5) The agricultural produced under
contract farming shall be sold to the buyer
or out the market yard as may be pre-
scribed by the bye- laws. The market fees
shall payble by the buyer of agricultural
produce at the rates prescribed under sec-
tion 19 in such manner as may be pre-
scribed by bye- laws.]!

CHAPTER VII
Market Committee Fund

38. Market committee fund.- (1)
All moneys received by a market com-
mittee shall be paid into a fund to be called,
"The Market Committee Fund" and all ex-
penditure incurred by the market commit-
tee under or for the purposes of this Act
shall be defrayed out of the said fund. Any
surplus remaining with the market com-
mittee after such expenditure has been
met, shall be invested in such manner as
may be prescribed:

Provided that all such sums of
money received by the market committee
as security deposit, contributions to Provi-
dent Fund or for payment. in respect of
any notified agricultural produce, or
charges payable to weighman, hammal and
other functionaries shall not form part of
market committee fund but shall be ac-
counted for separately.

2[(2) All moneys in the market com-
mittee fund and other sums specified in
sub-section (1) shall be deposited in a Co-
operative Bank which fulfils the condition
of section (11)1 of Banking Regulation
Act, 1949 or in post office or in any of
such eligible Banks as specified by the
State Government.

1. .. T9ad feis 10-2-2006 SR Fiaeenfyd |

T V.. S . 4 F9 2007, TR 10-5-2007 SR &€ |



The Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972 63

39. Wt wfufa fafa =1 SwEeA—
YRT 38 % IUSHl & TAAH @A g, HES
gfafa fafy swaa fsAfafed gasHr &
foTe =1 &t 5T FehT, AATq—
(TH) HE FION & foIw T a0 Tl &
Si;
()  HET FITIT T STV TS GR;
() HEl & FAeEr & fow dun qued
TITOT 1 SYANT A Aol AflaEr
I Gl =1 gan & o saeas
a1 1 FHT0T a1 39! TEHG;
(IR) Wk el a1 /AN hl S &,
(ut=r) o Heet guRr & ufd e
ST 39 ATIRIRAT AT Fahl b,
St for wE-wtAfd g FfSa fomar
T g, afes-fAfy, T9F qen SueH
o Tohal ST ATt YITaT qen SAfer
off o1 &5
3 IR W, S 6 TS &% gASH
o & Tordr ST, SoTST o1 97T e
TH IUR o dog H Fag-fafy =t
21N
(9Td) wHa daE sTieel qo Hfu-3us
% fIUuM St SRR 61 AR fha
STET e GHId fehan ST,
(3T1@) () HeI-HHf o er@nsti sl Hoa
T 3ITE o T =,
(@) 1A &l AHeY, He-|Hfa
& Sqee], IUTEAY qAT A
T ol AT 9T Uel HieHel
T B 8 o forT dee =l
T Ao HIE H YA,

(3:)

39. Application of market
committee fund.- Subject to the
provisions of section 38, the market
committee fund may be expended for the
following purposes only, namely:

(i) the acquisition of a site or sites for
the market yards;

(i1) the maintenance and improvement of
the market yards;

(i) the construction and repairs of
buildings necessary for the purposes
of the market and for convenience
or safety of the persons using the
market yard;

(iv) the maintenance of standard weights
and measures;

(v) the meeting of establishment charges
including payments and contributions
towards provident fund, pension and
gratuity of the officers and servants
employed by a market committee;

(vi) the payment of interest on the loans
that may be raised for the purpose of
the market and provisions of sinking
fund in respect of such loans;

(vii) the collection and dissemination or
information relating to crops
statistics and marketing of agricul-
tural produce;

(viii)(a) the expenses incurred in auditing
the accounts of the market com-
mittee;

(b) payment of honorarium to Chair-
man, travelling allowance of Chair-
man, Vice-Chairman and other
members of the market commit-
tee and sitting fees payable to mem-
ber for attending the meeting;
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(1) T fague faem A & afa (c) contribution to State marketing
s development fund;

(¥1) T TEhR ok A Hl Fraifrd (d) meeting any expenditure for car-
w & fau qen fwdr o= rying out order of the State Gov-
By M g ernment and any other v.vork en-

trusted to market committee un-
1 =1 g T ot e der any other Act;
1 % o ferelt = g

(%) Ff¥ seamed et gfg au (e) contribution to any scheme for

S o - increasing agricultural production
gh_m and scientific storage;
@A o gid A9eE;

(=) fofeq Ofa & #7vet &9 & '[(f) for development of market area
: ¥ fore; ] in the manner prescribed];

(¥) T Hewerh Hl o STIAR '[(g) to educate or promote and un-
Y 3cTeH 1 gig & fa drm dertake sale of agricultural inputs,
2 R T T IaE g for in.creasing. production, W.ith

the prior sanction of e Managing
& fau dur o greEr director:
(TiieheRa $79ed) & fosna
1 Y H ] ,
[(gg) to undertake development of
2 TS ¥ faqoE
[(z) F i  fere Hat Bazars for marketing of ag-
B AN o T 1 & ricultural produce;
T ;]
3[ (3)59 st % sl fref=ar 3[(h)payment of expenses on elec-
. ] tions under this Act;]
R AT HT A
(F7) T TWER 7o TSl % st (ix) any <?ther purpose whereon the. ex-
enditure of the market committee
pendit f th ket tt

& [ F1E 37 A, o w fund is in the public interest, subject

et gfufa fafy & § foren S aten to the prior sanction of the State Gov-

= ek fed o = ernment.
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AT 8.
TG WA FfY faom a9
40. ST T HfY foqom Sé—
(1) TE a9, 9 ff T WER
SR 511 50 Hay 7 f7ad &Y, Beiierte
T & oTT T a1 Tefya foman S i
TAEE TF HfY fI9uE dr€ wearrm|

(2) =€ Tk fifa e g, Sgem
T ISRIIHR ST T SHh! Teh HHTA
a1 e, iR g e fifid 9m & a1
=eT G e 3ld T\ 39 fovg 91
TN ST TR 3R % fRet off weafs sr
ST HTA TN FROT B, T W <A, I
T AT ARG B o faw qdn wiaan
& fore iR 37 erfuftam & wieHl &
T SATavas 9 3T 914 i o fog
qeq BT

'[40 %. To9 &R $1 FfRw |
& wflld—(1) T™F THR, S a4 el
wifaar 1 Fee T Feh |

(2) sTe e HEl wifaal, T TR
BRI ST (1) & 278 W) fomdr 13 faesit
I ST i oh [T 3TEG B 1]

2[41. 9r€ . —(1) T HR TS
1 TS HN FaH s1emet qen fsAfataa
3= B, AT —

F-Td GSH

(F) w3ft, ST Y faum, ssieg, &1

WW@;
(@) g Aiva/atad, Ssiee e, S

faym & 39 AfHa gfary, st e

Iqafaa st goft & f9 goft & 72

CHAPTER VIII
Chhattisgarh State Agricultural
Marketing Board

40. Chhattisgarh State Agricul-
tural Marketing Board.- (1) With effect
from such date as the State Government
may, by notification, appoint in this be-
half, there shall be established for the State
of Chhattisgarh a Board called the
Chhattisgarh State Agricultural Marketing
Board.

(2) The Board shall be a body cor-
porate having perpetual succession and a
common seal and may sue and be sued in
its corporate name and shall be compe-
tent to acquire and hold, lease, sell or oth-
erwise transfer any property and to con-
tract and to do all other things necessary
for the purposes of this Act.

1140-A. Power of State Govern-
ment to give direction.-(1) The State
Government may give directions to the
Board and Mandi Committees.

(2) The Board and the Mandi Com-
mittees shall be bound to comply with di-
rections issued by the State Government
under sub-section (1).

2[ 41. Constitution of Board.-(1)
The State Government shall constitute the
Board which shall consist of the Presi-
dent and the following members, namely-

A. Ex-Officio Members

(a) Minister having the charge of Agricul-
ture, Chhattisgarh;

(b) Principal Secretary/Secretary Govern-
ment of Chhattisgarh, Agriculture
Department or his nominated
representive, not below the rank of
Deputy Secretary;

1. TEYRY AR . 27 9 1997 51 (RATH 15-6-1997 ¥) T T/ |
2. HEAYRY AU . 18 ¥ 1979 8N (&A1 7-6-1979 ) Wcreentd |
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(c) Registrar, Co-operative Societies,
Chhattisgarh or his nominated
representive not below the rank of
Joint Director;

(d) Director of Agriculture, Chhattisgarh
or his nominated representive not
below the rank of Joint Director;;

(e) Managing Director appointed under
clause (f) of sub-section (1) of sec-
tion 2.

4[(ee) Secretary, Government of
Chhattisgarh, Finance Department or
his representive not below the rank
of Deputy Secretary. ]*

B.-Members Nominated by the State

Government

3[(f) Three members of the Chhattisgarh
Legislative Assembly out of which
one shall be woman, nominated in
consulation with the Speaker of the
Legislative Assembly ;

(g) Three Chairmen of market Commit-
tee, out of which one shall be
woman.” ]

(h) Two representatives of traders hold-
ing licence in any market committee
within the State;

(i) Chairman or Managing Director of
the Chhattisgarh State Co- operative
Marketing Federation of the
Chhattisgarh State Commodities
Trading Corporation;

'lj) Two experts in the field of marketing
of agricultural produce.]

(2) The Minister having the charge
of Agriculture, Chhattisgarh shall be the
President of the Board and Vice-President
thereof shall be nominated by the State
Government from the members other than
ex-officio members referred to in sub-sec-
tion (1)]

@3) If any casual vacancy occurs
in the office of the President the State
Government shall make interim arrange-
ment. |

’[ 42. Term of Office of Vice-
President and Members.-(1) Save as

1. TeAuew AfUf=H %. 27 99 1997 811 (A% 15-6-1997 |) 17 %20 |
2. HEAYRY AUFTEE %, 18 T 1979 8RT (T 7-6-1979 /) Wfcreenfid |
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otherwise provided by or under this Act,
the Vice-President or a member of Board
other than ex-officio member, shall hold
office for a term three years from the date
of his nomination;

(1) '[Omitted***]!

(2) The term of office of a member
of the Board shall come to an end as soon
as he ceases to hold the office by virtue
of which he was nominated.

(3) The State Government may if it
thinks fit ,remove any member of the
Board before the expiry of his term of
office, after giving him a reasonable
opportunity of showing cause against the
same.

42-A. Resignation by Vice Presi-
dent or Member.- (1) A person holding
office of the Vice-President or member
may resign his office at any time in writ-
ing addressed to the Secretary to the
Government of Chhattisgarh Agricultural
Department, and his office shall
become vacant on the expiry of fifteen
clear days from the date of such resigna-
tion, unless within the said period of
fifteen days he withdraws his resignation
in writing.

(2) In the event of death or resigna-
tion or disqualification or removal of Vice-
President or any member of the Board
before the expiry of his term of office a
casual vacancy shall be deemed to have
occurred in such office and such vacancy
shall be filled, as soon as may be, by nomi-
nation by the State Government. The per-
son so nominated shall hold such office

for the un-expired term of his predeces
SOT.

1. B o9 f& i 10-10-2011 g1 faartya |



68 BuitaTg FHiv-3ua quet sfufEm, 1972

42-@. A€ F & B T&L.—dIS
F oA gewl ¥ i wewll @ ssiag
T fauom fasm fafy & 3o (€ &)
[isHel § 3R B4 o fag a1 fheht o=
T BT A & ToTT T SIS HIg qen oI=it
1 ITAE oA SR ST o TS Wi
SN 9HE-9Hg R o s s
427 N F g H FRdan—
g ot Tan Al 9re 1 T T/ g —
(%) St = favita feenfersn & =0 fondt ot
gy = favita feanfern @1 &; =0
(@) St forelt T 279 1 Fg S 38T
S ® o SEE S geRl T foEE
T TR &t T § Afas stemsn
sdferd ;a1
(1) S faga fa1 &1 & qen f59 gam
AT g U ST Sia foRa T
;M
(=) < fordt T gl a1 BH T gy
HaTereh A1 G Feieish a1 37 adtieh
PRt =1 = © formeht o =
foret woel wfafa & @y g g
%;?JT
() S ¥ 58 % 31efA Sl = fohat of
o <o g T A
(F) 597 v= =t &f9ed & o799 1
T TR &1 T4 | 59 YR SEIART
foren & T S99 <€ & STt 5
TE1 S |IER o fedl o fog STt
Bl S € 1]
'[42-9. Yoy §o® 9O A€ *
I Afgspifea” sty wd=iE #t

42-B. Allowances to members of
the Board.- The members of the Board
other than ex-officio member shall be paid
from the Chhattisgarh State Marketing
Development Fund such sitting fees and
allowances for attending its meetings and
for attending to any other work as may
be fixed by the State Government from
time to time.

42-C. Disqualification of member
of the Board.- No person shall be a mem-
ber of the Board who,—

(a) is, or at any time has been, adjudged
insolvent; or

(b) is, or has been convicted of an of-
fence which, in the opinion of the
State Government involves moral tur-
pitude; or

(c) is of unsound mind and stands so de-
clared by the competent court; or

(d) is a director or a Secretary, Manager
or other salaried officer or employee
of any company or firm having any
contract with the Board or a Market
committee; or

(e) is, or at any time been, found guilty
under section 58; or

(f) has so abused, in the opinion of the
State Government, his position as a
member, as to render his continuance
on the Board detrimental to the inter-
est of the general public.

1142-D. Appointment of Managing
Director and other officers and
employees at the Board.-(1) The Board

1. AeAvRS A= . 27 9 1997 510 (AT 15-6-1997 &) wiaeenfud |
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shall have a Managing Director who shall
be appointed by the State Government.

(2) The Managing Director ap-
pointed under sub-section (1) shall also
function as the ex-officio Secretary of the
Board.

(3) The Board may appoint other
officers and employees as may be neces-
sary for the efficient discharge of its du-
ties and functions under the Act.

(4) The superintendence and con-
trol over all the officers and employees of
the Board shall vest in the Managing Di-
rector.

42-E. Appointment of Sub-
Committees- The Board may appoint
sub- committees consisting of three or
more of its members which shall include
President or Vice-President and the Man-
aging Director, for the performance of any
of its duties or functions or for giving ad-
vice on any matter incidental thereto and
may delegate to such sub-committee any
of its duties or functions as may be deemed
necessary.]

43. State marketing development
fund.-(1) Every market committee shall
pay every three months to the Board such
percentage, not exceeding fifty percent of
its gross receipts comprising of licence
fees and market fees as the State Govern-
ment may, by notification, declare, from
time to time. The amount so paid and col-
lected shall be called "Chhatisgarh State
Marketing Development Fund."

(2) All expenditures incurred by the
Board, according to the budget sanctioned
by it, shall be defrayed out of the said fund.
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'[(3) The annual accounts and bal-
ance sheet of the Board shall be prepared
by the >[Managing Director] and all mon-
eys accruing to or received by the Board
from whatever source and all amounts
disbursed or paid shall be entered in the
accounts.

(4) The accounts of the Board shall
be audited by the Managing Director
Local Fund Audit, Chhattisgarh.

(5) At the time of audit the 2[Man—
aging Director] shall cause to be produced
all accounts, registers, documents and
other relevant papers which may be called
for by the audit officer for the purposes
of the audit. Any explanation called for
by such officer for the removal of any
discrepancy shall be immediately-
furnished to him.

(6) The accounts when audited shall
be printed. The copies of accounts and
audit report with comments thereon shall
be placed before the Board. The audit re-
port with comments of the Board shall be
submitted to the State Government.

3[(7) “All moneys received by the
Chhattisgarh State Marketing Development
Fund shall be deposited in a co-operative
Bank, Which fulfils the condition of sec-
tion 11 of (1) of Banking regulation Act.
1949 or in Post Office or in any of such
eligible Banks as specified by the State
Government.”] 3

44. Purposes for which
Chhattisgarh State marketing
development fund shall be expended.-
The Chhattisgarh State Marketing devel-

1. TeAyRS AU . 18 99 1979 811 (f&A7 7-6-1979 /) o7=: €nfua |
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(@)

(M)

opment fund shall be utilised by the Board

for the following purposes, namely:

(i) market survey and Research, grading
and standardization of agricultural pro-
duce and other allied subjects;

(i1) propaganda and publicity and exten-
sion services on the matters relating
to general improvement of conditions
of buying and selling of agricultural
produces;

(iii) '[(a) construction of minimum infra-

structure as prescribed by the
Board in the market yard or sub
market yard established for the
first time and for giving grant to
the extent of two lakh rupees to
defray the establishment ex-
penses]1

(b) Giving aid to financially weak
market committees 2[***]2 the
State in the form of loans and or
grants;

(c¢) loans to any market committee
for development of market yard
and/or sub-market yard, con-
struction of cold storage,
godown or warehouses,
distribution of plant protection
equipments and other purpose as
may be considered desirable;]

3(iv) acquisition or constructions or
hiring by lease or otherwise of build-
ings or land for performing the duties
of the Board;]3

(v) payment of salary, leave allowance,

gratuity other allowances, loans and
advances and provident fund to the
officers and servants employed by
the" Board and pension and other

1. AeAvRS AU . 27 99 1997 510 (AT 15-6-1997 &) wiaeenfud |
2. HEAYRY SAfHfTEd . 27 9 1997 511 (A 15-6-1997 &) faaif |
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contribution to the 4[Government
servants on deputation;]*

(vi) travelling and other allowances to the
members of the Board;

(vii) better control of market committees;

(viil) meeting any legal expenses incurred
by the Board;

(ix) imparting education in regulated mar-
keting of agricultural produce;

(x) training the agriculturists, officers
and staff of the market committee].

2[(x-a) provision of technical assistance
to the market committees in the
preparation of site plans and esti-
mates of construction and in the
preparation of project reports or
master plans for development of _
market yard;

(x-b) internal audit of the Board and the
market committees;]

(x-c) marketing the sale of agricultural
inputs for increasing agricultural pro-
duction in the market areas;

(x-d) development of Haat Bazars for
marketing of agricultural produce
and construction of infrastructure for
facilitating the flow of notified agri-
cultural produce in the market area;

(x-e) payment of expenses of election of
Financially weak market committees
under this Act;]

3 [ (x-ee) Giving aid of 4[10%)* from the
fund, to Chhattisgarh Go-Seva Ayog
constituted under the Chhattisgarh
Go- Seva Ayog Adhiniyam, 2004 (
No. 23 of 2004) for maintenance
Goshalas and old Cattles;”
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(@)

(M)

(¥)

(x-f) investment of surplus funds in the
share capital of companies in the co-
operative sector which are
engaged in Agricultural processing
industries and use proven technol-
ogy and whose projects are shown
to be bankable and economically
viable, with the prior sanction of the
State Government; ]

(xi) 3[With the prior sanction or direction
of the State Government, for any
other purpose of general interest of
agricultural production or market-
ing;]’

2[(xii) The Board may utilize a maximum
of *[fifteen percent]® of its annual
gross income for varoius farmer
welfare oriented activities with the
prior sanction of/or instruction from
the State Government. ]*

45. Power of Board to borrow.- The
Board may, for carrying out the provisions
of this Act, borrow money from the State
Government or may with the previous
approval of the State Government,

(i) from any other agency; or

(i1) issue debentures on the authority of
any property vested in it or on the
security of a part of its future in-
come accruing to it under this Act,
or the rules made thereunder.

46. Duties and functions of

Board.- The Board shall,—

(a) as far as possible carry out the func-
tions specified in section 45 on which
the fund of the Board may be ex-
pended;

(b) advise on all matters referred to it
by the State Government;

(c) exercise such powers of the State
Government under this Act and rules
made thereunder as may be delegated
to the Board;

(d) advise the State Government from
time to time of its own accord on
the following matters:

1. HeAgew AfufEm . 1199 1998 g1 (AT 9-6-1998 ) a7t werfia |
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= S |

JHE 9.

e

48. URT 6 AT 9N 31 & Ie@sH &
fore wfe. —<i 1 o)1 6 % @ve (W) 2[=
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(i) principles to be followed in fixation
of price of agricultural produce;

(i1) steps to be taken for managing the
markets efficiently;

(ii)) manner in which the data relating to
arrivals and dispatches of agricultural
produce should be complied and
maintained and disseminated;

(iv) amendment in this Act, and the rules
made thereunder;

(v) in any matter necessary for imple-
menting the provisions of this Act.

'[(e) Cause to be implemented the provi-
sions of this Act and the rules and bye-
laws framed thereunder; and

(f) exercise supervision and control over
the agriculture Market Committee.

47. Powers of President, Vice
President of Board.- The President and
Vice-President of the Board shall exercise
such powers as may be prescribed.

CHAPTER IX
Penalty

48. Penalty for contravention of
section 6 or section 30.- Whoever con-
travenes the provisions of clause (b) of
section 6 2[or section 31, sub-section (2)
of section 37] shall, on conviction, be
punished with imprisonment for a term
which may extend to six months or with

fine which may extend to *[five

1. TeAuRS AUt 3. 18 ¥ 1979 g1 (A7 7-6-1979 /) Wfreenfd |
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e Ieeed w N H T SR gH o
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49. 3 YRR & @A & AU
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(2) S i WU wif g TR
TS USHAT i fRet o o1 Soeied T,
98 Tfaig W, A 9, S 2[ 9" geR]
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(3) ST hTE Torelt STferenrt s, eransit
o1 Fdteror R o = HuEl 9fhfa & st
I ST R H S U S T 4RI 54 B
IUUN (1) & WU () & AL IR fF7a
T fohelt STCY 1 STUEH T M E,
qfafg |, SAH T <foed fwman S S
o U e o for, fomes fom S e
o] %, [T TSR] T qh 1 &l TR

thousand] rupees, or with both; and in
the case of a continuing contravention,
with a further fine which may in case of
contravention of clause (b) of section 6
extend to one hundred rupees and in the
case of '[contravention of section 31 or
sub-section (2) of section 37] to fifty ru-
pees per day during which the contraven-
tion is continued after the first conviction:

Provided that in absence of special
and adequate reasons to the contrary men-
tioned in the judgment of the court the
punishment for the second or any subse-
quent offence shall not be less than im-
prisonment for a term of three months and
a fine of five thousand rupees.

49. Penalty for contravention of
other sections.-( 1) Whoever in contra-
vention of the provisions of section 35
makes or recovers any unauthorised trade
allowance shall on conviction, be punished
with imprisonment which may extend to
three months, or with fine which may
extend to 2[ two thousand ] rupees or with
both and in case of subsequent contra-
vention with imprisonment which may
extend to six months or with fine which
may extend to *[five thousand] rupees
with both.

(2) Whoever contravenes any con-
dition of a licence granted by a market
committee shall, on conviction, be pun-
ished with fine which may extend to %[ five

thousand ] rupees.

(3) Whoever obstructs any officer in
carrying out the inspection of accounts or
holding an enquiry into affairs of a mar-
ket committee or fails to obey any order
issued under clause (d) of sub-section (1)
of section 54 shall, on conviction, be pun-
ished with fine which may extend to
'[two thousand] rupees for every day
during which the offence continues.
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(4) afe auet afafa &1 wrE Afewm,
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T % foIU ¥mr 54 1 3UEN (1) & @S
(F) o 37 a7ufera foman Sma—

(F) T IHEHRT 7 H SR IUal
HOT A1 HE AEHR T T THR
E|7_3\"'|'l;'<’3|T

(@) STHeERR e SHeRt 3,

1 =8 qutefe W, A §, 5 [a=
BIR] T9F T 1 BT Gh, 3fved feran
SRAT |
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(4) If any officer, servant or mem-
ber of a market committee, when required
to furnish information in regard to the af-
fairs or proceedings of a market commit-
tee under clause (a) of sub-section (1)
of section 54—

(a) wilfully neglects or refuses to furnish
any information: or
(b) wilfully furnishes false information,

shall, on conviction, be punished with
fine which may extend to ![ five thou-

sand] Rupees.

(5) Whoever in contravention of the
provisions of sub-section (3) of section
54 obstructs any authorised persons in
seizing or taking possession of any books,
records, funds or property of the market
committee or fails to give delivery thereof
to such person, shall, on conviction, be
punished with fine which may extend to
'Ttwo thousand] rupees.

(6) Any person who fraudulently
evades the payment of any fee or other
sum due to the market committee under
the provisions of this Act or the rules or
bye-laws made thereunder or evades the
payment due towards remuneration to any
weighman or hammal, or demands
remuneration without authority of the
seller or buyer for his employment or
demands remuneration otherwise than in
accordance with the provisions of the
rules and bye-laws made under this Act,

shall, on conviction, be punished with

1. .. qeas e 10-10-201 1 SR Tiqeenfad |
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T "SI HHf 231 §9IR] T9F § 31feh
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1[51. Woeh et i aget — 9 w9
=i =Aflla ga srfafTay & e1ei guea foredt
ST T TISEN ST 94, q9 Afvee e,

fine which may extend to 2[five thousand]
rupees and in case of continuing offence with
a further fine which may extend to one hun-
dred rupees for every day during which such
offence is continued after conviction there-
for.

(7) Whoever contravenes any provi-
sion of this Act or any rules or bye-laws made
thereunder shall, if no other penalty is pro-
vided for the offence, be punished with fine
which may extend to 2[two thousand] ru-
pees.

50. Powers of market committee and
Chairman to impose penalties.-

(1) A market committee and the Chair-
man thereof may impose the penalties of cen-
sure or of fine on any licensed market func-
tionary or seller for contravention of any bye-
law :

Provided that the market committee shall
not be competent to impose fine exceeding
2[two thousand] rupees and the Chairman
shall not be competent to impose fine ex-
ceeding *[five hundred] rupees.

Provided further that no penalty shall
be imposed under this section without giv-
ing the person concerned a reasonable op-
portunity of being heard.

(2) Any person aggrieved by an order
made under sub-section (1) may prefer an
appeal against such order to the Managing
Director within fifteen days from the date of
receipt of order by such person and the de-
cision of the Managing Director thereon shall
be final.

1151, Recovery of market dues.-

Whenever any person is convicted of
any offence punishable under this Act the
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Magistrate shall in addition to any fine which
may be imposed, recover and pay over to
the market committee the amount of fees or
any other amount due from him under this
Actor rules or byelaws made thereunder and
may, in his discretion, also recover and pay
over to the market committee costs of the
prosecution. ]

52. Cognizance of offences. (1) No court
inferior, to that of a Magistrate of the second
class shall try any offence under this Act or
any rules or bye-laws made thereunder.

'[(2) No court shall take cognizance of
any offence punishable under this Act or any
rule or any byelaws made thereunder except
on the complaint made by the Collector or
the Chairman, Vice-Chairman or Secretary of
the market committee or of any person duly
authorised by the market committee in this
behalf]

53. Composition of offence. - (1) A mar-
ket committee or its sub - committee may ac-
cept from any person who is alleged to have
committed an offence punishable under this
Actor Rules or Byelaws made thereunder in
addition to the fees or other amount so re-
coverable, a sum of money not exceeding

rupees 2[five thousand ] byway of composi-
tion for such offence.

(2) On composition of any offence un-
der sub- section (1), no proceedings shall be
taken or continued against the person con-
cerned in respect of such offence and if any
proceedings if in respect of the offence have
already been instituted against him in any

1. AeAvRS AT 3. 18 ¥ 1979 81 (KA 7-6-1979 F) Wfreentd |
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54. '[wifedt =t e X 9o Frdamon
W &I A6 @ HE afufa & Friwamr
HI Wi=] '— (1) TerY Gerern —

(%) fodt guet afafa & oransti qen
AT 1 TR0 ST TR 3T el Feh |

(=) oy arctes, Het afafaar &r
fadw T g qeon we winfaar T8 v w5
ST & o fora sre gm 1] !

(@) ot Auet wfafa & Fewemd &
Garer o S o TR |
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o o (yere Hemeter) < Heha 1 3R e
b Gaa H 3T (YoY TaTeTsh 1) I8 Tdd &l
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Court the composition shall have the effect
of his acquittal.]

CHAPTERX.
Control

54. '[Power to give instruction and in-
spection of markets and inquiry in to af-
fairs of market committee.] '- (1) The Man-
aging Director may —

(a) inspect or cause to be inspected the
accounts and offices of the market commit-
tee ;

1[(aa) the Managing Director may give
Direction to the market committes and the
market committee shall be bound to comply
with such direction. ]!

(b) hold inquiry into the affairs of a mar-
ket committee;

(c) call for from a market committee re-
turn, statement, accounts or reports which
he may think fit to require such committee to
furnish ;

(d) require a market committee to take

into consideration-

(i) any objection on the ground of ille-
gality, inexpediency or impropriety which
appears to him to exist to the doing of any-
thing which is about to be done or is being
done by or on behalf of such committee ; or

(ii) any information he is able to furnish
and which appears to him to necessitate the
doing of a certain thing by such committee.

(e) direct that anything which is about
to be done or is being done should not be

1. . 7. Teas f§A® 10-10-2011 FR Ffawentd |



80 BuitaTg FHiv-3ua quet sfufEm, 1972
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oo, &9 9 ifered fordr o forelt =l =
78 W <d T, AR S L TR foh I8

done, pending consideration of the reply, and
anything which should be done but is not
being done should be done within such time
as he may direct

(2) When the affairs of a market com-
mittee are investigated under this section or
the proceeding of any market committee are
examined by the State Government under
section 59, the Chairman, Vice-Chairman. Sec-
retary and all other officers, and servants and
members of such committee shall furnish
such information in their possession in re-
gard to the affairs or proceeding of the mar-
ket committee as the State Government, the
Managing Director, or the officer authorised,
as the case may be, may require.

(3) An officer investigating the affairs
of a market committee Under sub- section (1)
or the State Government examining the pro-
ceeding of any market committee under sec-
tion 59 shall have the power to summon and
enforce the attendance of officers or mem-
bers of the market committee and to compel
them to give evidence and to produce docu-
ments by the same means and as far as pos-
sible in the same manner as is provided in
the case of a civil court by the Code of Civil
Procedure, 1908 (No. 5 of 1908).

(4) Where the Managing Director has
reason to believe that the books and records
of a market committee are likely to be tam-
pered with or destroyed or the funds or prop-
erty of a market committee are likely to be
misappropriated or misapplied, the Manag-
ing Director may issue orders directing a
person duly authorised by him in writing to
seize and take possession of such books and
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records, funds and property of the market
committee and the officer or officers of the
market committee responsible for the cus-
tody of such books, records, funds and prop-
erty, shall give delivery thereof to the per-
son so authorised.

55. Removal of member, Chairman and
Vice-Chairman of market committee-'[(1)
The Managing Director may on his own
motion or on a resolution passed by a major-
ity of two- third of the members constituting
the market committee for the time being re-
move any member of the market committee
for misconduct or neglect of or incapacity to
perform his duty and on such removal he
shall not be re-elected or re- nominated as a
member of the market committee for a period
of six years from the date of such removal :

Provided that no order of such removal
shall be passed unless such member has
been given a reasonable opportunity of
showing cause why such order should not
be passed.]

(2) The Managing Director may remove
any Chairman or Vice-Chairman of a market
committee from his office, for misconduct, or
neglect of or incapacity to perform his duty
or for being persistently remiss in the dis-
charge of his duties and on such removal
the Chairman or Vice-Chairman, as the case
may be, shall not be eligible for re-election
as Chairman or Vice-Chairman during the re-
mainder of his term of office as member of
market committee :
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Provided that no order of removal shall
be passed unless the Chairman or Vice-Chair-
man, as the case may be, has been given a
reasonable opportunity of showing cause
why such order should not be passed.

!(3) The State Government may sus-
pend any member or Chairman or Vice- Chair-
man of a market committee, who has been
served with the notice under sub-section (1)
or sub-section (2) as the case may be, and
against whom any complaints have been re-
ceived or who commits irregularities after the
service of such notice, for period from the
date of receipt of complaint or the date of
noticing of irregularities by the Managing
Director till the final decision is taken in his
case. |

56. Supersession of Market Commit-
tee.- 2[(1) If in the opinion of the Managing
Director, a Market Committee is not compe-
tent to perform or persistently makes default
in performing the duties imposed on it by or
under this Act or abuses its power the Man-
aging Director may, by an order in writing
supersede such Committee for a period not
exceeding one year and on expiry of first six
months of the period of supersession, ac-
tion to hold the elections for the constitu-
tion of Market Committee shall be started
and the period of supersession shall be
deemed to expire on the date of first general
meeting of the Market Committee so consti-
tuted :

1. AeAves AU . 24 T 1986 51 (AT 27-7-1986 §) 17w |
2. wEEERY S . 11 91979 510 (e 12-6-1985 7) wfoeenfud |
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FHRU W o fore #quet wfafa & gilags
STEER T ST HUE! GiAfq & TR a
Wﬁ,ﬁﬁﬁ,ﬁaﬂm:

R 98 R off for St 7€ Tuet wfufq
1 TS SHF ATTSH & Tk 99 & il Tt
T <1 T 21, &Y Tod TR, T ufifeerfat
T, SATTSS i FHICATAT T AT TR il TRt
9N H quet 9igfa i emafy &, i [ 13 5
39T (2)] H fafafdwe %, eifees =&t €nft )

2[(2) 39T (1) o 31&f fopedt wogt wfafa
Sl Afdftad T dlel STRY & TRA M T,
Forostfetfiar TR 27, srafq —

(%) uvel afafq & e 9get ao
3T TS IUILA & Herel H UH AR & IRka
B o IRIE 9 78 qHE ST foh 3= 310
<l i &,

(@) vt wfnfa & ffea gowa enfeat
ST AL Ml & A wd g, 1
TR ¥ ffed g1 S

'[(3) vt =hi¢ ot wiufa srfafted
TR ¥, 1 Yo et HUSt WiAfd % el i
HEad H o faw qen suet willat &
TN I & o s gr foreht =aflla =
gl o o St wRETe STeRi & 9
T ST ST SR gee Geretes ifafsd i
¢ ot witf =1 T enfet aen <, s
fF TO STRu &1 ARE hl &I, IRATEIH
SATRRT T TR BT Fh T

TR WIS AR <l g &1 S A
T T T L 37 1 IHF o WEH a1
3G Teiferd g1 ot e o =7 ww=1 s foh
T v ¥ enrerfimes Rl € ¥ eiw e Rl

Provided that before passing an order
of supersession under this sub-section the
Managing Director shall give a reasonable
opportunity to the Market Committee for
showing cause against the proposal and shall
consider the explanations and objections, if
any, of the Market Committee :

Provided further that where the new
Market Committee could not be constituted
within one year of its supersession, the State
Government may, in special circumstances,
extend the period of supersession which shall
not, in any case, exceed beyond the term of
the Market Committee specified in '[sub-sec-
tion (2) of section 13].

2[(2) Upon the passing of an order un-
der sub-section (1) superseding a Market
Committee, the following consequences shall
ensue namely :-

(a) All the members as well as the Chair-
man and Vice Chairman of the Market Com-
mittee shall, as from the date of such order,
be deemed to have vacated their offices;

(b) All the assets vested in the Market
Committee shall, subject to all the liabilities,
vest in the State Government. ]

'[(3) When a Market Committee has
been superseded the Managing Director may,
by an order, appoint a person to be called
the Officer-in- Charge, to carry out the func-
tions and exercise the powers of the Market
Committee and transfer to such Officer-in-
Charge the assets and liabilities of the su-
perseded Market Committee as on the date
of such transfer :

Provided that in the event of death or
resignation or leave or suspension of the Of-
ficer-in-Charge, a casual vacancy shall be
deemed to have occurred in such office and
such vacancy shall be filled in, as soon as

1. AEAvRS AT . 8 ¥ 1994 5N (A1 18-1-1994 ) e |
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T FaTereh g1 AU oier 39 U W et
=flla =t Fgfla s o STt iR 5@
et frgflla 8T o <t St & 9@ 9 herllex
BRI A SAflla AR Afueit % &9
T RO

(4) 398N (3) < 37eA Tl fome e fomelt
ot wrETye Sifeedt 1 fopet off v ey
Tk §RI B ST Foh T 9 3Hh T
et o121 =aflla =t fglla e =t wflla €t o

(5) U (3) o 3TEH TRATEH AR
& & H fglla foran wen =g off =fllq, st
Harsit & fore T|n aa= e w1, S i gay
Harereh g T fordr wid, o) wfiafa ffa 9
T R ]

(6) AT T HICATATE HT ST B
& o ToREt i T2 T TR O 11 6 316
e FHfd 1 TSH T WehTt qen Afdfead st
TE gfafa s o et qon <ifaw, S fw &
ST=IC0T Rl ANGE ol BT, 39 ST h TR |

'[(7) 7o gwifed woet wfufd & gom
IR GiHed o o faa &t = aie 9
TR SRR ST I3 W TET W 1]

1[57. arq [13] & & fosed &
IR — (1) et 1 qUel Tfafd am (13
I SYURT (2) % WReqeh] o 31 fafea &
St &, TRt fAefertad aftoms g, etefq —

(%) quet witfa & T Te= I ST
37T qAT SUTEAST & 9N | I8 FHSA ST
for 3= 3lIa Susmr & e1efi= Ut oSt wifa
o1 faere &1 S o6t aira 319 o filla s
fng;

maybe, by appointment of a person thereto
by the Managing Director and until such
appointment is made a person nominated by
the Collector shall act as Officer-in-Charge.

(4) Any Officer-in-Charge appointed
under sub- section (3) may at any time be
removed by the Managing Director, who shall
have power to appoint another person in his
place.

(5) Any person appointed Officer-in-
Charge under sub-section (3) shall receive
from the Market Committee fund for his ser-
vices such pay and allowances as may be
fixed by the Managing Director.]

(6) At any time before the expiry of the
period of supersession, the State Govern-
ment may constitute a new committee under
S. 11 and transfer thereto the assets and li-
abilities of the superseded committee as on
the date of such transfer.

[(7) The Officer-in-Charge shall cease
to hold office on the date appointed for the
first meeting of the Market Committee as re-
constituted. ]

1157. Consequences of dissolution un-
der Section *[13].- (1) Where a Market Com-
mittee stands dissolved under [proviso to
sub- section (2) of Section 13], the following
consequences shall ensue, namely ;—

(a) all the members as well as the Chair-
man and Vice-Chairman of the Market Com-
mittee shall, as from the date of dissolution
of such Market Committee under the said
sub-section, be deemed to have vacated their
offices;

1. TeAuRS AU 3. 8 T 1994 5N (e 18-1-1994 ) Wcreenfid |
2. HeAYRY AfHfTE . 27 9 1997 8N (A 15-6-1997 &) wfeenfud |
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(@) 38 Aty & 21eha #uel wfafa
St gAE T 1 GAN qA SHR THK
FHTSl ] T Fa e WaTeTsh o 501 6
rezredie el g fendll W@ =l gra fehen st
9 yoiy GaTeeh, TR gN, 36 Hag o
Frglla &Y 3R S yRETe Afeshril & A9 &
ST S —
T TR AIHRT St G &1 5T, STHh
T TN L 2, T W B A1 3Heh Feiford
T F W H AR wH S o T 9w #
srrerferes Rl &1 ¢ 2 oiR T Rl wey
HaTeren g AUl 3 36 g X foret = flla
&t Fgflla ek v STt s« ae U e
TET R < S & 7 o el Ll T T
=Afl]q TR AHRT & T H FHE HOW

() woet wfufa ¥ fHed wvea asafa 59
SIfufTa & waSHT o fore R Sifasrt
T =ra: ffed grt

(2) 398N (1) o 316 Fglla forar T2 fomelt
ot YRy AfE i fordt oft w93, ey
HTeTeh NI BT ST Heh Tl FIE 38k TIH T
et a1 =aflla =t fglla e =t wflla €t o

(3) SUHRT (1) o 3T TRETeF TRt
& w9 # Fglla fea T &g o =fla, st
Yarsit & fore W ord= qen o=y, i T ge
ootk g1 i fohe e, woet wfafa fafu &
T L |

(4) A1 GFTTSd HUS! FHf o T TR0
qieer & o fora =i 718 aRiE 9 YRETS
AR ST g W TR @

(b) all powers and duties of the Market
Committee under this Act, shall, subject to
the control of the Managing Director, be ex-
ercised and performed by a person to be
called the Officer-in-Charge as the Manag-
ing Director may, by order appoint in that
behalf :

Provided that in the event of death, res-
ignation, leave or suspension of the Officer-
in-Charge a casual vacancy shall be deemed
to have occurred in such office and such
vacancy shall be filled in as soon as may be,
by appointment of a person thereto by the
Managing Director and until such appoint-
ment is made a person nominated by the
Collector shall act as Officer-in-Charge;

(c) All property vested in the Market
Committee shall vest in the Officer-in-Charge
in trust for the purposes of this Act.

(2) Any Officer-in-Charge appointed
under sub- section (1) may at any time be
removed by the Managing Director who shall
have power to appoint another person.

(3) Any person appointed Officer-in-
Charge under sub-section (1) shall receive
from the Market Committee Fund for his ser-
vices such pay and allowances as may be
fixed by the director.

(4) The Officer-in-Charge shall cease to
hold office on the date appointed for the first
general meeting of the Market Committee as
reconstituted]
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1[57. - =, frai=Hl & godat O 6
T &R i Aila - 2[(1) 3 T TWHR
o1 I8 T 21 o Tt uRfearfaat faemm € fome
HROT T HEAT ST B T, T Tod THR
| AfYfEm =1 3% 27efH a9 T e o
F=ifare foret o1d & Bid gu off, THa-HHE W
T, ¥R 11 1 YW (1) & A4 fordt 7oy
afifa & 9= & fHat=q & & 99§ T
9 T A TH Sty & fag i f&
St o fafAfds =6t s, godelt e Jehtt
IO FSY01 hieTa Y e FHetren * [ o ©:
) ¥ 2feres &Y g ]

(2) SUHW (1) & T AT o6 S
R & < R, Freafafaa uftom g, stefq -

(%) 1 off fratem sifergemn & fafafde
ot TS HTATEY & IR a1 foham ST,

(@) frat=m wefarfear, == o et ot
gohH R &1, FRIehd &1 Siet; iR

(1) TE= % w9 ¥ faifad g & fou
srafelEt gr fondr T ey S A o
SR

4oL, - 39 SUNN & FASHI 6
o et wEieTfear & i & og afshan
S 3 @ o IR Bt 81 foreent fos fat=m
&3 ¥ frat=r e o fora e1den =t 71 €1 qen
Ta U Bt &1 Salfch ated o o &t
ST S & S ]

58. g4, g4 91 geuEieT g & fag
Y, ITAY, I AT FHANET Bl

1157-A. Power of State Government to
postpone elections. - >[(1) If the State Gov-
ernment is of the opinion that circumstances
exist which render it necessary, so to do, the
State Government may, notwithstanding any-
thing contained in this Act or the rules made
thereunder, by notification , for reasons to
be specified therein, postpone from time to
time, the election of members of a Market
Committee under sub-section (1) of section
11, for such period not exceeding one year at
a time as may be specified in such notifica-
tion provided that the total period shall not
exceed 3[three years and six months] in the
aggregate.

(2) On issue of the notification under
sub- section (1), following consequences
shall ensue, namely :-

(a) no election shall be held during the
period specified in the notification;

(b) the election proceedings at what-
ever stage they may be shall stand abrogated;
and

(c) the deposits made by the candidates
for the election as member shall be refunded
to them.]

Y[Explanation.- For the purposes of this
sub-section “election proceedings” means
the process commencing from the date call-
ing, upon the constituencies to elect and
ending with the declaration of the result of
the election]

58. Liability of Chairman, Vice-Chair-
man, members and employees for loss, waste

L N B S

TR AU . 39 ¥ 1974 5N (AT 12-5-1974 ¥) 1= €nfa |
T AU . 43 9 1976 BRI (f&AT 12-5-1974 ) wicreenfd |
TS AU . 17 99 1977 811 (f&Ai 12-5-1974 ) wfceenfd |
T ST . 26 T 1975 8N (feAieh 12-5-1974 ¥) 7= €enfu |
B ATEE 3. 1 F/ 2011 51 (TR 07-1-2011)  Fieenfd |
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. - (1) 3, o1 54 % 1 1 T i
=1 foh) T Treron o Srgshm | =11 39 Sty
o 1A 1 T HOhe o ST H g U
< o foedt W& =flla =, S foreht woet wfafa
o1 Tere ST T A G e o 1 [Hoet
wftfd o forelt ga, qage =1 sqaH s1eas,
IUTEE], T, YRHTH STEhRI, HUSt 9iafd
& giaa 1 39 fhdl 317 ATHRI 1 HH=rd
o T TR & fordt Afsil] = vt wfafa
& 1 3Tk = foRet o= = o1 "l
o G AT 3YATSH fohdt oft TH waieH o forg,
S 39 ST o A1 3ok 3T s\ T
et = 3ufafert o SustEi & wfaeka 21, fhan
B SHP L o, SHH Haiferd foret Hhricash
Td A1 AT § STATT T A1 FEnfd e AT
IHH I ey, W feam =1 = K s @
STEER % I IS ST 31 I HId i &1 a1
quet gihfd o fordl «ff &= o1 a1 7= Suf &1
Zfeifrem foran €1 2 38 hueqde ufauiia foran
B, 1 e Teteteh, WU ¥ 91 7uel |iafd
T STEEA U1 B 9, TH =Afd o A=
oy H '[39 I8 ¥, fSaet fe genfafa
Goen, Sir= = Fdveror o6t fedfe =61 7€ &1, <
Y o fia¥] T ST H b A 39 ey o
foAfterd ST gI 379 5T Heh, €9 H Wiferhd
o3 T 37 erefieey fopedt oft erfreRrdt o0t 59
S o A & fore feer 3 ||

(2) IS SYURT (1) & 270 Y T ST &1
ST IR J& Y Tk i I8 FHIEH 71 S foh
TG ITUR o T ST <7 o foTw 319 3TER
¥ @ o T =il & =1 ga =il & amer &
3o fafue gfaffy @ o 9t 9ua

or misapplication etc.- (1) If in the course of
inquiry or inspection under section 54 or in
the course of audit under this Act it is found
that any person who is or was entrusted with
the management of a market committee or
'lany deceased, past or present Chairman,
Vice-Chairman, member, Officer-in-Charge of
market committee, Secretary or any other of-
ficer or employee, of market committee or an
officer of the State Government] has made or
directed by assenting or concurring or par-
ticipating in any affirmative vote or proceed-
ing related thereto, any payment or applica-
tion of any money or other property belong-
ing to or under the control of, such commit-
tee to any purpose contrary to the provi-
sions of this Act or rule or bye-laws made
thereunder or has caused any deficiency or
loss by gross negligence or misconduct or
has misappropriated or fraudulently retained
any money or other property belonging to
the Market Committee, the Managing Direc-
tor may, on his own motion or on the appli-
cation of the Market Committee, enquire him-
self or direct any officer subordinate to him
duly authorised by him by an order in writ-
ing in this behalf to enquire into the conduct
of such person '[within two years of the date
of report of audit, enquiry or inspection, as
the case may be].

(2) If on enquiry made under sub-sec-
tion (1) the Managing Director is satisfied
that there are good grounds for an order un-
der this sub-section, he may make an order
requiring such person, or, in the case of a
deceased person, his legal representative in-

1. AR i . 18 9 1979 8N (A 7-6-1979 /) Wfcreenfid |
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forrea o foefl 21, 9% STl ld §U ARA
ThT Toh 98 39 97 31 39 Ui &1 a1 3T
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TG 39 IUUN o A HE off IRW
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o1 3T Sifam e v g

2[R IR ShTet St VAT A | 98
THg vafsia = fear S i fo S| e
=1, T T faesg e1diar =1 T 21, wfafafy
safiyTe T o forw erufera 1)

(4) ST 2 A1 IYEN (3) o 1A wika
foran e oBtg oft st foRedt oft fafr——=mer
T YT el TR ST |

(5) UL (2) AT IULRT (3) o 3T e
T RIS ot AR Fa e FaTeTeh hl OIS T
T W T Afehiiar T arer feRdt off
Tafae =mener gr ST A § wafda foan smam
gt foh o8 T =mare™ o1 fesht €1, A hre ot
Wt TohH, fSer for e o T 3189 5N 9%

herits his estate, to repay or restore the money
or property and any part thereof, with inter-
est at such rate, or to pay contribution to
such extent as the Managing Director may
consider just and equitable :

Provided that no order Under this sub-
section shall be made unless the person con-
cerned has been given a reasonable oppor-
tunity of being heard in the matter :

Provided further that the liability of a
legal representative of the deceased shall be
to the extent of the property of the deceased
which inherited by such legal representative.

(3) Any person aggrieved by an order
made under sub-section (2) may, [with in
thirty days from the date of communication
of the order to him] appeal to the State Gov-
ernment and subject to the order of the State
Government the order of the Managing Di-
rector shall be final and conclusive :

2[Provided that in computing the period
of limitation, the time required for obtaining
a copy of the order appealed against shall be
excluded]

(4) No order passed under sub-section
(2) or sub-section (3) shall be called in ques-
tion in any court of law.

(5) Any order made under sub-section
(2) or sub- section (3) shall, on the applica-
tion of the Managing Director, be enforced
by any Civil Court having local jurisdiction
in the same manner as if it were a decree of
such court, or any sum directed to be paid

1. AeAvRS AT 3. 18 ¥ 1979 81 (KA 7-6-1979 F) Wfreentd |
2. WEAERY ST . 18 ¥ 1979 81 (e 7-6-1979 &) 1. %efud |
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T fere foman o 21 o SRt 7o Tk ST,
J-STd o STl o Hifd I ot ST Hehh |

' (6) A& T9 - T % MR W, S
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(59 wuEl winfa % FHriarfear S dm
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SFrEafeat b, S off o e €, fomsr o fomeht
oft farfeea ot =1 aifia fordr 3 fepedt oft et
i e 1 siifec o 9N B den Fenfefa afafa
A Yot TTeAsh ol Shraledl i fHatadd &
IR H T 1 THHN FH F FAeH & forg
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faffees =1 2739 =1 39 WehR HE TE et

! SUTARG feman ST =nfey, sfaet femean s

by such order may be recovered as an arrear
of land revenue.

'[(6) If the Managing Director is satis-
fied on a affidavit, enquiry or otherwise that
any person with intent to delay or obstruct
the enforcement of any order that may be
passed against him under this section.-

(a) is about to dispose of the whole or
any part of his property; or

(b) is about to remove the whole or any
part of his property from the State, he may,
unless adequate security is furnished, direct
the conditional attachment of the said prop-
erty or such part thereof as he thinks neces-
sary and such attachment shall have the same
effect as if made by a competent civil Court.]

2[59. Power to call for proceedings of
market committee. - (I) The Managing Di-
rector may, on his own motion, or on an ap-
plication made to him, call for and examine
the proceeding of any market committee and
the State Government may of its own motion
or on an application made to it, call for and
examine the proceedings of the Managing
Director, for the purpose of satisfying him-
self or it self, as the case may be, as to the
legality or propriety of any decision taken or
order passed and as to the regularity of the
proceedings of the committee or the, Man-
aging Director, as the case may be. If in any
case, it appears to the Managing Director or
the State Government that any such deci-
sion or order or proceeding so called for

should be modified, annulled, reversed, or

1. AeAvRy AT 3. 18 ¥ 1979 81 (A 7-6-1979 F) Wfreentd |
2. HEAYRY AT . 27 € 1997 51 (At 7-6-1979 ¥) ai=q. i |
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remitted for reconsideration he or it may pass

such order thereon as he or it may deem fit :

Provided that every application to the
Managing Director or the State Government
for the exercise of the powers under this sec-
tion shall be preferred within sixty days from
the date on which the decision or order to
which the application relates was communi-
cated to the applicant :

Provided further that no such order
shall be passed under sub-section (1) with-
out giving a reasonable opportunity of be-
ing heard to the parties affected thereby.

(2) The [Managing Director or the State
Government, as the case maybe, may sus-
pend the execution] of the decision taken or
order passed by the market committee, pend-
ing the exercise of his or its powers under

sub-section (1).]



The Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972 91

J9E 11
e
60. ATY = e F H T
WEHR &1 Aila - T TWHER, ATg H
faffae &l 78 Ff% - ST 1 w1l & 9 forelt off
] H, AT g aRaS a1 WA
TRt 1 3 T7ehTer TRt SR A ST

TR HENTHA g8 Teft S «

TG 39 U T Fig o SAfeg=m,
T TR o TH ST ST &t o ST
I Y Y FHH D: T I, S foh T THR
RUISRIRELEA C CEIRERER N CRERIE I
T BT S |

'[61. TR *t Y-TSa ® THAT F
AR R gt - (1) wiE off T af, s e
Afafm & 23T e s T foRdt frem
1 Iufafy o STl & STEH fohelt TR, &,
=9, ®ig, 9 A1 frdt e o foredt woet
qiafa a1 e 2= F 4 3ust o fordt foshan =
e 2, 39 Ofa # agett 9 gt e fw
- TST%S i TRTAT TG h A & |

(2) TS oft Tt f¥n, i =enfeafa &€ =
T IR 1 foret woet wfafa 3 siea 2y,
3t Of & agett A grft o foh o-Tere
T SR YA H S S

(3) ST (1) 3R (2) & e =+l T
FrfaTfedt § =fod g o =flla, 38 gea
S %l TRIE ¥ 19 5 6 i), gere St
1 37T T TR Toraeht 39 W 319 3ifam
BT 3R feorddt oft =menera o wera et o
Eeuil

CHAPTER XI
Miscellaneous

60. Power of State Government to
amend Schedule.- The State Government
may, by notification add to amend or delete
any of the items of agricultural produce
specified in the Schedule and thereupon the
Schedule shall be deemed to be amended ac-
cordingly :

Provided that no notification shall be
issued under this section without giving in
the Gazette previous notice of not less than
six weeks as the State Government may con-
sider reasonable of its intention to issue
such notification.

1161. Recovery of sums as an arrear of
Land Revenue. - (1) Any sum due to a market
committee or the Board [or to a seller of agri-
cultural produce] on account of any charge,
costs, expenses, fees, rent or any other ac-
count under the provisions of this Act or
any rule or bye law made, thereunder shall
be recoverable in the same manner as an
arrear of land revenue.

(2) Any sums due from a market com-
mittee to the Board or to the State Govern-
ment, as the case may be, shall be recover-
able in the same manner as an arrear of land
revenue :

(3) Any person aggrieved by the pro-
ceedings made under sub-sections (1) and
(2) may, within thirty days from the date of
communication of notice to him appeal to
the Managing Director whose order thereon
shall be final and shall not be called in ques-
tion in any court of law.

1. TeAuRs AU 3. 24 T 1986 5 (AT 21-7-1986 &) wiaeenfud |
2. HeAYRY AT . 27 T 1997 8N (T 15-6-1997 /) 17 %20 |
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(4) The Managing Director may if he
considers it necessary so to do, grant a stay
of the proceedings appealed against, for
such period as he may deem fit]

62. Duties of Police Officers. - It shall
be the duty of every police officer to com-
municate, as soon as may be, to the market
committee any information which he receives
regarding any attempt to commit or the com-
mission of any offence against this Act or
any rule or bye-law made thereunder and to
assist the Secretary or any officer or servant
of the market committee demanding his aid

in the exercise of his lawful authority.

63. Power to write off loss, shortage
and irrecoverable fees.- Whenever it is found
that any amount due to a Market Committee
is irrecoverable or should be remitted or
whenever any loss of a committee’s money
or stores or other property occurs through
the fraud or negligence of any person or for
any other cause and the property or money
is found to be irrecoverable, the Chairman
shall in the case of sum not exceeding '[one
thousand]' rupees and in the case of sum
more than this the Market Committee may
order to write-off as lost, irrecoverable or re-

mitted, as the case may be :

& B.7. Too faieh 10 Aleer 2011 510 wioeenfia |
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Provided that if in any case the amount
is in excess of *[five thousand] rupees such
order shall not take effect without the prior
approval of the Managing Director.

64. Chairman, Vice-Chairman, mem-
bers, officers and servants of market com-
mittee or President, Vice-President etc. of
Board to be public servants.- The Chairman,
the Vice-Chairman, Members, Secretary,
other officers and servants of a market com-
mittee and the President, Vice-president, the
members, the officers and other servants of
the Board shall be deemed to be public ser-
vants within the meaning of section 21 of
the Indian Penal Code, 1860 (No. 45 of 1860).

65. Delegation of powers.- [(1) The
State Government may delegate to any of-
ficer of the State Government not below the
rank of Managing Director any of the pow-
ers conferred on it by or under this Act other
than powers to make rules under Section 79]

3[(2) The Managing Director may del-
egate to any officer of the State Mandi Board
Service any of the powers conferred on him
by or under this Act].

'[(3) The Managing Director or the Of-
ficer empowered under this section, while
exercising powers under this Act or the rules
made thereunder to enquire into or to decide
any question arising for determination be-
tween the market committee and any person
or between parties to any proceedings, shall
be deemed to be a court.)

66. Bar to Civil suit.- No suit in respect
of anything in good faith done or intended
to be done under this Act or rules or bye-
laws made thereunder, shall lie against the
Managing Director or any officer of the State
Government or against the Board or any
market committee, or against any officer or
servant of the Board or any market commit-

1. AeAvRs AU . 24 T 1986 5R (AT 21-7-1986 §) 17w/ |
2. WEEERY ST . 24 1986 1 (e 21-7-1986 F) wfoeenfud |
3. HeAYRY SAfHfTEH %®. 27 9 1997 g1 (A 15-6-1997 &) wheenfia |
4

. B oA AT 10-10-2011 §RT Ffaeentud |
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tee or against any person acting under and
in accordance with the directions of the Man-
aging Director, such officer, or such commit-
tee.

2[66-A. Election petition- (1) An elec-
tion under this Act shall be called in ques-
tion only by a petition presented in the pre-
scribed manner to the 3[State Government. |

(2) No such petition or shall be admit-
ted unless it is presented within thirty days
from the date on which the election in ques-
tion was notified.

(3) Such petition shall be enquired into
or disposed of according to such procedures
as may be prescribed]

67. Bar of suit in absence of notice. -
No suit shall be instituted against the Board
or any market committee, until the expiration
of two months next after notice in writing
stating the cause of action, name and place
of abode of the intending plaintiff and the
relief which he claims has been delivered or
left at its office, Every such suit shall be dis-
missed unless it is instituted within six
months from the date of the accrual of the
alleged cause of action.

68. Vacancy not to invalidate proceed-
ings : No act of the Board or a market com-
mittee or any of its sub-committees shall be
in valid merely by reason of —

(a) any vacancy in, or defect in the con-
stitution thereof; or

(b) any defect in the election, nomina-
tion or appointment of a person acting as a
member thereof; or

(c) any irregularity in its procedure not
affecting the merits of the case.

1. AeAvRs AU . 24 T 1986 5R (AT 21-7-1986 §) 17w/ |

2. weEERS ST . 14 |9 1999 g1 (AT 6-5-1999 ¥) wheentya |

3. SAERIE Y U HEl (Heied) AT, 2004 (36, 6 9 2004) SR FTRLT | SSITEE TSTT3 (STHIER)
e 13 27, 2004, T3 164(2) - 164 (4) H T |
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CHAPTER XII

Alteration of Limits of Market

1169. Power to grant exemption from
market fee. - (1) The State Government may,
by notification and subject to such condi-
tions and restrictions, if any, as may be speci-
fied therein exempt in whole or in part any
agricultural produce brought for sale or
brought or sold in the market area specified
in such notification from the payment of
market fees for such period as may be speci-
fied therein.

(2) Any notification issued under this
section may be rescinded before the expiry
of the period for which it was to have re-
mained in force and on such rescission such
notification shall cease to be in force]

70. Notification of intention to alter
limits of or to amalgamate or to split up
market areas.- (1) The State Government may,
by notification, signify its intention —

(1) to alter the limits of a market area by
including within it any other area in the vi-
cinity thereof or by excluding therefrom any
area comprised therein; or

(ii) to amalgamate two or more market
areas and constitute one market committee
therefor; or

1. AR Afuf 3. 6 9 1987 810 (A 17-10-1986 &) wiaeenfud |
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(iii) to split up a market area and to con-
stitute two or more market committees there-
for; or

(iv) to disestablish a market.

(2) Every notification issued under sub-
section (1) shall define the limits of the area
which is intended to be included in or ex-
cluded from a market area, or of the market
area intended to be amalgamated into one,
or of the area of each of the markets intended
to be constituted after splitting up an exist-
ing market area or of the area of the market
intended to be disestablished, as the case
may be, and shall also specify the period
which shall not be less than six weeks within
which objections, if any, shall be received
by the State Government,

71. Procedure subsequent to notifica-
tion under section 71.- (1) Any inhabitant of
the market area or of the areas affected by
the notification issued under sub-section (1)
of section 70 may, if he objects to anything
contained therein, submit his objections in
writing to the State Government within the
period specified for this purpose in the said
notification.

(2) When the period specified in the
said notification has expired and the State
Government has considered and passed or-
ders on such objection as may have been
submitted to it within the said period, the
State Government may, by notification, -

(a) include the area or any part there of
in the market area or exclude in therefrom; or
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(b) constitute a new market committee
for the market area amalgamated; or

(c) split up an existing market area and
constitute two or more market committees
for such areas, as the case may be; or

(d) disestablish the market.

72.Powers of State Government to is-
sue consequential order with respect to con-
stitution, etc. of market committees on al-
teration of limits, amalgamation or splitting
up.- (I) Where a notification under section 71
has been issued the State Government may
such consequential orders as it may deem tit
in respect of —

(a) the constitution of the market com-
mittee for the altered area where a local area
has been included or excluded from market
area;

(b) the dissolution of the existing mar-
ket committees which have been amalgam-
ated and the constitution of the amalgam-
ated market committee thereafter where two
or more market committees are amalgamated;

(c) the dissolution of the market com-
mittee split up and the constitution of the
market committees established in its place
there after and matters ancillary there to.

(2) The provisions of section 10 shall
apply to the constitution of a market com-
mittee under sub-section (1) as they apply
to constitution of a market committee for a
market established for the first time.
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73. Effect of alteration of limits. - where
a notification under section 71 has been is-
sued excluding any area from the market area
and including any such area in any other
market area the State Government shall after
consulting the market committee frame a
scheme to determine what portion of the as-
sets and other properties vested in one mar-
ket committee shall vest in the other market
committee and in what manner the liabilities
of the market committees shall be apportioned
between the two market committees and such
scheme shall come into force on the date of

publication in the Gazette.

74. Effect of amalgamation : On the is-
sue of a notification under section 71 consti-
tuting a new market committee for the market
areas amalgamated the following conse-
quences shall ensue, namely :

(a) all the property under the control of
a market committee immediately before the
date of amalgamation under section 71 in-
cluding funds shall be property and fund of

the new market committee;

(b) the staff of the market committees of
the amalgamated market areas shall until oth-
erwise ordered by the Collector in accordance
with the provisions of this Act, be contin-
ued and deemed to be the staff appointed by

the new market committee;

(c) all rules, bye-laws, orders and notifi-
cations in force in the area of the market com-

mittees amalgamated immediately before the
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date of amalgamation under section 71 shall,
except the rules, bye-laws, orders and notifi-
cations in respect of such matters, as may be
specified by the State Government by notifi-
cation issued in that behalf] stand repealed
and the rules, bye-laws, order and notifica-
tion in respect of matters specified therein
shall operate throughout the area of new
market committee until altered, amended or
cancelled in accordance with the provisions
of this Act :

Provided that such repeal shall be gov-
erned by the provisions of section 10 of the
Chhattisgarh General Clauses Act, 1957 (No.
3 of 1958), in respect of all actions taken and
things done; and

(d) any right, privilege, obligation or li-
ability acquired accrued or incurred by the
market committees amalgamated under sec-
tion 71 shall be deemed to be the right, privi-
lege, obligation or liability acquired, accrued
or incurred by the new market committee.

75. Effect or splitting up.- (1) On the
issue of a notification under section 71 split-
ting up a market area into two or more market
areas the following consequences shall en-
sue, namely :

(a) all rules, bye-laws and orders in force
in the area of the original market committee
immediately before the market; area of such
market committee is spitted up under Sec-
tion 71 shall continue until altered, amended
or cancelled in accordance with the provi-
sions of this Act;
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(b) all powers and duties which are un-
der this Act to be exercised or performed by
the several authorities shall, until a market
committee constituted for each of the new
market areas be exercised and performed by
the Collector or such other officer as the
State Government may, by notification direct;

(c) all property vested in the original
market committee shall subject to any orders
of the State Government be held and ex-
pended by the Collector or such other of-
ficer for the purposes of the areas of the
newly constituted market committee; and

(d) until the market committees are con-
stituted the Collector or such other officer
shall be deemed to be the representative of
the original market committee for the pur-
poses of suing or being used by or for con-
tinuing pending suit or proceedings by or
against the original market committee.

(2) On the day on which the market com-
mittees are constituted in the new market ar-
eas, Collector shall hand over the adminis-
tration to the market committee of each such
market area in respect of area under its juris-
diction.

76. Apportionment of assets and liabili-
ties of market committee split up. - (1) The
assets and liabilities of a market committee
of the original market area shall in accordance
with the provisions of this Act be appor-
tioned to the several market committees of
the new market areas newly constituted.
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(2) Such officer not below the rank of a
Deputy Collector as the State Government
may be order appoint in this behalf shall re-
port to the Collector on the following mat-
ters, namely :

(a) the assets and liabilities of the mar-
ket committee of the original market area;

(b) the apportionment of the assets and
liabilities - between the market committees
of the new market areas;

(c) the manner in which the existing of
ficers, servants and other permanent employ-
ees of the market committee of the original
market area should be absorbed by the mar-
ket committees of the new market areas;

(d) generally on all matters incidental,
supplemental and consequential to the con-
stitution of the market committees of the new
market areas.

(3) The report referred to in sub-section
(2) shall be submitted to the State Govern-
ment which shall publish it in such manner
as may be prescribed.

(4) Any person interested may make a
representation to the State Government in
writing against the proposals made in the
report within one month from the date of its
publication.

(5) On the expiration of the period speci-
fied in sub-section (4) the State Government
may take into consideration the report of the
officer appointed under sub-section (2) and
the representations received, if any, and pass
such orders in respect thereof as it deems fit.

(6) The orders of the State Government
on all such points shall be final and shall not
be questioned in any court of law.
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77. Suits by or against new market
committee.- (I) On matters covered by the
decision of the State Government under sec-
tion 76, the market committees of the new
market areas shall severally be deemed to be
the representative of the original market com-
mittees for the purposes of suing and being
sued or for continuing pending suits or pro-
ceedings by or against the market committee
of the original market area.

(2) In respect of matters not covered by
the decision of the State Government under
the provisions of section 76, the market com-
mittees of new market areas shall jointly be
deemed to be the representative of the mar-
ket committees of the original market area for
the purposes of suing or being sued or for
continuing pending suits or proceedings by
or against the market committee of the origi-
nal market area.

(3) If any dispute arises between the
market committees of the new market areas
as regards their respective liability or claim
under a decree or order the matter shall be
referred to the State Government whose de-
cision shall be final.

78. Savings as to existing employer of
market committee or committees amalgam-
ated or split up.- When Under section 71, a
new market committee is constituted by amal-
gamation of two or more market committees
or where two or more new market commit-
tees are constituted by splitting up of an ex-
isting market committee, the pay and allow-
ances, pension and retirement benefits, if
any, of all permanent officers and servants
or other employees of the market committee
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or committees amalgamated or spitted up
shall be the pay and allowances, pension and
retirement benefits as in force immediately
before the date of amalgamation or splitting
up as the case may be.

CHAPTER XIII
Rules and Bye-laws
79. Power to make rules.- (1) The State
Government may, after previous publication,
make rules for carrying out the purposes of
this Act.

(2) In particular and without prejudice
to the generality of the foregoing power, such
rules may provide for —

(i) ']

?[(i-a)] other manners of publication of
notification under section 3(1);

(i) (a) qualifications which the repre-
sentatives of agriculturists shall possess
under section 11 (1) 3 [(b)];

(b) qualifications which the representa-
tives of traders shall possess under section
1 (M©;

(c) authority which shall conduct elec-
tions, determination of constituencies,
preparation and maintenance of list of vot-
ers, disqualifications for being chosen as, or
for being, a member, the right to vote, the
payment of deposit and its forfeiture, the elec-
tion affiances, the determination of election
disputes and all matters ancillary thereto
under section 11 (3);

1. TeAuRS AU 3. 24 T 1986 5 (AT 21-6-1986 &) Wiaeenfud |
2. HeARY Afuftaw %. 18 W 1979 51 (f&AT 7-6-1979 &) TshHifRd
3. HeAYRY AfufTE . 27 9 1997 8N (A 15-6-1997 /) feenfud |
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(iii) the powers to be -exercised and the
duties to be performed by the market com-
mittee and its Chairman and Vice- Chairman;

(iv) the election of Chairman and Vice
Chairman of the market committee;

!(iv-a) the procedure arid quorum at a
meeting of market committee under section
15;]

(iv-b) the form in which declaration shall
be furnished under sub-section (3) of sec-
tion 19;

(v) the management of market, the pro-
cedure for recovery of market fees, fine for
evasion of market fees and manner for as-
sessment of market fees in default of furnish-
ing returns.

(vi) classification of market functionar-
ies for grant of licences, regulation of li-
cences under this Act, the persons required
to take out licence, the forms in which and
terms and conditions subject to which such
licences shall be issued or renewed;

(vii) the provisions for the persons by
whom and the forms in which copies of docu-
ments and entries in the books of the market
committee may be certified and the charges
to be levied for the supply of such copies;

(viii) the kind and description of weights
and measures and the weighing and measur-
ing instruments which shall be used in the
transactions in the notified agricultural pro-
duce in a market yard,;

(ix) the periodical inspection of all
weights and measures and the weighing and
measuring instruments in use in a market
yard;

1. TeAuRS AfUfm %, 18 9 1979 51 (f&AT 7-6-1979 /) of=:Tenfuq |
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(x) the trade allowance which may be
made or received by any person in any trans-
action in the notified agricultural produce in
amarket yard;

(xi) facilities for the settlement of any
dispute between a buyer and seller of noti-
fied agricultural produce or their agents in-
cluding disputes regarding the quality or
weight of the articles, payment in respect of
the price of goods sold and the allowances
for wrappings, containers, dirts or impurities
or deductions for any cause by mediation,
arbitration or otherwise;

(xii) the provisions of accommodation
for storing any agricultural produce brought
into the market;

(xiii) the preparation of plans and esti-
mates for works proposed to be constructed
partly or wholly at the expense of the market
committee, and the grant of sanction to such
plants and estimates;

(xiv) the from in which the accounts of
a market committee shall be kept, the audit
and publication of such audit and the inspec-
tion of audit, memoranda of the account and
supply of such memoranda;

(xv) the preparation and submission for
sanction of the annual budget and the re-
port and returns to be furnished by a market
committee;

'[(xv-a) the form in which the market
committee shall prepare budget of its income
and expenditure under sub-section (1) of sec-
tion 25-A;]

1. TeAuRS AfUf=m %, 18 9 1979 51 (f&ATH 7-6-1979 /) oF=:€enfuq |
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(xvi) the time during which and the man-
ner in which a trader or broker or commis-
sion agent shall furnish such returns to a
market committee as may be required by it;

(xvii) the regulation of advances, if any,
given to agriculturists by brokers or com-
mission agents or traders;

(xviii) the grading and standardization
of the agricultural produce;

(xix) the keeping of a record of arrivals
and average prices of agricultural produce;

(xx) the manner in which auctions of
agricultural produce shall be conducted and
bids made and accepted in a market;

(xxi) the recovery and disposal of fees
leviable by or under this Act;

(xxii) compounding of offences and fix-
ing compensation therefor under this Act or
rules or bye-laws made thereunder;

1T (xxiii) Omitted***

(xxiv) Omitted***]"

(xxv) limit of expenditure which may be
incurred in reception of distinguished guests;

(xxvi) limits of honorarium to Chairman,
travelling allowances to members and sitting
fees payable to members for attending the
meetings;

(xxvii) manner of investment of the sur-
plus in the '[market committee fund and the
Chhattisgarh State Marketing Development
Fund];

(xxviii) procedure for framing of bye-
laws, their amendments or cancellation and
for their previous and final publication;

(xxix) classification of market committees
on the basis of annual income for all or any
of the purposes of this Act;

1. B Tous & 10-10-2011 g1 faedifoa |
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(xxx) term of office of the President, Vice-
President and member of the Board;

(xxxi) the powers to be exercised by the
President and Vice-President of the Board;

(xxxii) all matters required to be pre-
scribed by rules under this Act;

?[(xxxii-a) mode of service of notice un-
der this Act;]

(xxxiii) generally for the guidance of mar-
ket committees.

(3) In making any rule the State Govern-
ment may direct that breach thereof shall be
punishable with fine which may extend to
two hundred rupees.

(4) Every rule made under this Act shall
be laid on the table of the Legislative As-
sembly.

1. TeAvew AUt %, 27 99 1997 510 (AT 15-6-1997 &) wiaeenfud |
2. HeAYRY AHfTEE . 18 T 1979 8N (feAieh 7-6-1979 &) o7=i:xnf |
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80. Power to make bye-laws.- (1) Sub-
ject to the provisions of this Act and the
rules made thereunder, a market committee
may, in respect of a market area under its
management, make bye laws for

(1) the regulation of its business;

(i) the conditions of trading in a mar-
ket;

(iii) delegation of powers, duties and
functions to the officers and servants, ap-
pointment, pay, punishment, pensions, gra-
tuities, leave, leave allowances, contributions
by them to any provident fund which may
be established for the benefit of such offic-
ers and servants and other conditions of
service;

(iv) the delegation of powers, duties and
functions, to a subcommittee, if any;

(v) market functionaries who shall be
required to take licence;

(vi) any other matter for which bye-laws
are to be made under this Act or it may be
necessary to frame bye-laws for effectively
implementing the provisions of this Act and
the rules made thereunder in the market area.

(2) No bye-law made under sub-section
(1) shall take effect until it has been con-
firmed by the Managing Director.

(3) In making any bye-law the market
committee may direct that a breach thereof
shall be punishable with fine which may ex-
tend to '[one hundred rupees] and where the
breach is a continuing one with further fine
which may extend to five rupees for every
day after first during which the breach is
proved to have been persisted in.

1. AR i . 18 9 1979 8N (A 7-6-1979 /) Wfcreenfid |
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81. Power of director to direct making
or amendment of bye-laws. - (I) If it appears
to the Managing Director that it is neces-
sary or desirable he the interests of a market
or market committee to make any bye-law or
to amend any bye-law, he may, by order, re-
quire the market committee concerned to
make the bye- laws or the amendment of the
bye-law within such time as he may specify

in such order.

(2) If the market committee fails to make
such bye-laws or such amendment of the
bye-laws within the time specified, the op-
portunity of being heard by an order make
such bye-law or such amendment of the bye-
law and thereupon subject to any order un-
der sub-section (3), such bye-law or such
amendment of the bye- law shall be deemed
to have been made or amended by the mar-
ket committee he accordance with the provi-
sion of this Act or the rules made thereunder
and thereupon such bye-law or amendment

shall be binding on the market committee.

(3) An appeal shall lie to the State Gov-
ernment from any order of the Managing
Director under sub-section (2) within thirty
days from the date of such order and the
order of the State Government on such ap-
peal shall be final.

1181 - A. Power of the Board to make
regulations.- “Subject to the provisions of
this Act and the rules made thereunder, the

Board may make regulations for,-
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19 ¥ 1960), BTG WiheaRd Tggd
wehed (Sefteyd) T, 1962 (FHeh 1267
1962), SSiTErTE Hiv-3us Het wibfd (Fat=m
o) fReA eifufEm, 1967 (FHi 24 991
1967), Beitare Hu-3T9 wEt (Hee)
AU 1968 (ShHi 17 7 1968), TS
FHY-39s FULt (Feired qen fafy ar=rrenon)
FAffm, 1970 (RH 2 97 1970), SSETG
FHft IS HEt (e e fafy arrresion)
FAtf=m, 1970 (3FH 23 §9 1970), SSETE
it Ius T (Feired qen fafy wr=ramsion)
sAfufTad, 1971 (¥ 22 G 1971) aA1
TG HTT-39 HEl (HeeA) AfufTem,
1972 (SRHIeR 30 99 1972) Tagg e foer
ST

(2) T T & g1 gu off —

() 3la ettt =1 39 gr s
¢ forelt rffrmfufa & svef ifeq =n fFrgfla
i T gaEd el wiafaar, Fglld fea

(i) the transaction of its business;
(i1) delegation of powers duties and
functions to the officers and servants, and

matters relating to their service;

(iii) any other matter, for discharging the
duties and responsibilities of the Board un-
der this Act and the rules made thereunder.]

CHAPTER X1V
Repeal and Savings

82. Repeal and savings: (1) The
Chhattisgarh Agricultural Produce Markets
Act, 1960 (No. 19 of 1960), the Chhattisgarh
Agricultural Produce Markets (Validation)
Act, 1962 (No, 12 of 1962), the Chhattisgarh
Krishi Upaj Mandi Samiti (Nirvachan
Sthagan) Nirasan Adhiniyam, 1967 (No. 24
of 1967), the Chhattisgarh Agricultural Pro-
duce Markets (Amendment) Act, 1968 (No.
17 of 1968), the Chhattisgarh Agricultural
Produce Markets (Amendment and Valida-
tion) Act, 1970 (No. 2 of 1970), the
Chhattisgarh Agricultural Produce Markets
(Amendment and Validation) Act, 1970 (No.
23 of 1970), the Chhattisgarh Agricultural
Produce Markets (Amendment and Valida-
tion) Act, 1971 (No. 22 of 1971). and the
Chhattisgarh Agricultural Produce Markets
(Amendment) Act 1972 (No. 30 of 1972) are
hereby repealed.

(2) Notwithstanding such repeal-

(i) all market committees constituted or
appointed, officer in charge or Committee in
charge appointed, markets established, mar-

1. HeARe AU %, 18 T 1979 51 (f&Ai 7-6-1979 ) 7= €enfud |
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IRETE GRIfasRR 21 fglla ot 18 yRangs
qfafq enfyq =t 7€ Afveat, sifta fed T
Hqut-a, stfergfea it 7€ HY-Sus, s
T g @ s T Sufafiat, SR T
AT, STEH 1 TS Wi, Tl T HowTy,
TR o TE ST, Sieerd forsr T arg qen
1 TS SHIFEEE! o1 ! TS HIE 3 &1 41 fohr
T T, SRt aeh b o 39 Afufrem % Syt
T o/ 7 &, 39 Afufremg & o1eie wuwn:
Tifaa =t 715, Tgflla =t 7, flla ferean e/
frglla =t 7€ Tenfya =t 7, =ifva foear T,
S faa &l T, I T/ 99E TS, S 6
T, 1 TS A TR T e SR/ SR e
% for 9 39 srfufrag & s1efi= =t T2 Rt
ord = fordr T foRdt e g0 SAfafted 1w
& SR = erfaftsa 3 e <t s |

() & T o T2 TR =2 fRfvma
TH, @oe (1) ¥ Ffds it 7€ ot wfafaar
qT 3T 3T, SUAe iR wee ffad
Afufram & 19 oot erafu/usmafy o1
TG A B T A1 39 I o Iqareli o
STER AUet wifa & nfed g I, 379 o S
off JeTR B, T U8 WS WA/ I WA

(3) SYUWT (2) WUE (J) & 310 fgw
STRY foh?r ST OR &RT 57 o 3Ueie UHT a9,
Sit o frew o fafafde 1 S, 39 TR ang
T qEr T wel wfafa 39 airg = faufea
of |

ket areas declared, agricultural produce no-
tified, rules or bye-laws made, notification
issued, fees levied, contracts entered into,
licences granted, suits instituted and pro-
ceedings undertaken or any other things
done or actions taken under the said Acts or
any enactment thereby repealed shall in so
far as they are not inconsistent with the pro-
visions of this Act, shall be deemed to have
been respectively constituted, appointed es-
tablished, declared, notified, made, issued,
levied, entered into, granted, instituted, un-
dertaken, done or taken under this Act, until
superseded anything done or any action
taken under this Act.

(i1) unless the State Government other-
wise directs, the market committees referred
toin clause (i) and the Chairman, Vice- Chair-
man and members thereof shall continue
until the expiry of their term under the re-
pealed Act or till a market committee is con-
stituted in accordance with the provisions
of this Act, whichever is earlier.

(3) On issue of a direction under clause
(ii) of sub-section (2), the provisions of sec-
tion 57 shall apply as from the date specified
in the direction as if the market committee
stood dissolved on that date.
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6. SIS 7. <hIal 8. W& / FH1 9. Feeht 10. Tl
11. 07 12, TSR 13, 3]

[T - TereT

1. Q3R / 3@ 2. =1 3. WX 4. TR A1
T 5. A / faereT 6. 471 7. 387 / 3 8.
el 9. Sifern a1 |ie 10. =aet a1 aeiet

11,59 = &)

=R - [foere]

1. facett =1 faet 2. stereft 3. 2[Rl
(footem fea qen fooem dfga)] 4. T 5.
HATE 6. §XHT 7. 3XUST 8. FYH 9. WfcTeedt
10. forATeT 11. 7= 12. 6w 13, @RI 14, 4]

15. GSHEl |
qre-w|s

1. T 2.9 '[3. STHH o Eie (drdt
EEECH)
2IB': - =
1.7
|A-wd
1. Gaqq 2. e 3. Hiet e 4. Feh1aq 5.
M 6. el 7. STHER 8. I 9. Hidrwet 10.
TGS 11, 9w 12, 9§ 13, S 14, 9 15.

=i 16. FaTH 17. 3R 18. TS 19. TS

SCHEDULE
[See Section 2(1) (a)]

I- Fibres
3[Omitted]’

II - Cereals

1[1. Paddy], 2. Wheat, 3. Barley, 4. Jowar,
5. Maize, Bhutta. 6. Bajra, 7. Codon, 8. Sanwa/
Sama, 9. Kutki, 10. Rala, 11. Ragi, 12. Rajglra,
13_3[***]

![II1 Pulses

1. Tur, 2. Gram, 3. Peas, 4. Masoor or
Lentil, 5. Lakh/Teora, 6. Mung. 7. Urid/Urad,
8. Kulthl. 9. Kidney Bean or Moth, 10. Cow
Pea or Barbati, 11. Val or Popat.]

IV-[Oilseeds]

1. Sesamum or til-seed, 2. Linseed, 3.
2[Ground nut (husked and unhusked)], 4.
Mustard, 5. Soyabeen, 6. Rape seed or
sarson, 7. Cas-torseed, 8. Safflower, 9. Niger
seed, 10. Cotton Seed, 11.. Mohua, 12. Soha,
13. Laha, 14. 4[**%*], 15. Sunflower.

V- Narcotics
1. Tobacco, 2. Betel, '[3 Poppy capsule.]

2[VI- Sugarcane
1. Sugarcane]
VII- Fruits

1. Orange, 2. Lime sour, 3. Sweet lime, 4.
Grape fruit/Chakotra, 5. Mango, 6. Plantain,
7. Guava, 8. Grapes, 9. Custard-apple, 10.
Ramphal, 11. Papaya, 12. Seva, 13. Jamun,
14. Ber, 15. Chikoo, 16. Khimi, 17. Megranate/
Anar, 18. Water melon/Tarbuj, 19. Kharbuja.
20. Pear/Naspatl, 21. Musambi, 22. Cucum-
ber/Kakadi.

SaferRET R 3. 20 B 1989 511 faaiifd |
B. 7. T faie 10 $AllgaR 2011 511 et |

2R W~

TR A= %. 5 T 1990 511 (e 8-2-1990 7) wfereenfud |
negRy Sfufem %, 18 ¥ 1979 5101 (i 7-6-1979 &) 1. %nfd |
neyRy S %. 18 T 1979 g1 (AT 7-6-1979 &) forenifua |
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20. AT 21, HIESsit 22, FHehe! |
S-wferEt

1. 99 = |t 2. Siferan 3. IR T 4.
YW SR 5. AR Tedt 6. ST 7. T et 8.
T et 9. FrerE | 10, =Eet (de) 1.
T2 IR 12. TE 13. HLel 14, &t 15,
FES 16. F3E 17. Tad 18, T3 Medt 19, Heft
20. ITeTeh STTSiT 21, et Asht 22, fyue 23, 2t
24, H 25, FeEe 26. ST 27. Fehal 28. TSR
29. 1S 30. 31¢] 3 1. TRTEHT, 32. Hedt 33, Hel™
34. fever 35. G 36. 173 &t e it | |

3[:'|’[ - HEE]

TH-Tel, AU S aEgY
1. fo=if (fieft qen g@h) 2. ufen 3. 5
4. g (e a1 g@n) 5. e (e qen
@) 6. Teft A1 7. STSETIA 8. 39l 9. Wik
10. 5 1. TE 12, ST 13, 9% 920 GHEH |

1[11;"-(3_ el
IRE - 1 U
| 2 3. Sffae 4. IR 5.
L LU LI 7. ¥R 8. WH 9. el
10. 98T A 11. 99|
AE- 37 gL

1. &9 &S 2. AR 3. femen

VIII - Vegetable

1. Common bear or broad bean, 2. Kid-
ney bean, 3. Indian bean, 4. Sem barbato, 5.
Cluster bean/Gawrfalli, 6. Brinjal, 7. Cabbage,
8. Cauliflower, 9. Chowli pag or bagi/ Chowlai
sag, 10. Chowli (Red), 11. Chukta/ khatta
palak, 12. Sponge gourd/Turai, 13. Bitter
gourd/Karela, 14. Bottle gourd/Laoki, 15.
Pumkin/Kumda, 16. Kundroo, 17. Padval, 18.
Knol-Khol, 19. Methi, 20. Spin-ach/Palak
bhaji, 21. Purslame orghole ieaves Bhol bhaji,
22. Lady finger/Bhin-di, 23. Tomato. 24. Gar-
den peas/Matar, 25. Jack 26. Ghuiane Arv,
27. Beet root / chukandar, 28. carrot / gajar,
29. On-ion. 30- Potatoes. 31. Sweet potato,
32.Raddish, 33. Turnip / Sal-gum 34. Tinda,
35. Sum 36. Other green md fresh vegetables.

3[IX - #%]

X- Condiments, spices and others
1. Chillies (Wet and dry). 2. Coriander
seed, 3. Turmaric, Curcuma, 4. Garlic (Wet
and dry), 5. Ginger (Wet and dry), 6. Methi
dana, 7. Aniseed, 8. Tamarind, 9. Sonf, 10.
Cumi seed/Jira, 11. Rai, 12. Asgandh, 13.
Poppy seed and Poppy husk.

X - )

XII- Forest produce
1. Lac, 2. Harra, 3. Aola, 4. Beheda, 5.
Chironji; 6. ...cccovevveennnee , 7. Honey. 8. Wax,
9. Kareli. 10. Mahua flower. 11. Bamboo.

XIII-Other Articles
1. Hemp seed, 2. Gowar, 3. Water nut.

1. Heyew SAfufEm . 18 69 1979 81 (At 7-6-1979 /) e1=h: %oy |
2. weEwRy AfufEE 3. 56 1990 8R1 (e 8-2-1990 7) Wity |
3. HeAYRY SAHfTEE . 18 9 1979 5N (A 7-6-1979 &) foaiifia |
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CHHATTISGARH ADHINIYAM
(No. 9 of 2006)
THE CHHATTISGARH KRISHI UPAJ] MANDI (AMENDMENT)
ADHINIYAM, 2005
L
An Act further to amend the Chhattlsgarh Krishi Upaj Mandi Adhlmyam, 1972
(No. 24 0of 1973) -
Be it enacted by the Chhattisgarh Legislature in the hity -sixth year ol the R(.[Juhll(! of the
India as folfows :- '
1. (1)  This Act may be called the Chhattisgarh Krishi Upaj Mandi (Amendment) Act,  Shorttille and
2005 : ’ S Commcencement.
(2) It shall come into force from the date of its publicition.in the official gazette.
2. In sub- section (1) of Section 2 of the Chhattisgarh Krishi Upaj Mandi Adhiniyam, I‘)?? Amendment of
(No. 24 of 1973) (hereinafter refer ed to as the Principal Act), - Scction 2
() ’ Aflcr clause (ee) the foilnwiﬁ}; clause shall be inserted namely :-
' ; / | .
(eee) "Contract farming” means farming of agriculture produce on cofitract
o basis by a person on his land under a writien agreement with another -
persan 1o the effect that his farin produce should be purchased al a
rae, specified in lh-.-: agrecment ; )
) ' -
(eeei) - "Contract farming dgmunenl means thé agreemenl made fm
contract farming bieiween contr act farming huyer and contract firming
producer ; _ e
(eecee) “Contract farming Producer” means a person obtaining agrich
turak produce on his land under a wnitten agrecment of contract farming ;
{ececee) - "Contract farming buyer” means a4 person, comp:iny or partner- -
ship firm who purchases agricultural produces from contract farm-
ing producer under a written agreement of contract farming.
3.

" 32-A, Licence
for more than

one market area”

' After Section 32 of the Principal Act, the following Section shall be inseried, namely -

(B  Every person specified in scelion 31 who desired (o operate
in more than one markel areas, shatl apply 1o such avthoruy/
officer notificd by the State Government for grant of a ficence or

- tenewal thereof in such manner and within such period and
on such conditions as may be prescribed in the rules.

(2% The duthority/officer notified by the State Government may

grant or tenew the licence or for reasons to be recorded in
writing, refuse to grant or renew the licence.

(3)  Allilicence granted or renewed under this section shali be sub-

ject 10 the provisions of this Act and.the rules and hye-laws
made there under,

Inscrtion of new
Section 32-A.




Avicndement of
- Neclion 36,

L

Amendawnt of
Scecfion A7,

Inscrtion of
New Section 37-A.

" 37-A. Regulation
of marketing of

notified agricaltural

produce under
contract farming"

co'm'rw "Im‘U. HW 10 Lmﬁ 1606 . ,

(1) Forsub-section {1} of section 36, of the Principal Act, the following sub-section
-shalf be substituted, namely -

(1) AN natificd agricultural produce brought into the market proper for sale shail,
subject 10 the provisions of sub-section (2} be sold in the marker yard/yards
. specified for such produce or at such other place as provided in the byc-laws,”

Prowdul llml itshall not be necessary 1o bring agricultural produce, Produced
under contract farming. in the market yard and it shali be snld atany ()lhu p]dLL 10
. the person agreed o purchase th same Undu agreement.

{2) For sub-Seetion (4) of section 36, the folowing sub-section shall be substituted,
namely :-

- B .

"{4)  Weighment or measurement of all the notified agricultural produce so purchased
shall "he done by such bicensee weighman by and by such procedures as may be
provided in the bye-faws or some market yard or any other place specified by the
market committee for the purpose.” ' '

" Provided that the weighment, measurement or counting us the case may be, of
plantain, Papaya or any other perishable agricultural produce as may be specilicd

hy the State Government. by notification shall I‘L done by a licensed weighman in

he place where suc h produce has hu.n arown,’

In sub-section (3) of Section 37 of the Principle Act, alter the words "market yard” the
words " or such other place as provided in the bye-laws” shall be added.

After Scetion 37 ol the Principal Act. the following Scetion shatl be inserted. namely -

(1Y Therontract farming shall be performed under a writlen agreement {io mode! (orm
shown in Schedule-AYbelween Producer and Buyer of Produce ol contract farm-
ing in such manner and in accordance with such pmu.,dun as may be prescribed in
the bye-laws, _ .

‘Explanation - For (e pmpmt. ol this Section "Producer and Buyer” means the
person who respectively produce and buy agricultural prnduu, under a written agree-
ment of contract farming.

(23 The buyer shall submit an application for registration of the written agreement of
contract farming to the marke! committee. The Market Commitwee shall register it
in~ such manner and on wch terms and conditions as.may be preser ibed by the
byL laws,

(3 Wany d]‘a]’)ulh arises helween lh(. partics in respect of provisions of the agreement
the cither party may submit an application to the Chairman ol Market Commutiee
to arbitrale upon the disputes. The Chairman ol the Markel Commitiee shalb
resalve the dispute after giving the parties a reasonable opportunity ol being heard.

(4)  The Party aggrieved by the decision of the Chairman ol the Markel Comimittee
under sub-section (3) may prefer.an appeat to the Managing Director or the officer
avthorized by him in this behall within thirty days trom the date of decision: The
Managing Dircetor or- the officer authorized by him shall dispose ol tlic appual
alter giving 1he parties a reasonable appartnity of heing haard aind the deciuion

- of the Managing Director or the offreer authori#Zd by him shall lmc final.

(3) . The agriculural pmduu,d umlL,r contraci Edrmmn shall he sold 1o the buyer out of
the market yard as may be prescribed by the byc-laws. The market fces shall he

payable by the buyer of agriculiurai produce at the rates preseribed under se¢tion

19 in such manner as may be prescribed by bye-laws,

1’ .
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o2 (11) .

For clause (f) and clause (g) of sub«ﬁectlon(l)uf Section 41 of the pnnc:lpal Act, the
following ciauses shall be \uh'ill[ult.d namcly -

“{f}  Two menbers of the Chhattisgarh Legislative Assembly, out of which onc shall be

woman, nominated in consultation with ihe Speaker of the Legislative Assembly ; .

.

() Three Chairmenéof‘ market Commiltées,‘nul of which one shall be woman,”

After clause (x-¢)of tliq Section 44 of the principat Act, the following clause.shull be
inseried, namcly :-

"X~ L.L) with. the Prior sanclion of the State Government 10 gwe grant to "Chhatnsg,arh
Go- Swa Ayog” [or maintenance of Goshalas and old Caulc -

.-

Amendment of
Scction 41,

Amendment of
Scetion 44.
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Model A gree'ment for Contract Far‘ming

{All clauses of the agreement are sub|ect to the re‘;pectwc expianatory notes gwen under "contents of a mod(,l contragt
farming agreement”) : _

of L 200 bctwu.n ............................ BZC. v 1ESIING Al e herein

after called the parly of the First part (whi¢h expression shall unless repugnant to the é'onicxl or meahing thereof mean

an include his heirs, executors, administrators and assigns) of the one part and Mfs... g SUUORRTRUR- |
Pvt./ Public Limited Co. incoeporated under the provisions of Companics Act, ]956 and havmg its rwlsl(,rcd office
Alrerrererorrerirarinrerrnens v hereinafter called the party of the Second part {(which expression shall uniess repugnant
1o the context or meaning thereof mean and incluclc s successors and assigns) of lhe other part.

WHFRFAS the party’ of the First part is the owm.r!(.u]twator of the agrlullturdi land bc.armﬂ the foltowing
par LlCU]dl’b '

Villége Gut No. Areain Hectare = Tehsit & Dist. . State

_ AND WHEREAS the party of the Second part is trading in-agricultural prodice and also providing technical
- know-how in respect of Tand preparation hurscry., fertilization, pest management, irrigation, harvesting and alike
things. : '

AND WHEREAS the party of the Second party is interested in the items of the agricultural produce more

particularly mentioned in Schedule-1 hereto annexed and at the request of the party of the Second part, party of the First

part has agreed to cultivate and produce the items of agricultural produce mentioned in the schedule-1 hercio annexed.

AND WHEREAS the partics herceto huave agreed to reduce in writing the {erms and condition in the manner
hereinalier appearing.

NOW, these presence witnessth and it is hercb§ agreed by and between lhe parties as follows -

L}

Clause-1

-

The party of the First part agrees (o cultivate and produce and deliver to the party of the Second part and the -

party of the Second part agrees te#uy from the party of the first part the items of the agricultural produces particulars
of the items quality, quantity and price of the ilems are more particularly mentioned in the schedule 1 hereto annexed.

Clause-2

The agricalturad produce particuiars of which are mentioned in e schedule-1 hereto will be supplicd by the
party of the First part to the party of the Second part within the period of.......... e months/ycars rom the date
hereot, Ul o : : -

OR

ft is expressly agreed between the parties hereto that this agreement is for agricultural produce particulars at
which-are described in schedule-1 hereto and Tor a period of......................monihs/years and after the expiration
of =aid period this agreement will automatically come to an end.

Clause-3

The party of the First part agrees 10 cullivate produce and supply quantity nxentioned in the sc hululc I hereto
annexed 10 the party of the Second part. -

o
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“ Classe-4 P

‘ .. The paﬁy of the First part agrees 1o supply the quantity contracted according to the guality specilications
stiputated in Schedule-1. If the agricultural produce is nol as per the ageeed quality standards, the party of the Second
part will be entitled 1o refuse lo lake the delivery of the agricuhiural pmduce only on this count, Then-

{a)  The party of the First part shall be lree to seil the produce 1o the party of the Second part at a mumdlly
rencgotiated price.

OR

(b}  Inopen market ( to bulk Buyer viz. exporter/processor/ manufacturer etc.) and if he gets a price less than
~ the price contracted he will pay 10 the party of the Second part for his investment proportionatefy less.

-

OR

(c}  In the Market yar.d and if the price oblained by him is less than contracted price then he wiil relurn
proportionately less for the party of the Second investrnent.

In the cvent the party of the Second part refuses/Tails 1o také the delivery of the comracted produce for his own
resaons then the party of the First part will be free to sell the produce in-the open market and if the price received is
“lower than the contracted price the difference will be on account of the party of the Second part and the party of the

second: part shall pay the said difference to the party of thc First pdl‘l within a period of............ T days from .'
asserting the saud difference. ' '

+

" Clause-5

The party of the First part agrees (o adopl instructions/ practices in respect of Land preparation, nursery, ferti-
lizatton, pest managemen, irrigation, harvesting and any other, as suggested by the party of the second part from time
1o time and :.u!tw.ite and prodece the itcms as per %pu,mcatlom menliomd m the schedule-Thereto.

Clause-6

It is expressty agreed-by and between the partics hereto that buying wiil.be as per the following terms and -
buying slips will be issued immediately after the purchase. '

Date Delivery Point - " Cost of Delivery

- .

& . Itis further agreed that it will be the responsibility. of the i}arty of the Second part to 1ake into possession of the :
contracted produce at the delivery point agreed after it is offered for delivery and if he fails to wake delivery
within...... ... pertod then the party of the First part will be free to sell the agriculure produce contracled as under :

r'- _ (a) In open market (bulk buyer viz, exporier/processor/ manufacturer étc.) and if he gets a px‘.icc. less than
the . price contracted he will pay to the party of the Second part for his investment proportionately

(by  In the market yard and if the price obtained by him is less than conlrar:led prlce then he w|II relurn
1|oporuonate|y less tQ, the party of the Second part for his investment.

. It is fuither agreed that the quality maintenance in transit will be the responsibility of the parly of the Second
' part and the ¢arty of the First part shali nat be respansible ¢r liable for the same.

Clause-7

Thg paity of the second partshall pay to the party of the Firsi part the price/ rate mentioned in Scheduled-1 when
" his crop ke b m murvested and delivered to the party of the Second part after deducting at} oulstanding advances given
- to the pargy o4 iite Ficst paruhy ihe party of the Semnd'par! The. fntlowmg schednle shall'be follewed tor the payment.

N .
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. - Date : Mode of Payment Piacc of Payment .

Clause-8

The partics herelo shall insure the contracted produce mentioned in Schedule-1 herein, for the period
Of vooeoercevconereeserennenn..aZainst the Tisk of losses due to acts of Gods destruction of specified assets. Toan delault and
production and income loss and all other acts or events heyond the control of (he partices. such as very low production

" caused hy the serious outbreak of a disease, epidemic or by abnormal weather condition, floods, drought, hailstorn.

cyclones, carthquakes, fire or other catastrophes war, acts of Government, action cxisting on or aiter the effcctive date

-of this agreement whice prevent totally or partially the fulfilment of the obligation of the farmer Upon’request, the

party of (he Tirst part invoking such acts shall provide to the other party confirtmation of the existence of facts, Such

evidence shall consist of a statement of certificate of the appropriate Governmental Department. If such a statementor

certilicate cannot reasonably be abtained the party ol the First part claiming such acts may as kuhsli‘;uie._ therenf, make
a notarial statement describing in details the faets claimed and the reasons why such a certificate or stutement conlirning

“the existence of such facts. Adernatively subject to the mutual agreement between the fwa parties the pusly of the st
part may [itl his quota of the produce through other sources and the Toss suffered by him thereby due to price 'd'{'l"cn,nct_

shall be shared equally between the parties, after taking into account the amoun{ recovered irom (he insurance
company. The insurance premiurm shall be shared equally by both the pdrtlcs

-

Clause-9

The party of the Second part hereby agrcés 10 provide following scrvices to the party of the Fivst part during the

period of cultivation and post harvest management particulars of which services are as follows.

b —

o

Clausc-lﬂ

The parly of the Scmnd part agrees o have iwu!dr |nturacuon‘; w:lh the farmers- fm o set up/named h\f the
party of the Fust part during the peried ol contract,

Y

Clause-11

The party of the Second part at their costs shall have the right to enter the premises/lields of the party of the First

- part 1o monitor farming practices adoplted and the quality of the produce from time to time. .

Clause-12

The party of the Sceond parllconffrmﬁ that he has Tegistered himsclf with the Reaislering

Authority ..o, OMeeeneeecreenencdtd shall pay the fees in accordance with the Jaw prevailing in this regard
1o the chtslcred authority Whl(..h has ]urlsdlctlon to regulate the marketing of agriculture producu whiclh 15 cu]uvalud
on the land described. ...

OR

The-party of the Second p(u 1has registered himselion,, -.with a single poinl registration Authoriiy
ndmely - .prescribed by the State in this regard. Fhe fL.LS le vlcd Hy the repective Registeniag Authority shalt
he borne by th party ol the Second part exclusively and will not be deducted in any manner w hdlmu er from ihe
amounts paid te the parly of the First part,
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) " Clause-13
- The party of the Second part will have no rights whatsoever as to the Title Ownership, Possession of the land/

property of the party of the First parl nor will i{ in any way alienate the party of the First part from the land property

particularly nor morigage, lease, sublease or transfer the land property of the Flrst party in any way (¢ any other person/
institution during the continues of the agrcemem

Clause-14

The party of the Second part shail submit true copy of this agreement signed'by both the parties within a period
of 15 days from the date of execution thereof with the ... market committee/registering authority as
required by the APMR Act/ any other registering authority prescribed for the purpose.

¢ Clause-15

Dissolution, Termination/Cancellation of the contract will be with consent of both the iaartice Such dissolution,

N ‘termination/canceltation deed will be communicated to the registering authorny wihtin 15days of such dessolution
termination/cancellation.

Clavse-16

In the eventof any dispute or difference arising between the parties hereto or as to the rights and obligations
under this agreement or as to any claim monctary or otherwise of one party against the other of as to the interpretation
and effect of any terms and conditions of this agrecment such dispute or difference shall be referred to arbitration
authority constituted for the purpose of Authority declared by State Government in this regard.. _ -

Clause-17

In case of change of address of any party to lhls agreement it should be intimated to the oter party and also to
the Registering Authority

Clause-lﬂ_

Each party hercio will act in good faith diligently and honestly with the other in the performance of their
responsibitities under this agreement and nothing will be done to jeopardize the interest of the other.

In witness whereof the parties have signed this agreementon the........ ..., R Ay month
and........coooirnnceyear first above mentioned.

- SIGNED, SEALED AND DELIVERED by the
withinnamed "PARTY OF THE FIRST PART"
in the Presence of .l

SIGNED, SEALED AND DELIVERED by the
withinnamed "PARTY OF THE SECOND PART"
in the presence of
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SCHEDULE—1 | o 2 |

 Grade, Specification, Quantity and Price Chart

Grade Specification | . Quantity o Price/Chart

G_radé lor A Size, colour,
Aroma ei.

Grade 2 0r B
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' €
_ NOTIFICATION
' No. E-10/16/2006/CT/V {(6).— In cxercise of the powers conferred by Section 17 of the Chhattisgarh Vanijyik
Kar Adhiniyam, 1994 (No. 5 of 1995), the State Government hereby makes the following amendments i this
department Notification No.. F- 1O/392/200 K0TV (T0), dated 12-11-2001 -— S . ' o~
AMENDMENT .
in the Schedule to the said notification -— -
@) - . Incolumn (4} (a) againstscrial No. 1, the: Words--‘iolhcr than rounds-or rods in covi} f.ormf‘-.sh:t!l.-bu- S
c omitted. ' '
i) In column (2)-against seral Nu.—-Z,-‘jthc- wof,ds--‘-‘other than- rounds: orrods incetl-form’ shadl.be-. ..

omitied. .

B CTT) In énlum'n\(.z) aga'insz st-r.?ﬁl NO-.-Z*.- ‘the words “other than rounds.or tods in coil.form” shathbe®, ... '

omitted.
. 2.+ - ‘These amendments shall be.decmed to-have.come into farce wish effect from 01-04-2005. .
| By 0rdct-,ziad:in.:_lhe:n:'1ﬁw-eti-lhc.Gt.wérn(rr.-ﬂ.of--G!.lhauisgm‘h.-:"- e
' K. R. MISRA, Juint Secrctary.
1.
gy, R rowed 2006 T L | IR
o FHIT UG- 10/ 16/ 2006 /1% Jaia (7). —SefiTg T & ¥ ATer <R g WA sty 1976 (FOF $2 BY-

1976) Y RT"10 G Tawr HRAAT ¥ GART 1 T T AT THER STRIGEAT I U-3-28-2000- 4773 (33) Ravs
13-04-2000 ¥ FEqER @A @R &~ O o ' '
GRIEC]
5 ST & TIHE 3 3 A e (4) 8 9, ‘ryes gra 7% AT 9 R BreEr o 3 uRr A, 7
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e | N
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, _ ' wdfTe & UsdTes & T & aUT SRIIET,
*. . firsny, wy wioa.
. v, Tt 10 weadt 2006
FHE TH- 10/16/2006 /a1 [9= (7) — T ¥ i F TR 348 F @2 (3) ¥ orge A, g9 P
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. Gﬂ?ﬂ% .
0 . B g : @?ﬁm%w%mﬁwam .
' : - '- &, . foem, wgw Hﬁﬁ
Raipur, the [0th February 2006
. A NOTIFICATION
Nao. F-i0/16/2006/CT/V (Ty~— In cxercise.of the powers: cnn‘fencd by Section.i0-of . Sthaniya Kshetra Me -
Mal Ke Pravesh.Par Kar Adhiniyam. 1976 (No. 52 of 1976)-the State Governiment: hcrchy—m‘tkcs lhc. to]lowm;, e
8TI'I(.Tldmbﬂ[ irthe Notification No.-A-3-28- 2000-ST-V (”-’;) ‘dated. 1320420000 -~ g
SR "AMENDMENT ="~ R
. In tha, \atd Notiftcation in column {4} agamsl senat No 3, lhewordw othcr than mund‘;or“mdiqn“cml form-‘;‘--‘ S
e whun.vm they.oecut, shafl b(..f)mlltl..d o - SR - L
2. Thm amendment, sha]i he-deemed to ha\rt. COMmE mlo force wnh effect from 01 04 2005
. , . . . s By order and in the name of the Governor. of (.hhamsgarh
Tl s T o o A . ' l( R. MISRA Joint. Sv..u:t,l.lry
4
13 . - ) - . ._ W9m IO'W-ZQOG:- oot
i o : FNEE T 10/16/2006/ 30 91 (8) — ¥y frwrm o ufimw, 1os6 (im 747 871956), B ary 8 B 3w
- (5) mv@wﬁaﬁmﬁaﬂ%@mmwwﬁwﬁmmm 10/39"12001/6"@/%(;1)
feaiss 12-11-2001, &ﬁmgw W FE 2, T, — .
! o . f

Fars
-

TN 1 % FTeY FTon (2) H 913 “rites 7aaT U8 Fe ¥ H SrgF B iy b sz_'
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- ‘ C ¥, e fen, w7 8,
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Raipur, the 0th February 2006

L4

. _ . NOTIFICATION .-

No. F-10/16/2006/CT/V (8).—— In excrcise of the powers conferred by Sub-section (5) of Scelion 8 of ihe
Central Sales Tax Act, 1936 (No. 74 of 1956). the State Government hercby makes the following asendments in this
'dcparlmunt Notmcatmn Nao. F-10/392/2001/CT/V (71), dalc,d 12-11- ZOUI namely,

-

AMENDMENT
In the Schedule 1o the said notification —
(1) In column (2) ag'ains{ scrial No. [, the words “other (han rounds or rods in cotl Torm™ shadl he - |
omitted. : i
(i In ¢olumn (2) against suml No 2, the words *“other than rounds or rods in coil !urm shail hc_ ' &l
- omited: . . y
R 411)] In cotumn (2) against serial No. 3, the words *“other than rounds of rods in coil (orm™ shall he ;

omitted. . . . F |

2. These amendments shall be deemed to have come into force with effect lrom 01-04-2005.

By order and in the name of the Governor of Ch hattisgarh.
K. R. MISRA, Joint Secretary,
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CHHATTISGARHACT
(No. 4 of 2007} !

THE C_Hl-iA'l‘TISGARH KRISHI UPA.] MANDI (AMENDMENT) ACT, 2607

An Act further to amend the Chhattisgarh Krishi Upa_| Mandi Adhlm}'am, 1972

" (No. 24 of 1933 ;

Be it enucted by the Chhatllar’arh leglslature in the Flflv Eighth year of the RLpub]!& of
India as lnllmts : o ) ,

TR § DY T!m Act may be called th Chhamsgarh Kmht Upaj Mandi (S‘anshodhan)_

Adhtmyam 2007. )
(2}~ Itshall come into force from the date of its publication in the Official Gizetie.
2 "For sub-section (2). of Sccton 38 of the Chhattisgarh Krishi Upaj Mdndi'/\dhinivam
1972 {No. 24 of 1973) (herunailu referred 1o as Principal Act), the Inllnwmﬂ shabl be
suhstituied, ndlnLl}‘ — -
“All mancey received in the market committee fund and ather sqﬁls&. specificd
in sub-scetion (1) shall be deposited in a Cooperative Bank, which (ulfils the
conditions of section 11 (1) of Banking Regulation Act, 1949 or in Post
“Office orin any of such eligible Banks as specified by l-hc_Slalc Govcrm-ncm."
38 For sub-scction (7) of ‘iu.,cnon 43 of lhc Peincipal Act, (he Iolinwnm. \hd” he substiluted,

- pamgly -

“All money received by the Chhatiisgarh State Marketing Development Fund,
shall be deposited in a Cooperative Bank, which Tulfils the conditions of
~ section 11 (4yef Banking Regulation Act, 1949 ar in Poast Office or in any of
such {,]Iﬂ'lbIL Banks as specified by the Statc (Jmunmunl

T

¢

.....
> .

o

Shigrt . title  and .
Comiteprcement.

C Amcendment of Sec-

tion 3%,

.-\mmd!rlchl of Sce-

1
tion 43,
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%@aﬁuﬁw
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dm a9, (TF) wﬁuﬁmmﬁmwmﬁmnﬁ(w‘maﬁm 2008 %,

(@) wmﬁmwﬁm@mm

Cumeswm (1) W L 2 @?ﬁwagafamt@"raﬁiﬁm 1972 (W1 241:11973)?#1 UM 66-% FH TTIT
Wt - (1) T ¥ T IR F T I HA F S Wi e W,

| ﬁ'iw Fr ST 2008

ST 7839/, 228/21- S/, /08— IR T & T 348 %@p@'(s) ¥ s v Fi
395 qug) (Fee) aifufram, 2008 (F9F 16 T 2008) F1 SIST AT T-ATE & WUFR B Tagg g fan s
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O AT & T & AW Y g SRIE,
| - g, &. s, I9-uias,

CHHATTISGARH ACT
(No 16 of 2008) .

F

L - THE CHHATTISGARH KRISHI UPAJ MANDI (SANSHODHAN)ACT 201]8

An Act further to amend the Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972
(No. 24 of 1973). y - . ' '

Be it enacted by Chhattisgarh Legisiature in the Fifty- ninth Year of the Ru.,puhln af
India as follows - :

Short  title and 1. (i) This Act may be cailed the Chhamsgarh Krishi Upaj Mandi (Sanshodhan;
Commencement. Adhiniyam, 2008R.
- (i It shall come into force from the date of its pablication in the (Mficial
‘ : Gazette. ' 4
Amendment  of 2. In sub-section (1) of section 66-A of the Chhattisgarh Krishi Upéj Mandi Adhiniyvam. -

Section 6-A (1). 1972 (No. 24 of 1973}, for the words “State Governmen(” the words “Comissioner of

Division” shall be substituted.

T, mamﬁmm werg GR MR S e, Wﬁqﬁ’awﬁﬁmmzooa
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e e ¥ e ¥ e ﬁuﬁ—wimﬁuﬁ%rﬁaam-ﬁqz sfufrafa
(RSl ' ' ' o ' '

aﬁmmmmrrm 1. _('1)' ﬂﬁﬂfaﬁﬁﬁmﬁﬁmﬁ@ﬂ;(ﬁmjaﬁﬁﬁ,zmom.
2) 7 24 7, 2009 | WD g WG SR,

Nms;—asmrﬁvﬁﬁ. 2. wargg FiN 39 Hued mﬁrﬁm 1972 (SHIF 24 09 1973) F URI 57-F ! I9MT
(1)ﬁ,W‘*ﬂhaﬁma:w%wmmfwﬁaﬂ'wﬁwﬁamwm ‘

.W,.ﬁ?iﬁn‘éﬁﬂﬂﬂ'mﬂ

i 128/3/21- 5L/, ﬂ.f11.—wﬁiﬁfaﬂﬁﬂ? BTG 348 & @UZ (3) & aammﬁmﬂmqaﬁm |

AUk (Hie) sfufrm, 2010 (FHE 01 ¥ 2011) T S ARG ToFAr % TR Q TAagRT FaHfw foan < 2,

T "@?ﬁﬁﬁg#m%mﬁaﬁf GTF%WR
_&&.tﬂ‘.m; E'q.—‘ﬂf‘?ﬁ.

“CHHATTISGARH ACT
(No 1 of 201 1)

TI-IE CHHATTISGARH KRISHI UPAJ MANDI (SANSHODHAN) ACT 2010

An Act further to amend the Chhattisparh Krishi Upaj Mandx Adhimyam, 1972

(No. 24 0f 1973).
. Be it enacted by the Chhatnsgarh Leg1slaturc in the Slxty first year of the Republic of
“India, as follows -
Short tifle and |, (1) This Act may be called the Chhamsgarh Krishi Upaj Mandi (Sanshodhan)
_Commencement. - o Adhiniyam, 2010. .

. (2') * Ttshall be deemed to have come into force on the 24th day of March, 2009.

Amendment  of ~ In sub-section (1) of Section 57-A of the Chhattisgarh Krishi Upaj Mandi Adhiniyam,
Section 57-A. 1972 (No. 24 of 1973), for the words “three years and six momhs” lhe words “ﬁve
years” shall be subsmuted . .

R, v 3u1 e Wl SHRITE g0 wewta SR qRoner, TreE | gk a Th—2011.
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CHHATTISGARH ACT
{No.22 of 2011)

THE CHHATTISGARH KRISHI UFAJ MANDI (AMENDMENT) ACT, 2011

An Act further to amend the Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972
{No. 24 of 1973).

Be it enacted by the Chhaitisparh Legislature in the Sixty-second year of the Repub-
lic of India. as follows - —

Npartitle and [ (1) This Act may be called the Chhattisgarh Krishi Upaj Mandi (Amendment)
Ve seement, Adhiniyam, 2011.
(2) - It shall come into force from the date of its publication in the Official
Gazette.
Lmctsthment of 2 in Section 2 of the Chhattisgarh Krishi Upa; Mandi Adhiniyam, {972 (No. 24 of
Suctuie 2. 1973} (hereinafter referred to as the Principal Act),~—
(1) In clause (b) of sub-section (1) of Section 2 of the Principal Act, alter the

words “a person™ the words “and his family™ shall be added.

{2) After clause (b) of sub-section (1) of Section 2 of the Principal Act, the
following clause shall be inserted, namely :—
“(bb)  “Family” means a person and his/her, wile or husband, as the case

may be, and his/her children, father, mother, sister and brothers, .

dependent on and residing with him.”

(3) In clause (e) of sub-section (1) of Section 2 of the Principal Act, for the
words “Commission Agent” the-word “Agen(” shall be substituted and the
word “tredor” wherever it occur shall be omitted

4 For clause (1) of sub-section (1) oi’ Section 2 of the Principal Act, the
following clause shall be substituted. namely :—

“(1) “market yard or special produce market yard, or sub market yard
or farmers/consumers sub market yard™ in relation to a market area
means a specified place decfared to be a market yard or special
produce market yard or sub market yard or farmer/consumers sub
market yard under clause (a) of sub-section (2) of Section 5.

() In clause (mmm) of sub-section (1} of Section 2 of the Prmupal Act, the
word “Polishing” shall be omitted.

)] After clause (mmmmm) of sub-section {1} of section 2 of the Principal Act,
the following new clauses shal! be added, namely -—

“tmmmmmm)  ‘Manufacture” means conversion of original look, size,

shape and the properties of the agriculeral produce into

-
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6

(1)

(2)

(1}

(2)

(3)

other product having new and different look, size, shape
and the properties or rmixtere/combination thereaf for the
commercial purpose.”™

“{fmmmmmmm} ‘Manufacturer’ means a person who mapufactures from a
agricultural produce gy manual or mechanical means.”
K]

After sub-clause (i) of clause (a) of sub-section {1) of Section 3 of the
Principal Act, the following sub-clause shall be inserted, namely :—
“(i-ay  there may be one or more yards for special produce.”

In sub-clause (a) and {b) of sub-section (2) ol Section 5 of (he Principal Act,
atter the words “market yard"” and “sub-market yard” the words “or special
produce market yard” and “or farmer/consumer sub-market yard” shall be
inseried.

For Explanation of clause (b} of sub-section (1) of Section 11 of the Princi-

pal Act, the foHowing Explanation shall be substituted, namely . —

“Explanation— The expression “representatives of agriculturist”™ m this
clause shall not include an agriculturists of the market area, 1f any
of histher relatives ¢.g.; husband, wile, father, mother, brother,
sister, son and daughter, who are residing with and dependent on
him/her, holds a trader’s registration from any of the market com-
mittee in the State™

For clause (2) of sub-section {1} of Section 11-B of the Principal Act. the
following clause shall be substituted, namely - —
“{a) Whose name 15 entered as Bhumiswami/Lease or Patra holder in

the revenue/forest vilfage land records and possesses at least half

acre of land being used for agricubwral activity ™

For Explunation of clause (d) of sub-sectian (1) of Scction [1-B of e

Principal Act. the lollowing Explanation shali be substituted. namely —

“Explanation— The word "Bhumiswanti” shatl have the same meaning
as assigned to it in the Chhattisgarh Land Revenue Code, 1959
(No. 20 0f 1959 and shalbinclude titie holder under the Scheduled
Trnibes and Other Traditional Forest Dwellers (Recognition of Torest
Rights) Act, 2006 (No. 2 of 2007 along with Rules framed there
under.”

“For proviso of sub-section (2) of Section 13 of the Principal Act, the following

proviso shall be substituted, namely —

"Pravided that, if on the expiry of the tern of the market committee, i new

market committee is not constitted, the Stale Government may. by notilication.
extend the term of the market committee for a period of six months rwice, that is for
a maximum period of one year from the date of expiry. with rcasons for such
extension being placed on record and if the new murket commitiee 1s not constriuted
within this extended termy, it shall be deemed to have been dissolved and i such
event the provisions of Section 57 shall apply.”

63)]

{2)

For clause (111) of sub-section (2) of Section 17 of the Principal Act. the

following clause shall be substituted, namely —

“(iii}  grant or refuse registration (o the market functionaries and renew.
suspend or cancel such registrations.”

Sub-clause {b) of clause (xiif) of sub-section {2) of Sectuon 17 of the
Principal Act, shall be omined.

Amendment ol
Sectivn 5,

Amendment ot
Sectinm ).

Amendment #l
Siefian I3,

A ndmienl m
Sectinn 17,
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Amendment
Section 32,

Anendment
Sectiom 32-A

Amendiment
Section 33,

Amendment
Section 37,

Armendment
Kection 41,
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uf

(2)

In clause () of sub-scetion (1) of Section [4 of the Princinad Aol afier
waords “processing” the word “and manufacturing™ shall bo added.

After sub-section {77 of Section 19 of the Principal Act, the Jollenmg sub-

scetion shall he added, namely —

(8} The market committee may  levy and  collect cotrance ees L
vehicle and services vis. security, electrification. sanilation ind
maintenance of yards and other facilities provided in the market
yard and special produce market yard and sub-market yard. from
farmers/consumers of sub-markel. vard at such rate s may be specl-
fied in the bve-laws.” ‘

For sub-section (3} of Section 27 of the Principal Act, the following sub-section <hall
be substituted, namely -—

“(3)

(1

(2

(1)
2)
(1
2
(1)
2)
(3)

ey

(2)

The Secretary shall be accountable to the Market Commitiee and shall be
under the administratve control of the Managing Director.”™

In Section 32 of the Principal Act, for the word “licences™ wherever they
occur, the word “registration’ shuli be substtuted.

Sub-section (5) of Section 32-of the Principal Act shall he omitted.

In the heading of Section 32-A of the Principal Act. for the word “Licenee”™
the word “Registration” shall be substituted.

In. Section 32-A of the Principal Act. for the word “heenee” wherever they
occut, the word “registration” shall be substiluted.

In the heading of Section 33 of the Principal Act, for the word “licences” the
word “registration” shall be substituted.

In Section 33 of the Principal Act. for the word “licence™ wherever they
occur, the word “registratuon™ shall be substiiuted.

In sub-section (4) of Secton 37 of the Principal Act. for the words
“Commission agent” the word “Agent” shall be suhstitnat,

Tn sub-section (4) of Scction 37 of the Principal Act. the words “Trader™

shall be omitted.

In sub-section (5)20f Section 37 of the Principal Act. for the words
“Commission agent” the word."Agent” shall be substitnmed, '

For clause (b}, (¢} and {d} of sitb-section (1} of Section 41 »f the Principal

Act, the following clauses shall be substituted, namely =

“(b). Principal Secretary/Secretary, Government of Chhattisgarh, Agri-
cultural Departmentor his nominated representative. not helow the
rank of Deputy Secrgtary; '

{c) Registrar, Co-operative Socicties. Chhattisgarh o: his nominated

- representative not below the rank of Joinl Diectos,

() Director of Avriculiure. Chhimziszarh or his nonmnuoied wepresen-
tative not below the ik of Joint Direcror.”™ 7

After clause (¢) of sub-section (1) of Scction 41 of the Principal Act. the

followingclause shalf be added. namely - —

“leer SecretwryGovernment of Chhatusgarh. Finance Depariment or his
representative non belew the rank of the Deputy Seererary ™
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14, Proviso to sub-section (1) of Section 42 of the Principal Act shall be omitted. Amendment of
) Section 42.
15. "After clause (xi) of Section 44 of the Principal Act, the Sfollowing clause shalf be Amendment of
added, namely -~ Section 44.
“(xil)  The Board may uttlize a maximum of ten percent of its annual gross income
for various farmer welfare onented activities with the pnor sanciion of,-‘or
instructions from the State Governmem :
16 In Section 48 of the Principal Act, for the words “five hundred rupees” wherever they Amendment of
occur, the words “five thousand rupees’™ shail be substituted. Section 48.
17. - In Section 49 of the Principal Act, for the words “two hundred rupees” and “five Amendment of
hundred rupees” wherever they occur the words “two thousand rupees” and “five Section 49.
thousand rupees” shail be substituted respectively.
18. In first proviso to sub-section (1) of Section 50 of the Principal Act, for the words Amendment of
* “‘one hundred rupees” and “twenty rupees” the words “two thousand rupees™ and-  Section 50
“five hundred rupees” shail be substituted.
9. In sub-section {1} of Section 53 of the Principal Act, for the words “not exceeding Amendment of
rupees five hundred”, the words “not exceeding rupees five thousand” shall be sub- ~ Section 53.
stituted. '
20. (1) In the heading of Section 54 of the Principal Act, {or the words “Inspeciion . Amendment of
' " of markets and inquiry into affairs of market committee” the words “Power Section 54.
to give instruction and inspection of markets and inquiry in to affairs of -
: . market committee” shall be substituted.
- &) Afier clause {a) of sub-section (1) of Secuon 54 of the an:lpa] Act, the
following clause shall be inserted, namely ;—
“(aa)  the Managing Director may give direction to the market commit-
tees and the market committee shall be bound to comply with such
direction.”
pAR () In Seclio.n 63 of the Principal Acl, for the words “one, hundrel rupecs'.’ the Amendment of
: words “one thousand rupees” shall be substituted. Section 63.
() In previso to Section 63 of lhé Principal Act, for the words “five hundred
rupees” the words “five thousand rup‘ees"- shall be substituted.
22 Clause (xxm) and (xxiv}) of sub-section (2) ofSt,cnon 79 of the Principal Acl shall be Amendment of
omhled Seclion 79,
» 23 In Schedule-1, all the entries relating to fibres be omitted. Amendment = of
Schedule-L. ’
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20, T TR, Ut G 71 fafad # U4 HR0T #1 S #7d gU, A 51, 412
BV T e A1 a1l T30 70 Ui =i feifee = ¥3g 2 a9,

o =

T ST Al IS U129, T ST 21 Ul fefeiale 21 Tgaehevl o foeg o a9 =1
g wawR 3 fam, Feifaa 21353 78 fFar s,
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13.

HA ATAT1aH i TRT 34 F U, Ffoiiad i zamid o s, @149t -
“34-%, adta og faamg &1 e, -

(1) a1 F ey, o aqifRafa, aw 32-3 W 33-% % adfi| wia &, S afia s =,
AT i T o AT 2 o HeR, T 9 A TR .

(2) el AR, A a7 U T3] AT TR, 1 39 20 F1 T faeg adid il

(3) TS WA BT U1 TR T 1139, 36 91 3 e e A 720 70 o & saeasd=
A 70, it ERT A TRt i =marerd H uee FE o e,

(4) Tostt /21 wwron a1 T4l 39-HoS] wimT o st e SuHTs Wi <R 621 9t %
#rm I e forama =61, e e, 91 % SHIE SUNid, T W i HiEe .
ST e IHAUE T TS F1 AT AT 24 & IO {dams 1 e wam,

(5) IUGF IU-UT (4) F A WITEFR G100 U1 A1aw Sifes gem a9 et § =rmamea
H U el e,

HeA AT %1 9RT 36 21 30-URT (3) H,-

(0F ) o= Wi Al 71 gd Al ggia’ % T U, W AR M ard a1 gl
AT A E L, WieTid R S Fen

(@) U H, I AN fied =i g 27 F e, aan v “fa a9 w
fagifed” & qd, 9@ “eR e #4 % fod aree 310 Ueie M 1 El e saria B

ST,

ot aAfefer i1 9T 37- 21 3U-UT (1) H, 92 “IeNEE | o UEAT, q1 U A Rl & o
fotfaa #aR & O, 9 A1 R IearEE died . Sid e R e,

Yol wferfas #1 91 44 4, -

(vF) @2 (i) |, W Al UR SR A &t faetiud e S,

(1) =0 (F9- T) * A W, Fefataa afaenfta frmad, agq -
“EE-T®) TATETE T-EA1 SATEE ATIEH, 2004 (. 2359 2004) F e
TS BT 311~ Hal ATART 1, 1-2ATeATeA d 91 g5 ugeii F1 v & forg, A< 10%

(W)  @vE (aE) F e W, et ufaentud f e, s -

“(UrE) U9 EEER R QEEAE J @ FEE W, F 3 & geEa 91 faE &
AT fea et o wartere o fora,”

(FR)  Eve (3Ne) |, 7= “za ulawd” F e W, v g uiaed” uieeiud e,

AT U 34-F &1
EERICEE

HTET 36 &1 STEA,

171 37-% Eal
Hyi g,

HIY 44 H1 GY1HA.
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FHIF 4334/3. 148/21-3 /0T, /3. 91./15 . — HEA F WAGE F ATE2 348 F @0 (3) F A0 H 39 fawm i
TR AR 31 8-5-2015 %1 il AT WA F WITTHR H UHEEIRI W19 o621 Sl 2.

BATERTE o T 6 AH E G4 AR,

CHHATTISGARH ACT
(No. 190f2015)

THE CHHATTISGARH KRISHI UPAJ MANDI (SANSHODHAN)
ADHINIYAM, 2015

An Act further to amend the Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972
(No. 24 0f 1973).

Be it enacted by the Chhattisgarh Legislature in the Sixty-sixth Year of the Republic
of India, as follows :-

Short  title and |, (1) This Adhiniyam may be called the Chhattisecarh Krishi Upaj Mandi
SRR (Sanshodhan) Adhinivam. 2015.

(2) [t shall come into force from the date of its publication in the Official Gazette.
Amendment of 2 In Section 2 of the Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972 (No. 24 of 1973),

11 ) 4 : - ~ . -
Setlign 2 (hereinafter referred to as the Principal Act.), -

(i) After clause (eeceeee), the following shall be inserted. namely :-
“(eececeee) “Farmer Producer Organization™ means an organization which is

built up by the share holder farmer producers for the purpose of agricultural activities
and is a body corporate/companies registered under the Companies Act. 2013
(No. 180f2013). and engaged in trading related activities of the transaction of primary
produce and works for the benefit of the farmer producer and part of its benefit be
divided among the farmer producers and remaining amount be invested in its share
capital or reserve fund:”

(i) After clause (p). the following shall be added, namely :-
| *(q) *Private market yard/private sub-market yard/private farmer consumer

| yard™ means such place other than the yards notified by the State Government in the
market area, where infrastructure has been developed by a person/ organization/ farmer
producer organization for marketing of notified agricultural produce holding a
registration for this purpose under this Act;

(r) “Registered Person/ Organization™ maens a person/organization. who is
registered in Mandi Board for establishment of private market yard/private sub market
vard/private farmer consumer yard;

(s) “Terminal Market Complex™ means a complex which is developed and
operated by private enterprises/body corporate/companies registered under the
Companies Act, 2013 (No. 18 0of 2013) and duly selected by the State Government in a
prescribed manner for the marketing of horticulture produces.”
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5 After sub-clause (ii) of clause (a) of sub-section (1) of Section 5 of the Principal Act, Amefudme_m of
the following shall be inserted. namely :- BRstion: &

“(iii) There may be one or more than one private market yard/private sub-market
yard/private farmer consumer yard for marked area. managed by a person/
organization/farmer producer organization which registered with Mandi Board/Mandi
Samiti;

(iv) There may be one or more than one Terminal Market Complex.”

4, In para (b) of proviso to clause (b) of Section 6 of the Principal Act, for the words and ~ Amendment of
punctuation “the transfer of such agricultural produce to a co-operative society for the Segtton 6
purpose of securing an advance therefrom :”, the following words and punctuation
shall be substituted, namely :-

“the transfer of such agricultural produce to a agency authorized by the State
Government for the purchase of agricultural produce in support price from prescribed
places or a cooperative society for the purpose securing an advance therefrom :”

5 In sub-section (1) of Section 10 of the Principal Act. for the words “for a period not ~Amendment of
exceeding two vyears”. the words “for a period not exceeding five year” shall be Section 1D,
substituted.

6. After first proviso to clause (¢) of sub-section (1) of Section 11 of the Principal Act, the Amendment of
following shall be inserted. namely :- Section 11

“Provided also that any elected representative of trader shall become
disqualified to hold such office if he is having more than two living offspring. out of
which one is born on 26th January. 2001 or thereafter :

Provided also that any elected representative of trader who is already having
one living offspring and next delivery takes place on 26th January, 2001 or thereafter in
which two or more children are born shall not be disqualified :™

7, After clause (ii) of sub-section (2) of Section 17 ofthe Principal Act, the following shall ~ Amendment of
be inserted. namely :- Section 17,

(ii-1) Provide necessary facilities for marketing of agricultural produce in the

market yard/fruit and vegetable sub-yard/special produce market/sub-yard,

under P.P.P. mode as notified by the State Government:

8. In Section 19 of the Principal Act, - Amendment of

Section 19.
(i) Third proviso to sub-section (2) shall stand omitted:
(ii) In sub-section (6). for the words “Market Area”, the words “market vard,
market proper or the market area” shall be substituted.
(iii) In sub-section (8). for the words and symbol “farmers/consumers”, the words

and symbol “purchasers/sellers™ shall be substituted.

9, In sub-section (3) of Section 21 of the Principal Act, after the words “verified by the Amendment of
Secretary” and before the words “and for this purpose”, the words “within four years REELoA B
from the date of verification” shall be inserted.

10. In Section 31 of the Principal Act, - Amendment of

Section 31.

(i) the word and punctuation “broker.” shall stand deleted; and
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Insertion of
Section 32-B.

Insertion  of
Section 33-A.

ney

new

11

12,

(ii)

after the words “owner or occupier of processing or pressing factories™ and
before the words “or such other market functionary™, the words “or Farmer
Producer Organisation or operator of private market yard or operator of
private sub market yard or operator of private farmer consumer yards
or Terminal Market Complex™ shall be inserted.

After Section 32-A of the Principal Act. the following shall be inserted, namely :-

“32-B. Registration for establishment of private market yard/private sub-market
vard and private farmer consumer yard.-

(h

Every person/organization/ farmer producer organization, who desires lo
establish private market yard/private sub-market yard/private farmer consumer
vard in the market area, shall apply to the Board for registration or renewal
thereof in such manner and within such period and on such conditions as
may be prescribed in the rules.

Board may grant or renew the registration or for reasons to be recorded in
writing refuse to grant or renew the registration.

All registration granted or renewed under this section shall be subject to the
provisions of this Act and the rules and bye-laws made there under.”

After Section 33 of the Principal Act. the following shall be inserted, namely :-

“33-A. Power to cancel or suspend registration for private market yard/private sub-
market yard and private farmer consumer yard. -

(h

(’)

)

Subject to the provision of sub-section (3), the Board may for the reasons to
be communicated to the registration holder in writing. suspend or cancel
registration -

(a) If the registration has been obtained through willful
misrepresentation or fraud: or

(b) If the holder of the registration or any servant or anyone acting on
his behalf with his (registration holder’s) expressed or implied
permission, commits a breach of any of the terms or conditions of
registration: or

(c) If the holder of the registration in association with other registration
holder, commits any act or abstains from carrying on his normal
business in the market area with the intention of willfully
obstructing, suspending or stopping the marketing of notified
agricultural produce in the market, yerd/sub-market yard/special
produce market yard/farmer consumer sub-market yard and in
consequence whereof the marketing of any notified agricultural
produce has been obstructed, suspended or stopped; or

(d) If the holder of the registration has become an insolvent: or

(e) If the holder of the registration incurs any disqualification, as may
be prescribed: or

53] If the holder of the registration is convicted of any offence under
this Act.

Notwithstanding anything contained in sub-section (1). but subject to the
provisions of sub-section (3), the State Government may for the reasons to be
communicated in writing to the registration holder, by order suspend or
cancel his/its registration granted or renewed by the Board.
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(3) No registration shall be suspended or cancelled under this section without
giving a reasonable opportunity to its holder to show cause against such
suspension or cancellation.”

After Section 34 of the Principal Act, the following shall be inserted, namely :-

“34-A. Appeal and Resolve of Dispute.-

(1) Any person aggrieved by an order of the Board passed under Section 32-B or
33-A., as the case may be. may prefer an appeal to the State Government,

within forty days of receipt of the order.

(2) The Appellate Authority, if it considers it necessary, may stay the order
appealed against for such period as it may deem fit.

.

(3) The order passed by the State Government, shall. subject to the order in the
appeal under this section, be final and shall not be called in question in any
court of law.

(4) Any dispute between the private market yard or private sub-market yard or

private farmer consumer yard and Market Committee shall be referred to the
State Government after the approval of the Board, by the Managing Director;
the State Government shall resolve the dispute after giving the parties a
reasonable opportunity of being heard.

(3) The order passed by the authority under the above sub-section (4) shall be
final and shall not be called in question in any court of law.”

In sub-section (3) of Section 36 of the Principal Act.-

(i) for the word “tender bid or open auction system”, the words “electronic
tender bid or open auction or both™ shall be substituted: and

(i) In the proviso, after the words “support price has been declared by the State
Government” and before the words “shall not be settled”. the words “and for
purchase of which agency has been appointed by the government™ shall be
inserted.

In sub-section (1) of section 37-A of the Principal Act, after the word “Producer™ and
before the words “and Buyer”, the words “or farmer producer organization™ shall be
inserted.

In Section 44 of the Principal Act.-

(i) In clause (v), the words “to the Government servants on deputation™ shall
stands omitted:

(ii) For clause (x-ee), the following shall be substituted, namely :-
“(x-ee)  Givingaidof 10% from the Fund, to Chhattisgarh Go-Seva Ayog
constituted under the Chhattisgarh Go-Seva Ayog Adhiniyam, 2004
(No. 23 0f 2004) for maintenance Goshalas and old cattles.”

(iii) For clause (xi), the following shall be substituted, namely :-

*(x1) With the prior sanction or direction of the State Government, for any
other purpose of general interest of agricultural production or marketing.”

(iv) In clause (xii), for the words “ten percent”, the words “fifteen percent” shall
be substituted.

Insertion of new
Section 34-A.

Amendment of
Section 36.

Amendment of
Section 37-A.
Amendment of

Section 44.

AT, WA A1 S T, ST SR AR HETeE, TR S A a9 R - 2015,



“faea URE & IF=Hld T UoF 6
F1E Y ( o e fowe ) % duon
¥} ARG, FHE wl1.2-22-BHEE
e [ 38 fa A fiad, fEw
30-05-2001.”

PEIDEE 2163
“IrreTe/31/09/2013-2015.7

FHIF 199 ] AR, HIAER, T3 10 75 2016 — 990 20, 9 1938

fafer e faeumht =/ fawm

Ty, faai 10 78 2016

FHIF 4629 /2. 155/21-3 /9. [B.71. /16 . — DAtz faem a1 fwfaiaa srftfem fm w i 02-05-2016 71
TSEITA %1 ATAT W & T &, TIEER TRl i SR & fefQ Weiae e s 2.

SEETE % TSI o A1 § 741 SATEAHER,
=1, &. g, arfaiaa |fea,

397



398 TeEe Usad, e 1092 2016

BTG ATATH

(sFHT 23 T 2016)
Switaig N U WU (Weitwe) rfifeem, 2016

SaierTe $Y Iuw Auet wftfeem, 1972 (6. 24 W9 1973) F ok w@ifta $9 2
arftrfoam.

WRE TR F Sed3d 94 # Sataire faum nuea i et wu | gg siftfafia & -
wfm = omar L (1) Tz aiftrfvaw Beiae Y 30 AUl (Fuium) aifafm, 2016 FEATE.
Y.

(2) g TS {59 UHTHH il AR © e 2.

g 57-% &1 2. SitanTe FHUIuS AUt Affom, 1972 (W1 24 §9 1973) 1 91 57-F 61 39911 (1) H, 95
ware. “oe Ut TeATate Fet TR aie | et T ant w1 an e e,

AR, & 10 7 2016

FHIF 4629/, 155/21-31/UT. /3. 71./16 . — WA % W™ F d=sa 348 % @oe (3) % argeewr # 39 fawm i
THEEE A= &1 10-05-2016 F1 SIS TS T  HUHR A TR HHITId a1 ST 2,

BEIEHTE & TSI & AT & T1 ATEATIAR,
=, . g, srfeifer @i,

CHHATTISGARH ACT
(No.23 0f 2016)

THE CHHATTISGARH KRISHI UPAJ MANDI
(SANSHODHAN) ADHINIYAM, 2016

An Act further to amend the Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972
(No.240f1973).

Be it enacted by the Chhattisgarh Legislature in the Sixty-seventh Year of the
Republic of India. as follows :-

Short:  Kitle. and 1. ()] This Act may be called the Chhattisgarh Krishi Upaj Mandi (Sanshodhan)
commencement. Adhiniyam, 2016.
2) It shall come into force on the date of its publication in the Official
Gazette.
Amendment of 2 In sub-section (1) of Section 57-A of the Chhattisgarh Krishi Upaj Mandi Adhiniyam,
Section 57-A. 1972 (No. 24 of 1973), the words *“provided that the total period shall not exceed five

years in the aggregate” shall be omitted.

el RO A o S, TeeeT ET AT HEer, T S HiEE a1 e - 2016
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TiteTg FiN Iuw wE (Few) it 2017

Biterg Y Ioa Wt ftFram, 1972 (F. 24 59 1973) i ok weiftra A ¥ aftfam,
URA RIS & AgH4 o 3 S teng faum-wued gr fmfafas wa i g sfufaatie 2 -
(1) =z afufaw o i Sow @ (Ferm) st 2017 Fzamm.

(2)  zoe fawaw wqof ofieg T # g

(3)  TE U H EE W i AR | WG g

Tefee 14 Iuw wt arftfam, 1972 (. 2499 1973) (S 368 3o vwa g0 wfufam F =
#fafde ?) 4, a2 #, 39-um (1) §, -

(UF) @ve (@) |, W Ve, e Fel W O B, F E W, 9 i,
Tafemtan” wferentus fem am@;

(31) |UE (31) #, 7 “WEEEA] . % W W, W U, fatmiar weeenfos
W, @

() @uE (9) #, 792 “vEE” F W W, v “weaan fafwio” uferenfia e,

oo aiftfsem 6 am 6 # -

(o) @ve (@) #, 7w oo |, 0 (@) |, frow fame .| % amw, fm faee 7 wfesentoa
T 9 < 3u% v Fafatas s sanfia frm o, safq - '

(1) srepegEt o v e e one # srfrgfee Fi guw, 9 aftrgfa d@ i/ e g w@
TiwToT /3aEEt wieor /e IasiE Iundl a2 fifae e ard F am Fa & T @ agaE
Fwa:”

(@) farfra o & v o, Frforfas et fra o, sufq -
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a1 farforior” wferentaa fan wm.
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ESROIBCRE DI DRED O S

“ave 7 o T Al wfaum A o saeEt F a6 i 5 afafE @ awe,
sgfa A 1 78 2, 9 AR, Swaa STl & fattad el & de | et
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10.

o arferfeam it s 19 # -

(o) I0-aw1 (1) #, 0o |, T TR F W W, e A o feeetua
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(@) Iu-uw (2) #, =gy wgF 4, -

(®)  w= "y fon T F e W, e weEenn # fore n fafemior & fog”
Wi TR S @i

(@) W “TEREUTE Tl FEl Wl ST R, S W, 9 CTEeE el at
fafemten” wfereentus fmn s

(=) Ju-uw (4) &, -

@) = TRt SN R, T e, e i 27 ferenfie
o o, =i

(=) e A U % W W, I e a1 fafahia suw” nftwentue
R e,

(AIR) -4 (5) H, I e F WA W, e aaenn a1 fafaator” wfeenfie
ELCR 1

(4=l) 39-9R1 (6) H, TE A, -

F) = T F MW, TR e a1 fafahia” it fhm em;
1

(@) T USRIl el Hal Ui AR, FE W, v uEeundl a1

oo sifufam #t am 19-7 #, I0-ura (1) H, 7 “WEEEr & W O, T TS a

@ wfufaas i g/ 21 3, I9-97 (1) H, T “TEEEdl | & 0 O, T I,

ga rferfeam < am 31 3, ey & @ gae (R F W W, v w3
fafemtor an zam (ft)” witwenfie fFa s,

T srfrferas 1 9w 37-% |, 39U (2), (3), (4) TE (5) % 2 0, Frforfiaa nfereantua fan
TR, i -

“(2) Fn, wfmad® fales T oo F fore FeEes gr it aftems #
U ST T T, e arfremr, 39 et G d qon U fest aa et oy, S
o su-faftmi A fofgm From, osft wom.

(3) uﬁm%m%ﬁéﬁﬁwﬂﬁ%aﬁaﬁiﬁaﬁ@ﬁ@ma?ﬁﬁﬁ UHFR,
ol R R F7 3 ToTe Folwey /AR Fodet & GHE ATEEA Tqd W g,

T 19 FT A,

T 19-9 F1 YA

BT 21 FT A,

T 31 F A,

YT 37-% &1 Wi
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CHHATTISGARH ACT
(No. 2 of 2018)

THE CHHATTISGARH KRISHI UPAJ MANDI ( SANSHODHAN)
ADHINIYAM, 2017

An Act further to amend the Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972
(No. 24 of 1973).

Be it enacted by the Chhattisgarh Legislature in the Sixty-eighth Year of the Republic of
India, as follows :-

1. (1) This Adhiniyam may be called the Chhattisgarh Krishi Upaj Mandi
(Sanshodhan) Adhiniyam, 2017.

(2) It shall extend to the whole State of Chhattisgarh.
(3) It shall come into force from the date of its publication in the Official Gazette.

2; In Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972 (No. 24 of 1973), (hereinafter
referred to as the Principal Act), in Section 2, in sub-section (1),-

(1) in clause (b), for the word “Processer”. wherever it occurs, the words
“processor, manufacturer” shall be substituted;

(ii) in clause (j), for the words “a processor”, the words “a processor, a
manufacturer” shall be substituted; and

(iii) in clause (p). for the word “processing”, the words * processing or
manufacturing” shall be substituted.

3. In Section 6 of the Principal Act,-

(i) in clause (b), in the first proviso, in para (b), for the punctuation “:”, the
punctuation “;” shall be substituted and thereafter the following shall be
inserted, namely :-

“(c) agricultural produce notified in Part VII and VIII of the Schedule, which
is purchased or sold outside the notified market yard/special produce
market yard/sub-market yard/farmer consumer sub-market yard/
terminal market yard:”

(ii) for the second proviso, the following shall be substituted, namely :-

“Provided further that the State Government may, by notification, for
reasons to be specified therein, withdraw the exemption in respect of such
market area as may be specified in the notification under sub-clause (ii) of
clause (a) of the preceding proviso. The State Government by notification
may also withdraw the exemption and issue directions for the agricultural
produce purchased or sold with respect to clause (c) of the preceding proviso.
and the compliance of the directions so issued will be binding.”

4. In Section 11 of the Principal Act. in sub-section (1)’. in clause (c), for the word
“processing”, the words “processing or manufacturing” shall be substituted.

5. In Section 12 of the Principal Act, in sub-section (8), after the first proviso and before
the second proviso, the following shall be inserted, namely :-

Short title, extent
and commencement.

Amendment of
Section 2.

Amendment of
Section 6.

Amendment of
Section 11.

Amendment of
Section 12.
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“Provided further that if the Chairman of the market committee of the
area of fifth Schedule to the Constitution, doesn’t belong to Scheduled Tribes,
the Vice-chairman shall be elected from amongst the elected members
belonging to Scheduled Tribes:”
Amendment  of 6. In Section 19 of the Principal Act,-
Section 19.
(i) in sub-section (1), in the proviso, for the word “processing”, the words
“processing or manufacturing” shall be substituted;
(ii) in sub-section (2), in the fourth proviso,-
(a) for the words “for processing”, the words “ for processing or
manufacturing” shall be substituted; and
(b) for the word “ processor”, wherever it occurs, the words * processor
or manufacturer” shall be substituted;
(iii) in sub-section (4), -
(a) for the words “processed re-sold”, the words * processed.
manufactured resold” shall be substituted; and
(b) for the word “processed produce”, the words * processed or
manufactured produce” shall be substituted;
(iv) in sub-section (5), for the word “processing”, the words “processing or
manufacturing” shall be substituted; and
(v) in sub-section (6), in the proviso,-
(a) for the word “processed”, the words “ processed or manufactured”
shall be substituted; and
(b) for the word “processor”, wherever it occurs, the words * processor
or manufacturer” shall be substituted.
Amendment  of 7. In Section19-B of the Principal Act, in sub-section (1), for the word “ processing”,
Section 19-B. the words “processing or manufacturing” shall be substituted.
Amendment  of 8. In Section 21 of the Principal Act, in sub-section (1),for the word “processor”, the words
Sastiga “ processor, manufacturer” shall be substituted.
Amendment  of 9. In Section 3 lof the Principal Act, for the words “ processing or pressing”, the words
Section 31. “processing or manufacturing or pressing” shall be substituted.
Amendment  of 10, In Section 37-A of the Principal Act, for sub-section (2), (3), (4) and (5), the following
Section 37-A.

shall be substituted, namely:-

“(2) The buyer shall submit an application for registration of the written agreement
of contract farming to the officer authorized by the Collector. The Authorised
Officer shall register in such manner and on such terms and conditions as may
be prescribed in the bye-laws.

3) If any dispute arise between the parties in respect of provisions of the
agreement, either party may submit an application to the Collector/Additional
Collector to arbitrate upon the dispute, The Collector/Additional Collector shall
resolve the dispute after giving the parties a reasonable opportunity of being
heard.
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4) The party aggrieved by the decision of the Collector/Additional Collector under
sub-section (3), may prefer an appeal to the Managing Director or the officer
authorized by him in this behalf within thirty days from the date of decision. The
Managing Director or the officer authorized by him shall dispose off the appeal
after giving the parties a reasonable opportunity of being heard and the decision
of the Managing Director or the officer authorized by him shall be final.

(5) The agricultural product produced under contract farming shall be sold to the
buyer outside the market yard and no market fees shall be payable on such
agricultural produce.”

In Section 39 of the Principal Act, in clause (viii), after sub-clause (h), the following
shall be inserted, namely:-

(1) Two percent of the income received as Mandi fees in Market Committee Fund
shall be transferred to the Department of Panchayat and Rural Development for
the development or construction works of the Gram Panchayats of market area.”

In Section 44 of the Principal Act.-

(i) in clause (x-ee), for the figure and symbol “10%”, the figure and symbol “20%"”
shall be substituted.

(ii) in clause (xii), for the words “ fifteen percent”, the words * twenty percent”
shall be substituted.

Amendment of
Section 39.

Amendment of
Section 44.

T, T AU S S, ST I T e, T &l A W - 2018,
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CHHATTISGARH ACT
(No. 20 of 2018
THE CHHATTISGARH KRISHI UPAJ MANDI (SANSHODHAN) ADHINIYAM,
2018.

An Act further to amend the Chhattisgarh Krishi Upaj Mandi
Adhiniyam, 1972 (No.24 of 1973).

Be it enacted by the Chhattisgarh Legislature in the Sixty-

ninth year of the Republic of India, as follows:-

Short title, 1. (1)
extent and
commencement. Krishi Upaj Mandi (Sanshodhan) Adhiniyam, 2018.

This Adhiniyam may be called the Chhattisgarh

(2) It shall extend to whole State of Chhattisgarh.

(3) It shall come into force f-om the date of its
publication in the Official Gazette.

Amendment

of Section 2. In Chhattisgarh Krishi Upaj Mandi Adhiniyam,

1972 (No. 24 of 1973), (hereinafter referred to as
the Principal Act), in Section 2, in sub-section (1),-
(i) after clause (bb), the following shall be

inserted, namely:-

"(bbb) “Assaying lab” raearis a laboratory set
up, as prescribed in the rules/Bye-
laws/guidelines/  iastructions, for
testing of quality parameters as per
the tradable parameters or grade-
standards or any other parameters

notified by the Competent Authority;"

(ii) after clause (c), the following shall be

inserted, namely:-
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"(cc) “Regulation” means regulation made by
the Board under Section 81-A;"

(iii) after clause (dd), the following shall be

inserted, namely :-

"(ddd)“Director” means  Director  of
Agricultural Marketing or any other
officer, appointed by the State
Government to exercise or perform
such powers or functions of the
Director of Agricultural Marketing
under the provisions of this Act or

the rules, as may be prescribed;"

(iv) after clause (f), the following shall be
inserted, namely:-

"(ffi “Direct marketing” in relation to
agricultural produce, means direct
wholesale purchase of agricultural
produce from the farmers by the
Pprocessors, expcrters, traders,
outside the principal market yard,
sub-market yard, private market
yard under this Act;

(fff) “Electronic trading” means trading
of notified agricultural produce
including  livestock  in which
registration,  auctioning,  billing,
booking, contra;:ting, negotiating,
information exchanging, record

keeping and other connected
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activities are done electronically on

computer network/internet;

(ffff) "Export” means cispatch of agricultural

produce inclucing livestock outside

India;

after clause (i), the following shall be

inserted, namely:-

"(ii)“Marketing” in relaticn to agriculture

produce means all activities involved in
the flow of agricultural produce from
production point commencing at the
stage of harvest fill the same reaches
the ultimate consumers viz. grading,
processing, storage, transport, channels
of distribution and all other functions

involved in the process,

(iiij “Person” includes an individual, a co-

operative society, a Hindu Undivided
Family, a company or firm or an
association or a body of individuals,

whether incorporated or not;"

(vi) after clause (p), the fcllowing shall be

inserted, namely :-

"(pp) “Seller” means a person who sells or
agrees to sell agricultural produce
including livestock for consideration of
price; '

(ppp) "Buyer" means a person, who

himself or on behalf of any person or agent
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buys or agrees to buy agricultural produce
including livestock ir. the market;

(pppp) “Wholesale Ad-hoc buyer” includes
a buyer registered under Section 33-B of
this Act;"

In proviso of sub-section (2) of Section 7 of the
Principal Act, for the words "Menaging Director”,

the word "Director" shall be substituted.

After clause (c) of sub-section (2) of Section 11-B of
the Principal Act, the following shall be inserted,

namely:-

"(d) he has sold his agricultural produce at least
once in preceding one year, or at least five
times in preceding five years in the principal
market yard or a sub-market yard or a
primary agricultural co-operative society

falling in the market area."

In Section 12 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

After Section 13 of the Principal Act, the following

shall be added, namely :

"13—A.No confidence motion _against Chairman
and Vice- Chairman.-(1) A motion of no
confidence may be moved against the

Chairman or the Vice-Chairman at a meeting

Amendment of
Section 7.

Amendment of
Section 11-B.

Amendment of
Section 12.

Addition of new
Sections 13-A,
13-B, 13-C
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specially convened for the purpose under
sub-section (2), and if the motion is passed
by a majority not less than two-third of the
Members present and voting, and majority of
the total Members of the Committee, the
Chairman or Vice-Cheirman shall cease to
be the Chairman or Vice-Chairman, as the

case may be.

(2) For the purpose of sub-section (1) a
meeting of the Marke: Committee shall be
held in the prescribed manner within thirty
days of the date of receipt of the notice of
motion of no confidence which should have
been signed by not less than one third of the
total members of the committee. No ex officio
Member of the Market Committee shall move
the notice of no confidence. The ex-officio
Member shall also not have power to vote on

“no confidence motion” brought.

(3) The Chairman or Vice-Chairman shall not
preside over the meeting, as the case may be,
but such meeting shall be presided over by
an Officer, which the Collector may, appoint
for the purpose. However, the Chairman or
Vice-Chairman as the case may be, shall
have the right to speak and otherwise to take

part in the proceedings of the meeting.

(4) If the motion of no confidence is not

accorded as aforesaid no notice of any
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subsequent motion expressing no confidence
in the same Chairman or Vice-Chairman
shall be made until after the expiry of six
months from the datz of such scheduled

meeting.

Leave of absence to Chairman and Vice-
Chairman and consequences of absence
without leave.-(1) Subject to the rules made
in this behalf, every Chairman and every
Vice-Chairman officiating as Chairman, who
absents himself from three consecutive
meetings of the committee, without leave of
the Director, shall cease to be the Chairman
from the date on waich the such third

meeting is held.

(2) Subject to the provisions of sub-section
(1), every Vice- Chairman, who absents
himself from three consecutive meetings of
the committee, without leave of the
Chairman, shall cease to be the Vice-
Chairman from the date on which the such

third meeting is held.

(3) Leave under sub-section (1) or (2) shall
not be granted for six consecutive meetings
of the Market Committee. Whenever such
leave in extreme exigencies as prescribed is
granted to the Chairman or Vice-Chairman,
the Market Committee shall elect such

eligible members to discharge the duties and
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13-C.

functions as Chairman and Vice-Chairman
of the Market Committee, as may

beprescribed.

Refusal to hand over the charge to new
Chairman or Vice-Chairman.- (1) On
election of the Chairman cr Vice-Chairman,
as the case may be, the outgoing Chairman
or Vice-Chairman shal. forth with hand over
the charge of his office to the successor in

office.

(2) If the outgoing Cheirman or Vice-
Chairman fails or refuses to hand over the
charge of his office, under sub-section (1),
the Director or any Officer authorized by him
in this behalf may, by order in writing direct
the outgoing Chairman or Vice-Chairman, as
the case may be, forthwith to hand over the
charge of his office together with all records,
funds and property of the Market

Committee, if any, in h's possession.

(3) If the outgoing Chairman or Vice-
Chairman to whom & direction has been
issued under sub-section (2) does not comply
with such direction, the Director or any
Officer authorized by him in this behalf shall
have the same powers as.are vested in a Civil
Court under the Code of Civil Procedure,
1908 (No. 5 of 1908), while executing a

decree."
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In sub-section (3) of Section 17 of the Principal Act,

for the words "Managing Director" wherever they

occur, the word "Director" shall be subsituted.

After Section 18 of the Principal Act, the following

shall be added, namely :-

"18-A. Act of Market Committee not to be

After

invalidated.- No act of Market Committee or
of any sub-committee there of or of any
person acting as a member, Chairman, Vice-
Chairman, Presiding Authority or the
Secretary shall be deemed to be invalid by
reason only of scme defect in the
constitution or appontment of such
Market Committee, sub- committee,
Members, Chairman, Vice- Chairman,
Presiding Authority or the Secretary or on
the ground that they or any of them were
disqualified for such office, or that formal
notice of the intentior. to nhold a meeting of
the committee or of the sub-committee was
not given duly or by reason of such act
having been done during the period of any
vacancy in the office cf the Chairman, Vice-
Chairman or the Secretary or Member of
such committee or sub-cornmittee or for any
other informality not affecting the merits of

the case.”

Section 19-B of the Principal Act, thé

following shall be added, namely:-

Amendment of
Section 17.

Addition of new
Section 18-A.

Addition of new

Section 19-C.
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Amendment of 10.

Section 20.

Amendment of 11.

Section 21.

"19-C. Levy of wuser charge by Market

Committee.- (1) Notwithstanding anything
contained in this Act, the Market Committee
may allow trade even in those item(s) of the
agricultural produce including livestock
which is/are not notified for regulation
under the Act or are not specified in the

Schedule to the Act for regulation.

(2) The Market Committee may collect user
charge, as prescribed in Bye-laws, for
allowing trade as provided under sub-
section (1) at the rate not exceeding two
percent ad valorem in case of non-
perishable transacted agricultural produce
and not exceeding one percent ad valorem in
case of perishable agricultural produce and

livestock."

In Section 20 of the Principal Act,-

(1) in sub-section (1), after the words "the State

Government or the Board", the words "or
Director" shall be inser:ed.

In sub-section (2), after the words "the
Board", the words "cr Director" shall be

inserted.

In Section 21 of the Principal Act, -

(1) in sub-section (3), after the words "State
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13.

14.

15.

604 (33)

Gorvernment or Board" the words ‘'or

Director" shall be inserted; and

(2) in sub-section (5), afier the words "State
Gorvernment or Board" the words ‘"or

Director " shall be inserted.

In clause (i) of sub-section (1) of Section 23 of the
Principal Act, after the words "Board", wherever
they occur the words "or Director” shall be

inserted.

In Section 24 of the Principal Act, for the words
"Managing Director" the word "Director" shall be

subsituted.

In Section 25-A of the Principal Act, for the words
"Managing Director” wherever they occur, the word

"Director" shall be subsituted.

After Section 27 of the Principal Act, the following
shall be added, namely :

"27-A. Powers, functions and duties of the
Secretary.- The Secretary shall exercise and
perform the following functions and duties
in addition to such other duties as may be
specified in this Act, the rules or Bye-laws,
namely:- :

(i) To convene the meetings of the Market

Committee and of the sub-committees, if

Amendment of
Section 23.

Amendment of
Section 24.

Amendment of
Section 25-A.

Addition of new
Section 27-A.
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any, and maintain minutes of the
proceedings thereof;

(ii) To attend the meetings of the Market
Committee and of every sub-committee
and take part in the discussions but
shall not vote at any such meeting;

(iii) To take action to give effect to the
resolution of the committee and of the
sub-committees, and report about all
actions taken in -pursuance of such
resolution to the comrittee as soon as
possible;

(iv) To prepare the budget proposal;

(v) To furnish to the Market Committee such
returns, statements, estimates, statistics
and reports as the Market Committee
may from time to time, require including
reports regarding,-

(a) fines and penalties levied on and
any disciplinary action taken
against the Members of the staff
and the market functionaries and
others;

(b) over-trading by any trader;

(c) contravention of the provisions of
the Act, the rules, the Bye-laws or
standing orders by any person;

(d) suspension or ca;n(:ellation of licence
by the Chairman or the Director;

and
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() administration of the Market
Committee and the regulation of the
marketing in the principal market

yard, sub-market vard(s).

(vij To produce before the Market Committee
such documents, books, registers and the
likes as may be necessary for the transaction
of the business of the comrnittee or the sub-
committee, whenever called upon by the
Market Committee to do so;

(vii) To exercise supervisior. and control over the
acts of all officers and servants of the Market
Committee;

(viii)To collect fees/user charge and other money
leviable by or due to the Market Committee;

(ix) To be responsible for all moneys credited to
or received on behalf of the Market
Committee;

(x) To make disbursemznts of all moneys
lawfully payable by the Market Committee;

(xi) To report to the Chairman and the Director
as soon as possible in respect of fraud,
embezzlement, theft or loss of Market
Committee Fund or preperty; and

(xii)To prefer complainis in respect of
prosecutions to be launched on behalf of the
Market Committee and conduct civil or
criminal proceedings, on behalf of the

Market Committee.
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Amendment of
Section 30.

Amendment of
Section 32.

Amendment of
Section 33.

Addition of new
Section 33-B.

16.

18.

In Section 30 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

In sub-section (2) of Section 32 of the Principal Act,
for the words "Managing Dirsctor" the word

"Director" shall be subsituted.

In Section 33 of the Principal Act, for the words
"Managing Director” wherever they occur, the word

"Director" shall be subsituted.

After Section 33-A of the Principal Act, the

following shall be added, namely:-

"33-B. Registration of wholesale ad-hoc buyer.-
(1) Any person desirous of wholesale buying
from the market-yard/sub-market yard on
day to day basis for cwn consumption even
without valid licence, may register with the
concerned Market Committee, in the form

and in the manner as may be prescribed,-

(@) Such buyer will specify the market
yard /sub-yard and clay of purchase
while making the registration; or
afterward before purchase;

(b) In case of such buying, the buyer
shall be liable to pay Market fee at
the applicable rate to the Market

Committee:
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20.

21.

22.

23.

Provided that such wholesale
purchases cannot bz made more than
three times in a month in the concerned

market yard /sub market yard."

In Section 34 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

In sub-section (4) of Section 34-A of the Principal
Act, for the words "after the approval of the Board,
by the Managing Director”, the words "Director”
shall be subsituted.

After Section 34-A of the Principal Act, the
following shall be added, namely:-

"34-B. Dispute settlement with regard to Inter-
State trade transaction.- In case of any
dispute arising out of inter-State trade
transaction on e-platform or any other such
platform, the State Government can
subscribe to become part of such Authority,
which may be constituted by the Union
Government or State Government under the
existing law or any law to be framed

thereupon.”

In sub-section (4) of Section 37-A of the Principal
Act, for the words "Managing Director" wherever

they occur, the word "Director” shall be subsituted.

Amendment of
Section 34.

Amendment of
Section 34-A.

Addition of new
Section 34-B.

Amendment of
Section 37-A.
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Amendment of 24,

Section 39.

Addition of new 25.

Sections 42-F
and 42-G.

In sub-clause (g) of clause (viii) of Section 39 of the
Principal Act, for the words "Managing Director" the

word "Director" shall be subsituted.

After Section 42-E of the Principal Act, the
following shall be added, namely:-

"42-F.Functions and powers of the Managing
Director- (i) exercise supervision and control
over officers and employees of the Board in
ratters of executive administration,
concerning accounts and records and
disposal of all questions relating to the
service of the employees as per procedure
prescribed;

(ii) appoint officers and employees of the
Board as per direction and procedure
prescribed by the Board;

(iii) incur expenditure from the Marketing
Development Fund on the sanctioned items
of work;

(iv) in case of emergency, direct the
execution or stoppage of any work and doing
of any act which requires the sanction of the
Board;

(v) prepare annual budget of the Board;

(vi) arrange for internal audit of the Board;

(vii) arrange for the meetings of the Board and
maintain records of the proceedings of the
meetings of the Board as per procedure

prescribed;
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(viii) take such steps as deemed necessary for

execution of the decision of the Board;

(ix) inspect the construction work under
taken by the Market Committees either from
their own funds or loans and /or grants
provided by the Board or any other agencies
and take corrective measures;

(x) take such steps as deemed necessary for

effective discharge of the functions of the
Board.

42-G. Conduct of business of the Board- (1) The
Board shall meet for the transaction of its
business at least once in every three months
at such place and at such times as the

Chairman may determine.

(2) Save as otherwise provided in sub-section
(1) the provisions of Chapter-IV shall
mutatis mutandis apply for the conduct of

the business of the Board.

(3) All proceedings of the Board shall be
authenticated by the signature of the
Chairman, Member-Secretary/Managing
Director and all other orders and other
instruments issued by tae Board shall be
authenticated by the signature of the
Chairman, Member-SécretaIy/ Managing
Director or such other officer of the Board

as may be authorized by the Board.
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Amendment of 26.
Section 43.

Addition of new 27.
Chapter VIII-A.

for the words "fifty percert",

manner prescribed under the rules.

percent” shall be substituted.

shall be added namely:-

"CHAPTER VIII-A

47-A. Appointment of Director of Agricultural

Marketing.- The Government may,
appoint any Officer to exercise or perform
such powers or functions of the Director
of Agricultural Marketing under the
provisions of this Act and the rules made

thereunder.

47-B. Powers and functions of the Director of

Agricultural Marketing.- (1) Subject to
the provisions of this Act, the Director may
exercise such powers and perform such
functions other than thoses prescribed for
the Managing Director of the Board under
this Act, which would enable proper

execution of the provisions of this Act.

(2) In particular and without prejudice to
the generality of the provisions of the sub-
section (2) of Section 52, the functions of

the Director may include-

(4) The Board shall conduct the business in a

In sub-section (1) of Section 43 of the Principal Act,

the words "forty

After Chapter VIII of the Principal Act, the following
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(i) grant/renewal end suspension or
cancellation of licence granted to the
person for establishing and/or
operating private market yard,
farmer-consumer market yard,
private market sub- yard, electronic
trading platform and direct
marketing;

(i) grant/renewal and suspension or

cancellation of unified single trading
licence;

(iii) supervision on the Market Committees
for effective execution of provisions of
the Act and Rules made thereunder
relating to transeaction of agricultural
produce including livestock taking
place in the principal market yards,
sub-market yards;

(iv) approval of the 3ye-laws framed by
the Market Committee under this Act
and Rules;

(v) identifying person(s) or organization
for conducting the audit of accounts

of the Market Commifttee and Board;

(vi) sanction/ approval of the budget of
the Market Committee, according to
Section 25-A of this Act;

(vii accord sanction to the creation of
posts of officers and staff of the

Market Committee;
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(viii)

taking steps for timely and proper
conduct of the elections of the
Market Committee and activities

connected thereto;
acceptance of resignation of the
Chairman, Vice-Chairman and

members of the Market Committee;

(x) to act as dispute resclution authority

for the licensee of private market
yard, farmer-consumer market yard,
private market yard, sub-market
yard, electronic platform and direct
marketing and holder of single

unified licence;

(xi) to act as appellate authority for any

(xii)

person aggrieved by order of the

Market Committee;

removal of Chairman/Vice-Chairman
or member(s) of the Market
Committee in the manner as may be

prescribed; and

(xiii) to inspect or cause to be inspected

accounts and offices of the Market

Committee, if so required.
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47-C.Revolving Marketing Development
Fund.- (1) The Director shall maintain a
separate “Revolving Merketing
Development Fund” to account the
receipts realized as contribution from
licensees of private market yard, private
market sub-yard and from such other
contributions including Market

Committee.

(2)Every Market Committee shall contribute
not more than ten percent of its income
derived from licence fees and market
fees, as may be prescribed, to “Revolving
Marketing Developraent Fund”

maintained by Director.

(3) The Director will spend the fund, so
maintained under sub-section (1), in
development of common marketing
infrastructure, skill developmernt,
training, research and pledge financing
and such other activities as will aid in
creating an efficient marketing system

in the State.

(4) The salary and other emoluments to the
officers and servants of Director of
Agricultural Marke:ing, shall be paid
from the Revolvirig Marketing

Development Fund.
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Amendment of
Section 50.

Amendment of
Section 53.

Amendjnent of
Section 54.

Amendment of
Section 55.

Amendment of
Section 56.

Amendment of
Section 57.

28.

29,

30.

31.

32.

33.

47-D. Offices and staff of the Director of
Agricultural Marketing.- The Director, to
discharge such duties and perform such
functions as assigned under this Act or
Rules made thereunder, and he shall be
provided with such officers and staff as

may be prescribed."

In sub-section (2) of Section 50 of the Principal Act,
for the words "Managing Director” the word

"Director” shall be subsituted.

In sub-section (1) of Section 53 of the Principal Act,
for the words "five thousand"’, the words "ten

thousand" shall be subsitutecl.

In Section 54 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

In Section 55 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Directer" shall be subsituted.

In Section 56 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director"” shall be subsituted.

In Section 57 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.
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34.

35.

36.

In Section 58 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director”" shall be subsituted.

In Section 59 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

After Section 59 of the Principal Act, the following
shall be added, namely :

"59-A.Power of the Director to prohibit
execution or further execution of
resolution passed or order made by the
Market Committee.- (1) The Director may,
on his own motion, or on report or
complaints received, by order, prchibit the
execution or further execution of a
resolution passed or order made by the
Market Committee or its Caairman or any of
its Officers or servants, if he is of the
opinion that such resolution or order is
prejudicial to public interest, or is likely to
hinder efficient running of the business in
any market yards or sub-raarket yards or is
against the provisions of this Act or Rules or

Bye-laws made there under.

604 (45)

Amendment of
Section 58.

Amendment of
Section 59.

Addition of new
Section 59-A
and 59-B.
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Amendment of 37.
Section 61.

Amendment of 38.
Section 63.

(2) Where the execution or further execution
of a resolution or order is prohibited by an
order made under sub-section(l) and
continuing in force, it shall be the duty of
the market committee, if so required by the
Director to take such action which the
Market Committee would have been entitled
to take if the resolution or order had never
been made or passed and which is
necessary for preventing the Chairman or
any of its officers or servants from doing or
continuing to do anything under the

resolution or order.

59-B.Duty of Local Authority to give
information and assistance.- It shall be
the duty of every Locel Authority to give all
the necessary information in the possession
of or under the control of its officers to the
Market Committee or its cfficers authorized
in that behalf, relating to the movement of
notified agricultural produce into and out of
the area of the local authority, free of any

charges.”

In Section 61 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

In proviso of Section 63 of the Principal Act, for the
words "Managing Director” the word "Director”
shall be subsituted.
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40.

41.

42,
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In Section 64 of the Principal Act, after the words
"the President, Vice-president, the members, the
officers and other servants of the Board", the words

"and the Director" shall be inserted.

In Section 65 of the Principal Act, -

(1) in sub-section (1), after the words "Managing
Director", the words "or Director" shall be
inserted.

(2) after sub-section (2), the fcllowing shall be
inserted, namely:-

"(2-a) The Director may celegate to any officer
any of the powers conferred ori him by or under
this Act."

(3) in sub-section (3), for the words "Managing
Director”, the word ‘"Director" shall be

substituted.

In Section 66 of the Principal Act,-

(1) after the words "Managing Director” wherever
they occur, the words "or Director" shall be
inserted.

(2) for the words "or against any officer or servant
of the Board or any market committee”, the words
"or against any officer or servant of the Board or
Director or any market committee" shall be

substituted.

In Section 67 of the Principal Act, after the word

"Board" the words "or Director" shall be inserted.

Amendment of
Section 64,

Amendment of
Section 65.

Amendment of
Section 66.

Amendment of
Section 67.
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Amendment of 43,
Section 81.

Addition of new 44,
Section 82-A

In Section 81 of the Principal Act, for the words
"Managing Director” wherever they occur, the word

"Director”" shall be subsituted.

After Section 82 of the Principal Act, the following
shall be added, namely:-

"82-A. Power to remove difficulty.- If any
difficulty arises in implementation of any
provisions of this Act, as amended by this
Sanshodhan Adhiniyam, the State
Government may, as exigency requires, by
order not inconsistent with the provisions of
this Act, do anything which appears to it to
be necessary or exped ent for the purpose of
removing the difficulty:

Provided that no such order shall be
made after the expiry of a period of three
years from the date on which this

Sanshodhan Adhiniyam comes into force."
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CHHATTISGARH ADHINIYAM -
(No. 9 ar 20013)

THE CHHATTISGARH KRISHI UPAJ MAND (AMENDMENT})
ADHINIYAM, 2005 —._:

AnActf urther to amend the Chhattisgarh Krishi Upaj M:de Adh:myam, 1972
(Neo. 24 of 1973)

Be it enacied by the Chhalllagarh Legislalure in the ffty SIKlll year ol'lhe Republic of 1he
India as follows :- : '

[. (1 This Act may be called the Chhattisgarh Krishi Upaj_Malndi ('Amendmenl)licl, . Showt fitle and
- ’ 2005 ) - i ' Cemmencenimt.

A

of its bublic_:ation in the official gazeiee. !
I o .

., 2y Itsh al_l coine iflo fofee f rom i_he dale

2. 1n sub- section (1) nl'ScL'J.lon 2of lhc Chhalhsga:h Krishi Upaj Mandi Adhimiyam, 19?2 Amendment. of

{No. 24 of 1973) (hereinalter referred o a§ the Principal Acl}, - Seetion2
R Aﬂer clause (ec) the following claysé shall be inseried namely -
{eee) “Conitract farming” means famung oragncullurc producc on conlrau
basis by a person on his land under a written agrccmcnl with.anotler
_person 1o the effect that his farm produce should be purchased at a
ratc sp-ccnl'ted in the ngrccmt..nl d .
{eoee) - "Conlrac.l_ farmi ing agrcémenl" means the agreement gnade foc
' * ~* contraci facniing betvicin contract farming buyer and contract l'arml ing
produoer :
(eccee) “Contract farming Prodocce” means a person‘obtaining agricul-
wral prduce on his land under a wiitten agreement of contract farming ;
" (cceeec) ' "Contract farming Duyer” mcans u pcrson, company or partacr-
ship firm who purchases agricultural produces from contract faan-
ing producer under 2 writien agreement of conlrac faming.
3. Afler Section 32 of the Principai Act, the faliowing Section shall be inserted, namcly ;- ;"S““*; ;’\MW
- ' . eetinn A2-A,
"1 32-A, Licence (1) Every pcr:ton specilied in section 31 who desired 1o operale
for more” than - in more than one market areas, shall apply to such avthortLy/
one market aren' -officer notilicd by the State Government lor grant of a licence or

rencwal thereaf in such manner and within sech period and
on such conditions as may be preseribed in the rules,

(2) The aﬁlllorilylnfﬁccr nalified by the Sime Government may
oram or renew the licence or for (casons 1o be recorded in
writing, refuse Lo grant or reacy Lhe licence,

(3 Alllicence eranted or renewed uncler his section shall be sub-
jeet 1o e provisions of this Act and the rutes and bye-laws
made there under, .
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Ancndment of d. (1) IFor sub-scction (1) of section 36, of the Principal Act. the [ollowing sub-seetion
Seviiim 3 .
eetim A6. shall be substituled, ninely -

" (1) All notified agriculwral produce brought into the market propér far sale shall,
subject 10 the puwrsmm of sub-scction (2). be sold in the market yard/yards
specified for such produce or at such other place as provided in the Bye-laws,"

Provided that it shall not be necessary 1o bring agriculwral produce, Produced -
-under contract faming. in the market yard apd it shalt be suid al any other place 1o
the purson agreed 1o purchase the same under agrecinent.”

- (2 For sub-Scction (4) of section 36, the I'u!li]_win;_i su-h.-scclion shall be substituted,
T namely :- : )

"(4}y Weighment or measurement of all the n()liﬁt.d-:l"ri(.ulllll‘..![ produce so purchased "
siall be ‘done by sueh licensee-weighman by and by such procedurs ag Ry be
provided in lht.'f)ye—l.nw Or some mdl.kcl yard or any other place upu:nfu.,d by [hB

" markel committee for the porpose.” . . .

" Provided that the weighmenl, measuremenl or counting as the case may be, of
planiain, Papaya or any other perishable agriculiural produce as may be specificd
by ihe State Government. by notification shall hc done by a licensed wughman in
lht.'. place where such produce has- hecn arown,”

Amendment of 5. Insub-scction:(3) of <3ecnnn 370f lhc Prmuplu Acy; al’u.r the words "market y.xrd the
Heetinn 37, words " ot such other p[aco as pravided in the bye-laws” shall be added.

tnsertinn of D6 After Scclinn’fﬁ? of the Principal Act, the l'nilowinu Section shatl be insérted, num—cly -

New Sectlon 37-A. ) . .
"' 37-A: Regulation (1) The contract farming shall be pul’orm&.d under a wrillen agreement {in model I'nrm

of marketing of - - “ shown in Schedule-A) between Praducer and Buyer of Produce of contract farm--- )
notified &igrit:ullu'ral . - ingin such manner and in accordance wilh sur.h pruu.durc as nny be plucnb(.d m
produce under - ““" hyc~ s,

‘oniract farmin
) g hxp!dnalmn Far the purpose of this Section "Producer and Biyer® moans (he

person who respectively. pruduu,and bug, agricultural pmduc.e under a wriften agrec- -

ment of contract faroting. ) :

(2)  The buyer *;hal] submit an application for registration of the writicn agreciment of
c.omracl farmmg 1o the market committee, The Market Comimnittce shall register it
in such manner and cm 'iuch erms and conditions as may be pn..\cnbed by (he.
bye-Taws. '

(3) Ifany disputc arises between the parties in réspeet of provisions of 1he ageecroent -
the cither party may submil an application to the Chairman of Markel Comnliee
ro arbilrate upon the disputes. The Chairman of .thd Market Comymities slrall
resnlve the dispute after giving the parties a reasonable opportunity of being heard.

{4)  The Pany aggricved by the decision of the Chairman of the Markct Comimitiee
) under ;ub-seuhon (3) may prefer an appeal o the Managing Divector or the officer
autharized by him in this behalf within thirty days feom the date of decision. The
Managing Director or the officer authorized hy him shal) dispose oi the appeal
aller giving the parties a reasunable opporwnity of being heard and the Jecision

of 1he Managing Directar or the afficer authozized by Lim shali he lipad.

(5)  The agricultural produced urder contract farming shal} be sold 10 the buver out ol
the markel yard as may be prescribed by the bye-Taws. The macket fees shatl be
payable by the buyer of agricultural produce w the rates prescribed under seeiiun
19 in such manner as may be prc.*-'cribcd by bye-knws.
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7. Far clause () aod clawvse (2} of sub-section (1) of Sectinn 4] of the peincipal Act, the
lollowing clavses shall be subsituted, namely :- )

[y Two members of the Chhauisgarh Legislative Asscinbly, oul of which onc shall be

wornan, nominsicd in consultation with the Speaker of the Legisktive Assembly ;
. - - .

(&) Tiwee Chairnen of market Committees, out of which one shali be woman_*

& Afler elause (x e)of the Scciion 44 of the principal Act, thc fnllowmg clwse shall be
inserted, ﬂdmcly -

“(x-ee) with the Prior sanclion of the Staie Government (o give grant tn 'C'Ilhmusgarh
Gu-Seva Ayog™ for nfaintenance of Goshalas ard ald Cattles”,

Amendnwent of
Section 1.

. Amendruenl of -
Seetinri 44,
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Model Agreement for Conlrac'l Farming

(All classes of the agreement are subject to 1he n.speclwc explanatory noles given under "conlenis of o model conlract
farrmng agreement”)

This Agrcement is made and entered 010 al..... oo ey -.0N lht.day
of 200, Y1 T S AEC.vicsiem e .-....-rt.sndmg al... S VORI - 1 L ¥
alter callcd the party of the First part {w hich exXpression shall unless rcpugrnnt 10 lhc co:ulcxt or mcamng thercal mean
an anclude his heirs, executors, administrators and assigns) of the one part and M/s...... e @
PvL/ Public le‘ll‘.ed Co. mcorporaled under the provisions of Companics Acl,1956 and hawng is rcglslercd oﬂ'oc
al....., .. hereinafier called the party of the Second part {which expression shall unless repugaant
lo llw wnlcxl or meaning thereol' mean and mclude its successors and assigns) of the ollmr parl.

WHEREAS the party of the Frrsl part is lhc owncrfcullw'llor of (he agricultural land bearing the l“ollowmg
pamculars

Village CuiNa. Argajn Heovare . | Tehsil & Dist. . Stare

AND WH]_'.REAS the party of the Second parl is lrndmﬂ in agriculwral produce and also provldm'v lochmcnl
know-how in r-..spcct of land. preparation nursery, l'ullh.c,anon pest managcmcnl, irrigation, Iurvc:,lmn and ath'
things.

AND \VI-]EREAS lh-: party of the Sf:cond parly is mlc.rcsted in the ilems ‘of the agricullural produce more
pasticulardy mentioned in Schedule-1 hcn..lo annexed and at the request of the pari} of the Second part, party of the First
part Jias ageeed to cultwalc and produce. the ficms aof agricultursl produce meationed in the schedule-T hereld annexed.

AND WHERCAS lhe parllcs hereto have agreed Lo reduce in \\ntma 1I|c Lerms and condition in lhc inanner
hereinafter .1ppwrmg - : . -

NOW, thesc presence witnessth and il ts hereby agreed by and between the partics as follows =

Clause-1

+

The parly o['lhé “First part agrees [ cuftivate and produce and defiver 1o the parly of the Second part and ihe
party af the Second part agrees (o buy from the party of the first part the ilems of the agricullural produces particulars
of l,hc iems qualll.y, qunnllly and price of lhc wtems are more pavticularly mentioned in the schedule Lhereto anncwd _

Clallsc-l

The azricultvral produce particulurs of which are mentioncd in the whedule-[ hereta will be supplicd by 1hq.
party of the First part 1o the paﬂy ol the Second part wuhm the period of.... .manthsfyears from the d'lu.
bercol i

OR
[t is expressly agreed hetween he partes hercta that this agreement is for agriculiona] produce paricukars ol
wlich are desenbed an schedule-1 hereto and for a period ol e oeon nombisfycars and after e capiration

of said period this agreement will automatically come (@ an end. .

Clause-3

. The party of the Fivst part agrees o cultivaly pmdum and supply qumlll) mentioned i the sehedale-§ hareto
anryvred K the puity ul the Second part,
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The parly of the First part agrees 10 supply the quanlity contracted according 1o the quality specificarions
stipulated in Schedule-1. If the agricuhural produce is nut as per the agreed quality standards, the party of the Second
part will be entitled to refuse (0 take (ke delivery of (he agricultural produce only on Lhis count, Then-

(a)  The parly ol the First par slmll be free to seH-lhr.-produce (0 the party of the Setond pari al a mutually

rencgotiated price. ) . 4

: OR
o 1

¢(b)’ Inopen markcl ( to bulk Buyer viz. eaporicr/processor/ manufaciures cic. )nnd ifhe gets a price less than

the pncc conlractad he will pay Lo the party of the Second part for his mveslmm[proporlmnntcl) Jess.

. OR '

(c]. In lhe Markcl yﬂrd and 1I‘ e price oblamhd by him'is less than contracu:d price then he w:tl relum

proporlmnﬂlely Icss for the pany of lllc Sceond mvcslmenl_ .

In (he cvent the party of the Sceond purl r¢Tuscs/fails 1o 1.11\c the deli m:ry of lhc contracted pmducc for his own
resaons then the party of the First part wi’ll be free to-sell the produce in the opcn market and if the price ru.uvc.cl is
lower than the contracted price the dlﬂ't.renoe will:be on account of the party: ‘of the Second parl and the party of the
sceond part shall pay the said difference lb the parly of the First part within a pesiod of.... dayt. from
.:ssu..rnng the ::ard dll’iemnce '

Clausec-5 .

_ The party ot‘lhe F:rat.part.agrees 1o adopt mslrucuonsf praclices in rcspecl of Land prcparahon nursery, l'cm- B -
lization, pest. raanagement, irrigation, han'c.slmg and any other,as sugzested by l]‘l\'rpal'lj’ of the sccnnd patl from time
lo time and cullwalc and-prodece the i items as per specifications:mentioncd in (he scliedule: hercia.: -

- Clabsc-6

Itis cxprcs'sly a cl.by and- bclwcm the: partics hereto that buymg avilt be aspcr Ihe I'ollowmg terms and. - -

buymg sllps will be tssued |mmcdml.cly -afler the purchasc

Date . |- -Dc'ﬁ'@‘ry Paint - Cos! of Delivery .

Itis further agnie‘e&lhatit-will be.the responsibility-ol.the party-of (he Second-pant ™ take in to:pnm;cs'sion of the

contracted produce ‘at. the-delivery point agreed alier it is offered- for delivery -and if he fails 10: take delivery - . -

within........_pericd lher’n the pany of the First part will be {rez to sel} the agrienlture ptoduce contracted as u’ndcr ;

{e) In epen murkel‘(bulk,buyer Viz: exponer/processor/ manufactorer ete:).and if:fe gets a pncr. less than '~ - -
the * " price contracted ke will-pay to-the party of the Second: pari for hls investnicnt proponuonalel; S

less.

(b)  In the market yard . and il the price oblained by him is less.than contracted pricehen he w:ll relonn
proportmnalely less to the pany of the Second pait for his invesiment.

It iw Tunher agwd that the quality maintenance in transit will be Lhe responsibility of the parly nl'lh:. \c:.und
pa and the parly of the Firsl par shall not he re.spnna.lhlq. ar lizble fer the sume,
Clause-7 -~

Thy i 1w of the second part s}hall pray 10 the pany af the First part the prices rate meationed in Schedul=d-1 wher
his crap hos b, naevested and delivered 10 the party af the Sceand partafier dedueiiny all outstanding advances piven
wthe pary of st part by the party of the Second pat. The following schedule shall be fothowed for the pas e,
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Dae Modc of Payent . Place ol Payment —l

= - —

Clause-8 _ s

The partics hereto shall insure the contracied produce incntioned in Schedule-L heretc, for the period
1Y S YOO against the risk of losses duc to acis of Gods destruction of specilied assels, loan delanlt and
production and income loss and all other acts or.events beyond the control of the pariics, such as vory low production
causcd by the serious outbreak of a disease, cpidemic of by abnormal weather condition, flonds. drought, hailstorm,
cyclones, carthquakes, fire or other catastraphes war, acts of Government, action cxisting on or after ihe efiective date
‘of 1his agreement whice prevent 1oiatly or pactinlly the fulfsiment of the obiigaiion of Wie fartner Upod recuest, the
parly of the Ficst part invoking such acts shall provide Lo the other pacty confirtmalion of ihe cxisténce of Facts: Such
eviderce shall consisi of a stement of cenificate of the apprapnatc Governmental Department. If sech astatemen or
cerlificate cannat reasonably he atitained (e parly of.lhc First pact claiming such acts may as substitwie. theveal, maks
anolaria! Statemen| describing jir details the focts claimed and the rcasons why sachaceni ficate Gr statomend coafirining
ihe existence of such facis. Al.lunatwc!y suhicet 1o We ndutal agreement Betweca the two paitics dic palrly al’ il Finsl
part may Till his quota of the produce through othersources and the'loss suffered by him therchy duc o priccd ifference
shall be sharcd aqui'lly buwu..n theé parlics, after taking nio nccmmt the amount recovered from the insurance

" company, Thei insurance premium shall be shared cqually by both the pnmcs ) .-

oA

The panty of the Sccond par herehy agress fo prowdc follow:ng services ta the party of the Firdt| p'm -.ll.nrms_.l lfu.
: pcnod of cultivation end’ post harvest managemcnt pnru-culan of which serwoca arc as I'oi!om.

o=

ar
Clavse-10

The pany ol’ e Seeond. pan .agn.e.s 10 have n.guiar inieractions wnh the Farmers {umm set up!namcd hy uu
party ol the First pal‘l duaring (e perlod ol conuacl

Clause-11

The party of the Second pact at lheurcosls shall have the right to enter lheprclmsw’l ields of the [larly ol the Fim
parl 10 monilor farming pracucc.s adopted and the quality of the produce from tirne © lime.

Clause-12 —_ )

The party of hc ‘Sceand parl cnnflrms that he has registercd himselfl with thé. chlatcnm_, ’

Authorily.......... eeeseanrerens ON.cveeeearnevevernenneertl-shal | pity the fees in accordunce with. \he Taw pn:vmllrlg i this regard

o the Regestered authorlly whu.ln has Junsdu:lwn to regulaie Ihl: markt.nug of agricullure produce which is cultivaied

an the land described... emt e e oot e nmgta e et e :
OR -

The parey of dic Sceond parthas registercd hamaell O censreracetre e WD & SINGAE POIRI regiNtralinn Avilion ny
namely.... preseribed by the Siawe in this regand, The fees tevied by 1he wpq.r.livc Registering Avthoriry shall
be horne hy tlu. pan} af the Second part exclusively and will not be deducted in sy mmanper wh.-lso\,ur Lrenn he
amounts paid w0 the pany of the First pont, .
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Clause-13 -

The party of the Second part wiil have ne rights whatsaever as io the Title Ownership, Possession of the land/
propurty of the party of the First part not will itin any way alienate the party of the Eirst part from the Land propeay
particularly nor mortgage, lease, sublease or wransfer the land property of the Fiest party in any way 1o any other person/
institulion ducing the comtinues of the agreement. _

S

Clnuse'-14

The party of the Second part shall submit true copy of this agreement sig ned by bath the par‘hcs within a period
of 5 days from the date of execulipn thereof with Lhe.... SRRDR— . { commttlee.!rcg:slenng authority as
required by the APMR Act/ any other reglslen ng aulhcmly prcscnbed for the purpose

Clause-15 ,
Dissolution, Terminalio n/Canicellation of the contract will be with consent of both the parties. Such disgolul] on,
tcnmnauom‘cancel]auon deed will be communwatcd to the registering authiority wihtin 15days ol' such dessoluhon

ferm matloru'canccllauon P
[ i ' -. L . . |

IClau.sc-IG e - : L . Z -

In the event of any dispute or difference arising between the parties hereto or as (o the rights and obligations

. under this agreement of &s o any claim monetacy or olhenwise of one party against the other of as to the interpretation

and effect of any tenms and conditions of this agreement such dispute or difference shall be referred to arbltralmn
authorily consiltuted for tlue. purpose oI'Aul.horlly declared by Stare Government in this regerd. :

. Clause-l?
In case of change of address of any party Lo llus agrccmnul should be :ntlmnl.ed o the other party and aise to
the Regﬁ Lcrmg Authonly : - :

Clause-18 - - . - T
’ o ' IR ) -

Each parly hereto will act in good faith dilipently and honesily with the other in the performance of their
responsibilities under this agreement and nothing will be done Lo jeopardize the intcvest of the other.

N

In wtlmss wh:reofdhc parties have signed thisagreement on the SEREOUPRRETTIR AN . -, JESOPTPOU- N « 7« |3
31 T ycarﬁm above mentioned.

SIGNED, SEALED AND DELIVERED by (he
withinnamed "PARTY OF THE FIRST PART"
in'he PIESENCE Of e ereerrees s araemse craene e

I L T L LT TE TR T T T PR Py

L Ty T T TR T e PRSP TP T e

SIGNED, SEALED AND DELIVERED by the
witiimnamed "PARTY OF THE SECOND PART"
0 e Presence ol murinmeienrernens
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SCHEDULE—L

Gréde, Specification, duanlity and Price Chart

Grade Specification Quantity Price/Chart
‘ ' - TRl '
Grade forA | Size, colour,
Aroma elc.

- Qrade? or B-

- ..f

M, T T e W), ST SR R SR R, deieeia & g e s -20d.
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CHHATTISGARH ACT
{No.d of 2007)

THE CHHATTISGARH KRISHI UPA) MANDI (AMENDMENT) ACT, 2007

An Act lurther lo amend the Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972
(No. 24 of 1973} .

Be itenacied by the Chhattisgarh legistawre in thye Filty-Eighth yeor of (e Republic of

BNz as folopwy .

L () Thic Act may be called il Chhattisgarh Krishi Upaj Mandi (Sanshochan) Shuet _title and
Adhiniyam, 2007. ' Commenicenent.
(2) It shall come: into force from thie date af its publicatien in {he QITictal Gaette.

2. “For sub-seetion (2) of Section 38 of the Chhantisgarh Krishi Upaj Mandi Adhiniyan. Antentlmei ol Ne
1972 (No. 24 ol 1973) ¢hervinafter referned 1o 45 Prifcipal Act). the Tollowing shull e tiup 35,
substilned, naimely ;— 4

[
Al money reecived i the marker commitlee fund and pither sums specificd
tn sub-scction (1) shall be deposited in a Cogperalive Bank., which Fulfilx the
conditions ol sectian [ (1) of BanKing Regulation Act, [949 or in Post
(Mlice or in-any of such cligible Banks as specilicd by the Suite Governnient.”
EX tor sub-section (7) of Scetion 4% of the Principal Act, the Tollowd e shat be subssituied. Amcdiment f See-

mnnely :— fion 4},

“All money received by the Chhattisgarh Staie-Murketing Developiment Fond,
shall be deposited ina Covperative Bank. which (ullils ke condinpns of
section |1 (1} ol Banking Regulution Act, 1949 or in P Office orin any af
soch cligible Banks as specificd hy e Stote fiu\'ﬂlilﬂt:ﬂl.“

T N D TR IR MR T Y ST AR e ARmmi i
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CHHATTISGARH ACT
(No. 2 of 2018)

THE CHHATTISGARH KRISHI UPAJ MANDI ( SANSHODHAN)

ADHINIYAM, 2017

An Act further to amend the Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972

(No. 24 of 1973).

Be it enacted by the Chhattisgarh Legislature in the Sixty-eighth Year of the Republic of
India, as follows :-

B (1)

@)
3)

This Adhiniyam may be called the Chhattisgarh Krishi
(Sanshodhan) Adhiniyam, 2017.

Upaj Mandi

it shall extend to the whole State of Chhattisgarh.

It shall come into force from the date of its publication in the Official Gazette.

2 In Chhattisgarh Krishi Upaj Mandi Adhiniyam, 1972 (No. 24 of 1973), (hereinafter
referred to as the Principal Act), in Section 2. in sub-section (1),-

(1)

(i1

(iii)

()

(ii)

in clause (b), for the word “Processer”, wherever it occurs, the words
“processor, manufacturer” shall be substituted;

in clause (j), for the words “a processor”, the words “a processor, a
manufacturer” shall be substituted: and

in clause (p), for the word “processing”, the words * processing or
manufacturing” shall be substituted.

In Section 6 of the Principal Act,-

in clause (b), in the first proviso, in para (b), for the punctuation “:", the
punctuation “;” shall be substituted and thereafter the following shall be
inserted. namely :-

“(c) agricultural produce notified in Part V11 and VIII of the Schedule, which
is purchased or sold outside the notified market yard/special produce
market yard/sub-market yard/farmer consumer sub-market yard/
terminal market yard:”

for the second proviso. the following shall be substituted, namely :-

“Provided further that the State Government may, by notification, for
reasons to be specified therein, withdraw the exemption in respect of such
market area as may be specified in the notification under sub-clause (ii) of
clause (a) of the preceding proviso. The State Government by notification
may also withdraw the exemption and issue directions for the agricultural
produce purchased or sold with respect to clause (c¢) of the preceding proviso,
and the compliance of the directions so issued will be binding.”

In Section 11 of the Principal Act. in sub-section (1), in clause (c), for the word

“processing”, the words “processing or manufacturing” shall be substituted.

In Section 12 of the Principal Act, in sub-section (8), after the first proviso and before

the second proviso, the following shall be inserted, namely :-

Short titie, extent
and commencement.

Amendment of
Section 2.

Amendment of
Section 6.

Amendment of
Section 11.

Amendment of
Section 12.
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“Provided further that if the Chairman of the market committee of the
area of fifth Schedule to the Constitution, doesn’tbelong to Scheduled Tribes,
the Vice-chairman shall be elected from amongst the elected members
belonging to Scheduled Tribes:”
Amendment  of 6. In Section 19 of the Principal Act,.-
Section 19.
(i) in sub-section (1), in the proviso, for the word “processing”, the words
“processing or manufacturing” shall be substituted;
(i) in sub-section (2), in the fourth proviso,-
(a) for the words “for processing”, the words “for processing or
manufacturing” shall be substituted: and
(b) - for the word “ processor”, wherever it occurs, the words * processor
or manufacturer” shall be substituted;
(ii1) in sub-section (4), -
(a) for the words “processed re-sold”, the words * processed,
manufactured resold” shall be substituted; and
(b) for the word “processed produce”, the words * processed or
manufactured produce™ shall be substituted;
(iv) in sub-section (5), for the word “processing”, the words “processing or
manufacturing” shall be substituted; and
(v) in sub-section (6), in the proviso,-
(a) for the word “processed”, the words * processed or manufactured”
shall be substituted; and
(b) for the word “processor”, wherever it occurs, the words * processor
or manufacturer” shall be substituted.
Amendment  of T In Section19-B of the Principal Act, in sub-section (1), for the word “ processing”,
Settisa AR, the words “processing or manufacturing” shall be substituted.
Amendment  of g In Section 21 of the Principal Act, in sub-section (1),for the word “processor”, the words
AL * processor, manufacturer” shall be substituted.
Amendment  of 9. In Section 3 1of the Principal Act, for the words * processing or pressing”, the words
Section 31. “processing or manufacturing or pressing” shall be substituted.
Amendment  of 0. In Section 37-A of the Principal Act, for sub-section (2), (3), (4) and (5), the following
Section 37-A.

shall be substituted, namely:-

*(2) The buyer shall submit an application for registration of the written agreement
of contract farming to the officer authorized by the Collector. The Authorised
Officer shall register in such manner and on such terms and conditions as may
be prescribed in the bye-laws.

(3) If any dispute arise between the parties in respect of provisions of the
agreement, either party may submit an application to the Collector/Additional
Ccllector to arbitrate upon the dispute. The Collector/Additional Collector shall
re<olve the dispute after giving the parties a reasonable opportunity of being
heard.
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(4) The party aggrieved by the decision of the Collector/Additional Collector under
sub-section (3). may prefer an appeal to the Managing Director or the officer
authorized by him in this behalf within thirty days from the date of decision. The
Managing Director or the officer authorized by him shall dispose off the appeal
after giving the parties a reasonable opportunity of being heard and the decision
of the Managing Director or the officer authorized by him shall be final.

(5) The agricultural product produced under contract farming shall be sold to the
buyer outside the market yard and no market fees shall be payable on such
agricultural produce.”

In Section 39 of the Principal Act, in clause (viii), after sub-clause (h), the following
shall be inserted, namely:-

*(i) Two percent of the income received as Mandi fees in Market Committee Fund
shall be transferred to the Department of Panchayat and Rural Development for
the development or construction works of the Gram Panchayats of market area.”

In Section 44 of the Principal Act,-

(i) in clause (x-ee), for the figure and symbol “10%”", the figure and symbol “20%"
shall be substituted.

(i1) in clause (xii), for the words * fifteen percent”, the words “ twenty percent”
shall be substituted.

Amendment
Section 39.

Amendment
Section 44.

of

of

T, T A S ), B A T ST, TR & A A W - 2018,



“faae gRE % Tl S e S
W yEe (T @ oz ) % dum
T oEA, EEE S2-22-Se TR
e [ 38 T8 | foem, fa

30-05-2001."

G FHE
"ot /3 /09/2013-2015.”

(STHATEMRNT)
U R € YRk

FUTH 302-3 | TR, FWHAR, faiT 20 ST 2018 —— 1907 29, 375 1940

faftr sit faumdt & faum
AT, HEME Yo, SR TR

N TR, fEE 20 S 2018

FHIF 8253 /2. 154/ 21-31 /U, /3.7, | 18. — BT, = @1 Feafafas sl fra wm s 02-08-2018 1
AT %1 SR AT & G &, TSI ARyl ) ShR 33 fore uahiiie b st &,

TRATTG F T F AT | 7T SRR,
wty FHR 19, wfifea afaE.

604 (1)



604 (2) Beteng eru, faeiE 20 T 2018

BoiaTe ey
(5. 20 "9 2018)
g B Suw w3 (Fwme) srferfm, 2018.

BARTTE G ST9 wer SfFTEE, 1972 (. 24 W 1973) I 3R wNfAT
B B ARSI |

AT ORI @ SEaRd a% ¥ wdTg e Avsd grr fefafEad v
¥ ug arfafrafia 8-

it 1. (1) FE Rfm woiRme N Suw w9 (W) SR,
414,

AT 2018 HECTAT |
HH;IJT? (2) sH@ faR aEl salrTe TR # BT

(3) ¥E OTA ¥ SHD YHILT & A A Yged BN |

ENT 2 BT 2 wairaTe Bt Sus Avsl AfAiTRM, 1972 (@, 24 6 1973)
RS & T s veEr g PR & wu § Riife &) ¥
€T 2 H, U&7 (1) H—
(V) @vs (Tw) & geam, rafafiga sasenfua fear wm,
31erf—
“(ErEy) “uRE SATTETAT ¥ AT B e wiermRy
T AR FRIGR oA A 7D a1 IS
YA AT {6l o Aol & STy T
ANel @ O @ fow venfua @1 WS
varTenerr,  oar e fum s su—fafy /e
p facer /fader & fafga o o,
@) wus (M) & uwvarq, reroRad sidRenfia fRn W,
i '




BeATg T, B 20 v 2018 604 (3)

() fafrme @ e R 9RT 81— @ e A1
GIRT g7 TR faferm
() @s (g8) @& uean e sraxenfia fsar o
3?@‘5?[:—
“(arerm) AT NG & Farrs, Y Ao @
BIS VT A ARSI, R I TRPR ERT
sa fafm @ el & Sudst @ e
Hared, Y fauoa 1 RN afegat $ wanr
T Tl & Faes & o figee fear o =)
ST 1 St gt ARk Rt wmy,
(R) @vs (@) & wean, frafofem siqwenfig frar wma,

SIRIISH

‘(o) DY Suw & Haw F aems fAgeE F s
T 5H AW @ odie ger 59 gei sunEd)
griv, S Ay @ ] yRieeoTesdr,
Fraiael, st grr et & B wuw @
QﬂZB Q{ITE?[ Eﬁﬁ;

(o) g @R & sfta 2 gyem ol
AR N STy @7 aur, o GSiI,
HETH-—IeM, Rals v 3R ey S fafafra
DY TCAD /§eFT W ARG W W B
ST &; '

() “frata & s & gt svw, Rrad wpe

W WA 8, BT ARG A 1B AT S -




604 (4)

e e TS, Ta i 20 29w 2018

(ur=) e (F) & g, A=fafad eiazenfia fear 9,
31T —

‘(&%) ST Sus & Heg § “fRAgeE” ¥ afa § @fy
SUG & gdTe H wHIET wERd fafafdan, o
VAT ®Id R BAG dHelg & WX A URH
B} SUSD IifH IUHIFN dd Ugar i &
TT AUfHROT, TERHROT, WUSRY, YRagd, faavor
& goforai 3R 39 ufar & enfier s @l
I,
overr, fig Wyge uRar, e ®u=it a1 BH @1
Bl WIS AT AfKRT F1 FABE, AR” 98
e 8 ar =81

(@) wuvs (@) @ v, FEalEd siawenrfia fear o,

rerf—

“(qa) “famar’ ¥ fUT & va Afdd, O 9 o W)
R Afed $fY Sud @ ey oxar & a1 fAea &
fore w&wa g &

(dqa) “edr’ 9 AHYT & VA e, S Wy A e
i st B @R A A9 T R g
IUS T FIAT © I FI H T GEAG 81T B

GREN) “mmﬁ$m"ﬁ§ﬂﬁagsﬂa@rﬁaﬂaﬁ

ORI 33— & 3f<d Uoirpd BT,




DR T, i 20 P 2018 604 (5)

Jol AfRE & aRT 7 B [I-URT 2) H WD H, YK HRT 7 Bl
Heme.

“g§y GATelh B WIH UN, I Cdurde yfawenfug fHar
S |

a0 A @ gRT 11—F & IU-9RT (2) & @IS () B &RT

- _ , 11— &I
gearq, FferlRa sia=enfoa far S, swerfg— ity

“(€) 399 fUsd UF 98 § $9 9 &9 Th IR 1 9o g
el § HH W HA 91 IR ATAT B IuW, HST & B
SR I arelt {a Al UrTor a1 f&=il v SuHS!
urivT a1 v e gt deerl afifa § faea &
B

Ja A m $ arT 12 4, FEl HEl N ey FErelh” ORI 12

R _. Cal
| AT B & M W, & "Hared ufexenfae fdam o | iy
Cqd IETE @ 9RT 13 & UvEn, AEfafEd et o, J9dE gRT
arerfa— 13—,
N 13—,

“13—%. AT U9 SUTHE @ fAvg fawarg wwma—(1) 13— &1
FeT A7 Surgel © fowg sifdvary wRdta Su-gRT
(2) @ 3 39 yaeE @ fay few ©u & g ™
wftre # o o wdar 8 ek afe tar uw,
wfifer & gor el b GgHT Yd SURSI dRlT HAaM
G dTel el B G & 3T R W YA 9gHd
T IR fdhar SIrm &, < afeder a1 Iuteder, Sl T
Rerfey &1, oeger a1 SuTeer T <@ A |

SIGIE




604 (6)

el A9, A 20 R 2018

13—4.

(2) Su—arT (1) & T & fag, #31 AAfa &
aires, fafga Ofa 4 affy @ ga 9l & @
fireTs omyE AWl g FRIRIRG Sifdvard U=aird &
JIET U B @1 fof i Raw @ iieR e
WRA | | |afafd &1 &g W ued dow, ifdvas
URAT B AT A8l QAT e Wew B drl W
AfaRar IR IR dre 99 BT ufdd o € er |
(3) orzer uT Juyryer, WA W Rerfy &1, wftwad &
regereT TR HNdl, fheg U affer @ swemerdr, W
FfgeERI g1 @ SR R Felaey 59 AT &
forg frgea x| ol areger a1 Surze, ok
fRafd 8, & dlaw Td =T Gfa & gfbar #
A 89 BT ABHR € |

(4) afe SRR fdwa™ gwarg R HeAfa
gl © dr Ul AfeE & f39e 1 B ATE @ 9y
S |EItd O 99 EUeT AT OSURAET B foeg
Afdeary @a FRA arell il geaadt wRara @1
Hifed g faar S |

Iehel 3R SUEIH B JAHTY AT AIHIY B
faar, srquRerfa &1 aRvmma— (1) 3w fFfic s R
T FrEl & ordde jEd BU, odeT @ w9 W B
&R Il TS Siedel a1 SURYe, O Hard W
gamry forr faar, wffy @ PRaw &= deo @
FquRerd vEar &, VWl aRE, O R d
dod AT @ ST 8, W el T8 T8 g |



el ITe eI, A1 20 3RA 2018

604 (7)

(2) SU—uRT (1) & "rgul @ edE /A Y, AP
JUTRE], ST 3fedel ¥ Iraper ford o, wfafa &
fRex 9 doal 9 argulRa e 3, Wi dR,
o = =i A dow emaifo @ omht &, 9
ST FEl V8 ST |

3) Su—arT (1) am (2) & fA #I wfAfy & ARax
g 4ol 9 JURYT B @ gula =8
S| W B W Scafdre awIddT B W,
fafed ®u # oeue I SURIY BT QAT IAAHTE
fear Srar @ 1 w8 |ffa & eremer a1 SuRmy @
w0 H Rl AR Rl b Faea & for woel
|, T U 9™l &1 g wAl, o P
fafea fowam s

43—, 93 3egey g1 SUIEIH B! HRHEAR Giud 9§ g
— (1) 3rmeT Ir SURmE, SR W Rfq &1 &1 gAE
B9 R 9 ergy A1 Iurmd & FATT H AU
STRMOERI BT AT US & HRIR dhlad I
BT |

() ufe IfRATN 2wy W IuRyy, SU-eRT (1) &
A U Ug P FRYR A9 § A% &l ®
I PR FXAl & df HATadd AT IAD gRT S
faftc wiftpa o8 W e, efzab erger ar
Suremer, orRil ft Rerfd 81, &1 folRea & ameer g
SE® UC BT BRVR AV AT & AR Mol



604 (8)

BeATEvE AT, T 20 S 2018

€gNT 17 [ #
GIner
9 a1 8.

18—d DI.
st

PIY Td Aufd ART S THD ded A &I, AU B
TehTel IS < 96l 8 |
(3) afe afgwi sraer a1 Surye, RFET ST-URT (2)
& aefii fcer oY fooar wr @), v A @
UTeTd HE] BRaT ' Al Gared Il S9e g 9
ghft 9 fob fS@t & fAwes & forg =yagr ufpar
Hfedr, 1908 (1908 &7 5) & AN FAGER IITAU
H ffed g1
o1 arferf | @ gRT 17 @1 SU—GRT (3) |, S8l Hel Al g
frar |
qol afEm @ ant 18 @ uwEr, fefofed Sier WM,
eIt —
“18—, wel affoat g fear war wrl afafern=a
T, —
Aoy wifa a1 Saar PR Su afafa a1 swe fa=i
ff v7ewd, oremet, Surye, doRiA ifferd I wfta
@ w9 § HRRd R A & i e b1, dad
s BT § fafdmrr & G oo fF Ok A
wfafa, sy afafa, wow, srge, Surme, dIoRiH
uiferd ar wfya @ wed a1 fgfea § g Ffe &
JoraT g9 YR W b = a1 o+ o fHd @1 ud
ug & o e FRR faar T o seran ¥ o Hel



SeAEE TS, 39 20 orE 2018

604 (9)

10.

R o1 Suafafa & &A1 95% & amy @
yaRe Aifed wIw w9 | A & ar 81 sieEr
5 PR ¥ 5t o3 W aff o sy @
Jee], JUTHET AT [ AT We B U H fhed Fofa
aFlgaRear & forg, & AWe & I[UT QN B g9 dd
q ol Bl 1"

ol Affem &1 gy 19—9 & geE, Efaiad Sier 3,

3efi—

“19—1. #S1 AfAfY §RT SUAIT Yob &1 IFIEU—

(1) 39 wfafrm & saffe R o9 & 8| gu A, 7o

AfAf, ageE afta §Y Su9 @ 97 Rl & AR @ Al

A < W § o fRfm @ el fafum e wg

ARIET eI © orar TR @ SRl W faftewe g

- fafafde 781 21

(2) #SY afafe, Su—awr (1) & FA= T Iudfd Su—faferi
4 fafed srgaR, @R @ gAY 99 @ fag STn yes
wufed &R Headl & ot faRd fey Ty sFreaE &Y wu
Pl < YeIgIR a1 ufowa ¥ afde T gn od e
BN IUS qAT 9P F I H TAER Th U |
Hfer <TEl g |

Tl AEAFIH & gRT 20 H,

(1) S (1) # T8 Y WER AT GS” B UL,

o YT AT SR fhar Wi |

(2) SU—Fa| (2) ¥, 3 IS’ B UAN, T AT FATAD

Id9 &RT
19— &1

SRT 20
®T
e,



604 (10)

T g W10, TS 20 I 2018

€INT 21

e

d1= ger 15

27— DI

SIGIH

11.

12.

13.

=T venfod fosar o |

el srfefm & urr 21 #, —

(1) SU—URT (3) H, Teg VIR WRAR AT 91" & UL, e
AT TS U farar S, e

(2) SU—URT (5) #H, Tk "SI WRHR AT A8 B YT, T
AT TP A=aRenfud fFar - |

Hel SfafTH &1 g 23 @ Su-aRy (1) B @S (Uh) H, el
del A1 T LY AW B B U, e T AAD
r=Tefud o S |

HoT SfEfam @1 aRT 24 #, v UEY WO B WH W,
req “HeTAd gfoRenfid fhar S |

qol ARNAH P URT 25—& W, 8l del W yer WEH

ATl AT 8 & WH W T Haed ¢ ufaverfug
fepam Sy |
o ARfFgH &1 ORT 27 & yeEw], fefafaa Ser o,
AT~
27—%. wfagd @ widaw, of vd wd=w— dfog, s9
s, fram ar su-fafer & g fafafde a=
- wdal & HfafRee, e st @ e ek
wded] &l fded &, efq —
(Tep) #e1 AfEfT R Su—<fify, afe @1 8 @1 <o
I TAT I HTIATE! TIaRor AeniRa &,
@) w1 wffv ok uRe sy—wffy @ doai A
SuRerd 891 @7 wal o W7 o, fheg 9% O



B RFIE U, fadiah 20 A 2018

fef A1 95 # I 7o L 2

(=) w1 afafg sk Su--dfafa & gwEl &1 gaEsha
T B ford AR BRAT AR WY yRATE B
AW H @ M TN ORI B an H
FeRivg W, Ak B RaE Fve;

(UR) g9ie I TIR FT;

(cra) #S1 Wi &1 &R Red, @om, s,
wiRegal IR RUE Suser orm, oy b A4
Affe gwg—wmy o apen o, ford fA=feriad
% Hay H Rure afAferT g —

@ A ff we P T ik HY
FIARINAT TT I & faog & 78 ool
IRMAHG BIIaTS! U IEUTed oH
Td TUS;

(@) foedl ol g1 SRfNE FREAR;

(M fdr afe gm0 srfafam, fAgah ek
SU—fafel & sl 9o Wmy anewt &
SEILEF

(&) oreyel T WATAd ZRI g & (o=
gl &R, 3R
(&) w1 wffa & g SR g wE g,
SU—Hs! uiFror § fauvH & fafqass |
(@) W& w1 A1 7S aff gRT 39 YR "I @
ST, U gTES, fhdrd, oot 3R 39 ave @
I SIS gl AMRT & e =1, o

604 (11)



604 (12)

Pl e T, 397 20 90T 2018

€NT 30
WM.
€IRT 32

Y.
SIINT 33

I
ECIE R IEd]
33— &I

16.

17,

18.

7S AfAfY o Iu-ffy & HRER & FaeHd
® ford Jmaegd B,

(@) #$r afafar @ o) sfdeiRal ik Jaat & ol
T URIIET0T HRAT AR FTbT G507 T,

(3r73) #ET WA P < Yok /SUANT Yob IR IHD
GRT IgUsY 3= gRIFT BT FUfRd &7,

(@) A1 |AHAT BT T AT IHS N W U B TS
T R & fog =R 8,

(€9) =S IfAfd g1 e w9 9 Qg it ety
HT AR BT,

(ras) "o wfa A a1 vwfa & arare), e,
TN AT A D HeEeT §oaergva e et
3R Harers @ Rard e,

(ERE) #wSl Wffd & AR F URY R W ard
TS & e 3 REFRIT IR@ BT UG He
MY B R /A A ar srwifde erfarRa
<AfRerd &R |

o fefem B arT 30 A SRt wE A T vy dorere’”
AT B & WM W, UK “Haed uferenfie fhar oy |

o AffEm @ aRT 32 @ Su-aNr () §, s wag
HATeldh” & W TR, ¥ “Sarere yfaenfia f=m o |
qe Afafm o urT 33 A Rl oEl W e “ydy dards”
AT BT & M W, IR "Hared” ufieenfia fvar @Rt |
I ARfRE @ O)T 33— B ugae, efaRad s o,



SritanTe T, i 20 S 2018

604 (13)

20.

21.

22.

It~

33—, Aie aqd dar &1 gSiigT —

(1) @13 N fF, S HST WFTOT/ IUHST YR 4§ 30 W b
SydrT @ fore foe gfafes @ emR wr, Junfea ensds &
e, o @lqerd @ gosr Y@ ¥, Wl d) § O
gy # vd vl QfT # uofied s "ear 8, o & fafaa
fopar @, —

() QT T, YN PRI I T 918 F B FI |
Ud, Y P HSI YRV /IYHS! YH0T UG Qe qarge;
(@) 39 9BR HI Y 1 & g0 H, sor, Fel Affa
T SR WR HS! Yo B YA B o <A BT
UR=g, HalOd AS] 9N/ SUHS! AN # 59 OB
@ o WAL, Tep A8 H o9 A 3fdd gR T8l B

S DAY |

'qﬁaﬁrﬁaﬁaﬁwuﬁ,mﬁaﬁhﬂmﬁ’u@ﬂmﬁﬁ”

T 8 & WIH W, 9lee “Halad yfawenfie b o) |

I AR @ ORI 34—F B ST-URT () §, Iy ey

GUTere, IS @ IAGAIGT SUNA” B WIH W, I HATAD”
ufcenfie feam S |

7o HfAfE @ oRT 34— & geEq, FEfiRad Sirer Wi,
et~

"'34—%. IARIvATg ATIR D mmw ® gy ¥ faorgl
o1 fUerRI— S—wicnE a1 W Rl aM1 wiend W
sfafsil @R YerasR A fod) faare & sa= @Y <9

SireT
SITHT.



604 (14)

et T SO, T8+ 20 30T 2018

gRT 23.

37—F Bl
e,

EINT 39 24.

GINe.

49 aRT 25

42—9,
42— DT
ST

Vg WHR, U WIS &) geR@r o 9@, o e
fafer am 59 SEww @ TR O Al R0 Ay & e g
ARBR AT MY GRHR gRT ST Bl A7 |~

I AfefTw @1 aRT 37-% @) Su—uRT (4) H W' FE
eq “UEy HATIDR T AT B b WM W, e FATAD
Ylerenfua far SR |

o AR B arT 39 & @S (We) & Wve (8) #, uw
gAY HATdd ' ® eI W, Yed Earad - yfawenfaa far
ST |

el JAfRfH & aRT 42-% B gz, feefata srer @ m,

T —

“42—7. ydEl WATAP & HdA Yd vfeaai— () feq
YIBAT & JFAR BRUTES TRTE, deiRd ol sk
frae & #Amal ¥, 9 & fmRYY sk el
BT TAET 3R I R FRIF0T =T
(@) a1 gwr fafka A ofiv wfibar @ srgar 91€ @

SrfereTiRAT 3R g Ral & frge oe;

() ®rd @ pd 73w fagus e B @
Y HRAT;

(@R) s Rafd # 6 ot & (wres
Ve SF td el ard a1 e @1 frdy
<, foas forn 9IS & &y ageas §;

(wi@) 9 &1 aiffe goe TAR S



T TR T, A 20 SR 2018

604 (15)

(©:) IS & AARS AT TET BT YgRAT BT

(@) 98 @ do@t @b foy waven oy ok fofka
AT © TR 9IS @l dodl B pRIafRIT B
Reprst @ 3TReTor =T,

(3re) @re @ fAvlg @1 fesanfrad oxa 3 forv vg wug
AT, ol b 3azas He,

N #S1 wfafa grT erm @ @ AR seEr s
AR /AT 98 AT I fHf voifl gRT yEe
Il W By T i SR @ fRerr e
3R GUIRTHS YT HT;

(E¥) T SUg AL G B 98 B wrt & qeranget
fFdgs & fou emawd FHsT Oy |

42-9. 9IS & Al &1 GaAred.— (1) 9, TS 9T 96
%9 ¥ P UH R T M R R W 99T R
I H & g & o doe v o P
3eeT gIRT SraenRa far o |
(2) SY—oRT (1) # g Sudfdg & Ryarg, sreari—4
® UG, de ® B wared @ v wenfud
URedH |fed L 8 |

(8) 9IS @ W wrdarfear e, Qe @R /ey
Haldd & e 9 Ifymf g ok 98
SRT SN 3 |4l 3R ToIT 31 STIST 31eder,
Wwﬁzfﬂ/muﬂmawaﬁézﬁ@m
AP gRT, S 1 915 gIRT Wifereer b A,
S B | |




604 (16) B IIE AT, TS 20 SRR 2018

(4) 98, fm & g fafed dfa & o Fene=

AT |
. oUW 43 26. T SAAYH @ ORT 43 9B JSU-9RT (1) #H, ves UINd
BT gieerd” & WM W, U= “greir gfava” gforenfua e
e, T |
Tha 27 qa sfafs & seam—e & uvgn, efalaa Sher W,
AT ot
8—® &I
SirsT
ST

“AAT 8—h

47—%. ddaras, PN fAauere @1 Fgfe— wwor 9
ATTm @ uraurr ok sad el gAY e ferEl @
st ware®, B from o sfedl @ uaw w
ol & fwed @ fog e e o1 g @)
HBAT |

47-9@. garas, i faue &1 ufwear sk srf— (1)
g IfafEE & wauEl & ormde I8T gQ, Srd,
418 & Fay Faaw & oY fdd wfkar va et @
afoRead i wfdmal &1 wawr dor W@ Rt @
e o) Fam, o b ga fRfRr &yl &

¥R fearaes & fov smewas g

(2) faftreT: ud oy 52 @1 SU-GRT (2) S FTAETHT P
RATIBd W Ul 99 Sl a1, Gardd @
ol # Frfaiad e 81wt —




et a2 TIST, TSI 20 3T 2018

604 (17)

(Tp) fooll S urror, ford™ Sudladr HS oo,
Aol SUHST unto, godeifie $fST wiewm
dT SRREE HIGIET  HI 9Ar g /37
e & forw aafad a1 3 10 A @
Wl /FdmeEer . den Mdes &4
IRASSCRE

@) vHlRd  wha  RW W @
WM / TSI vd Hefed a1 FR& 6o,

((f=)ge @< 9rion IuAST Wrior i ggeE died
HY IUST & FIGER D Fag A AfRIH -
qrag IR ¥ I8 g9 W FuEl @
gardt feuraae » for #9) wfafoai @
e,

(@R) A |AfT gRT 5 ifafaw ik fFeEr grr
fafifa so—fafer @1 srAE;

(ra) Her wfAfa s I @ @@l @
TRIT-U¥E BRA B forw a@fRal a1 Eed
BN TTT DAY,

(®:) 39 AR & 9 25-% & IUR, Hel
Fﬁ%fﬁmﬁ?ﬂﬁ?@%/ﬁw

@) #S1 wfafa @ afteRal vd wrw @ e

(eme) #St WAy @& g9 @< § U9
e s @ for ok s o



604 (18) DRI WA, A7 20 99w 2018

mfafafet @ fov Su wRA

@) S wfafy & orewer, Surwmel U9 WSl &
IS B e,

(cwr) ool #ST gwir, fesam= SuraT qS W1,
ol SuHSt yETer, SUHS! WU, Solaglt®
ek Ud SIINge ATHieT @ Srgefear
3R Rirer gfawrse o @ are & fog
faare fAue™ UfteR & U § SR BT,

(Re) w1 afafa @ ey | @fdd B wfh
& forw ordfichy wifrst & 9 § & &,

(qRe) & Afy # s e fafka @ S, w9
afafq & srevel /3urde I1 A= Dl Ua
A BSTT: oI

(@R®) maTdsd B UR WS WA & ol iR
HRIBTI BT FFRIeqor BRAT AT BT |

a7-71. gy fauvm e ffer — (1) dae®, gos

d v geg g Rem [ dlRa v,

e @ # fon #S1 umro, fool SuRS umior &

FgFftaerRal | sfgre™ & wu A ud HSl wfRfol
Afed U 3 e | ura T g |

(2) s Hl WY, dEHE Yo T HE Lob W

Wmﬁmqﬁw%m—cﬁﬁ,@mﬁ%

fafgq @1 S, FEras gRT werRa w@ fauvE




el Ie1E WA, 397 20 20 2018

604 (19)

28.

29,

30.

faeprr fAfd ¥ afergra & |

(3) TETe®, SU-YRT (1) & IENA 9 UHR GEIRd
e &1 wmr fuoE sriREERl & fden,
oo faem,  uRemn  orEuE,  duw e
qigor vg U1 3= ifafafert # e e, o I
# U® el fAuuE TUmel g9 # WeTad B |

(a) ware®, BN AuoE & SifEREl gd dael @
IqA AT IR URCMH I A g fquors
faera A | fHar s

47—9. A4aTa®, N fQUuE &1 diay iR sHErT—
FATad, T FHadl @ FEed ue@ U il @l
fAeqres, o fb 39 sfafram a1 saa eeiw fiffa
freml & oM 9 RRE 8 @ @ fag,
AP Td PHINT VUAEl BYU oW, ol fdb
fafea fovan wmg |

qol Siffad &1 o1 50 @ Su-aRT (2) H, weg uEy

ol JfAfEe #1 gRT 53 H IU-GRT (1) #, e O FAR”
F T R, TRF T &R e Rear o |

7ol el o uRT 54 H, oRT BEl W v “wdy HdTes”
AT B @ WIH WY, vec "Halad ufaeentie fbar o |

EIRT 50

qINe.
gRT 53

TIne.

EIINT 54

HINer.



604 (20) SEARTR TAH, A 20 3T 2018
ST 55 31. "ol SMfSfm ® aRT 55 W, SRl bl Al v “HdY Heleld”
T TT B & W WX, e "Haradw yferenfic feua S|
GNIEEE
T 56 32 Aol SfafH @) grT 56 H, SRl ®El W ge gy HAeh”
51 AT Bl % XM WX, Ieg Farord' ufarenfue fhar o |
AENe.
gt 57 33 o Afafams & gRT 57 W, SRl BEl W e “yey Hereid”
- AT B B WH R, T “Haed wforenfic fea sl |
Hene.
agrr 58 M o1 AT F aRT 58 H, TRl FHul N v YIY FATId
ot 3MAT B & M W, A "ared” forenfue far o |
TN,
T 50 35 o Afafam o ary 59 ¥, SeT wul Al e yed Farsd
s AT B & WHE W, ¥ “erew” yferenfie frar o |
[eNer.
A Ep— gl S @ gRT 59 @ U¥ET, MeEfaRad oirel W,
59— Qd Sl
59— BT .
N "s9—d. wHel wfa gwT viRa uem@ a1 ey @
St
' foaraaa a1 IwaR fBuraad & AdA B
ST

il &1 vfdd.— (1) WD, TWUROT F  3jofar
fpddl ura RUE srear o e W), ey ER,
"SI WAfd e SHe e 3l g\ fhl



e Teu, R 20 @ 2018 604 (21)

BT AT AdPHl FRT 9IRA Faved 7 & T e
& fFaraa sreEr sraR fmaae Wx AP o AHdT
g, Ife SwaT Y™ 2§ fb U Saey Sferar sie wwfed
® foeg 2 sear e 7S ymior a1 Su—+$) ynfvT H
HTAf & CEATYUl GATed W ETId BT Gl © 3ierdl
5 fRfes & uTaensl AT SHe e a9 T
et ar Su—faferrt @& fawg 21

(2) ST8T URdTE IAUAT IR B [HATgaT A@r AT
fBar=d W), IU-eRT 1) & AT TN AR
gRT gfdey ovmar 1 # iR ver yfady RN
SR IEAT 2, <1 Haed gRT T aren fRY o
W, WS AT @1 ' IR« ' 5 9w
FHIAATE FX, OFT IR B g 98 9 Reyfa #
eTH BRI, 919 YA AT ATQY BHY IRT T8 B
T FYgar T8 & T B ik o & arewer A
SO foll et a1 Wae @r S9@ uwdE a1
IRY ® AT [l &1d B bve AT W) v
¥ XD S eg AP |

59—, AT X WEREAT ¥ ¥G WY GRGR B
G s o)
U6 WY iGN BT, 98 wde BN fb 98
R gifderl @1 W & ofe 91 aey rftNgfa
S I & gRIET 9§ IRd W Wi smawe



604 (22) SRR T, TEETE 20 SFR 2018
SN Figesd <, S ¥ Affd & sifererRar sierar
= A wfdga gfeeRa & @et § a1 = @
A BI|”
IR 61 37 qd JfAfm @ Ry 61 4, S8l dol Al A< "I FARTD
BT 3T B B WM W, e Haraw ufaxenfic far SR |
HINE.

€INT 63 38.

HIMEM.

EINT 64 39.

oIRT 65  40.

ATNeH.

¢ 66 41.

He fafied @ arT 63 @ WD 4, ¥ “IEy Hured” B
W W, vleq HaTeld ufereenfod fhar wir |

g AT & GaRT 64 H, A IS @ Jeel, UL,
W, ABERT qAqT Y WIS’ & I, = “Ud HATd”
TR fohar o |

Hol HAfAFTIH T aRT 65 H, —
(1) SU—¢rRI (1) H v "UdY HAEAR’ b UTdld, e Al
AT yfawenfua fear ST |
(2) SU—9RI (2) & uEE, FEfafes sfa: enfag fear =g,
AT~
“(2-) WATId, 39 AREIT IR AT gD rf AR
e fasl o it @ fasr sifers @t
TG &Y BT |
(8) SU—YRT (3) H Vs 'YSY Weldld B W WX, I
HaTad” giaenfud fhar W |

Hol SIRfrm @) gRT 66 H—

(1) SiEl BE N W “gET A AT & B UREI, R

“IT FATAS ST RO o |



e lIe T, 2 20 e 2018 : 604 (23)

42,

43.

44.

@ w= A 9 A B AE AR B Red aferd
VIH @ og” @ @ ), wes a1 98 A1 FarolE a1
fodll #or wffy & & sl a1 Y9 3 feg”
yfarenfod faar s |

o ST @ aRT 67 W, v I @ uwmng, e A ©NT 67

AT IRTfa fhar o | P1
LHIBET
qor fafem @ arT 81§, Wel ul ff v vey TS’ ORI 81
AT 8 & W W, ¥ “Faled” uferenfie fra o | B
|,
o AT B uRT 82 B wwEwR] FEfaRed oer WR, wde e
3T — 82—% I
TS

“82—%. BfSTE W v N ufewm— 9 TH JIem oL

SR gRT T e, 39 AINCRM B fedl weuET @
fParamm § o1 ®fomd o= O & @ T wwER,
HAIBATTAR, U MY & g, S 39 MeFrT & gragei
W SETT F E, W B AR TN o PR B g b
S TG W I AEF AT TR wdT 8

g I8 b 313 f a1 oy, s9 il g ) ag
e ST gadE # e, & 9 af @ eremaf @
WA & TEET A R oo

TR, A 20 oFR 2018

THIT 8253/ 154/ 2131 /S /8. T1./18.— WA F SR F =07 348 % @S (3) F s & v Fraw A

I AT i 20-08-2018 71 Sih ez T AT & Tag e Wi e s 2,

DA F T F A & AT AR,



604 (24) DA WA, TEAT 20 S0 2018

CHHATTISGARH ACT
(No. 20 of 2018)

THE CHHATTISGARH KRISHI UPAJ MANDI (SANSHODHAN) ADHINIYAM,
2018.

An Act further to amend the Chhattisgarh Krishi Upaj Mandi
Adhiniyvam, 1972 (No.24 of 1973).

Be it enacted by the Chhattisgarh Legislature in the Sixty-
ninth year of the Republic of India, as frllows:-

Short title, 1. (1]
extent and
commencement. Krishi Upaj Mandi (Sanshodhan) Adhiniyam, 2018.

This Adhiniyam may be called the Chhattisgarh

(2) It shall extend to whole State of Chhattisgarh.
(3) It shall come into force from the date of its
publication in the Official Gazette.

Amendment

. In Chhattisgarh Krishi Upaj Mandi Adhiniyam,
of Section 2.

1972 (No. 24 of 1973), (hereinafter referred to as
the Principal Act), in Section 2, in sub-section (1),-
(i) after clause (bb), the following shall be

inserted, namely:-

"(bbb) “Assaying lab” raeans a laboratory set
up, as prescribed in the rules/Bye-
laws/guidelines/,  iastructions, for
testing of quality parameters as per
the tradable parameters or grade-
standards or any other parameters

notified by the Competent Authority;"

(1) after ‘c]ause (c), the following shall be

inserted, namely:-
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"(cc) “Regulation” means regulation made by

the Board under Section 81-A;"

(iii) after clause (dd), the following shall be

inserted, namely :-

"(ddd)“Director” means  Director  of
Agricultural Marketing or any other
officer, appointed by the State
Government to exercise or perform
such powers or functions of the
Director of Agricultural Marketing
under the provisions of this Act or

the rules, as may be prescribed;"

(iv) after clause (f), the following shall be
inserted, namely:-

"(ff) “Direct marketing” in relation to
agricultural produce, means direct
wholesale purchase of agricultural
produce from the farmers by the
processors, expcrters, traders,
outside the principal market yard,
sub-market yard, private market
yard under this Act;

(fff) “Electronic trading” means trading
of notified agricultural produce
including livestock in which
registration, auctioning, billing,
booking, contra;:ti_ng, negotiating,
information exchanging, record

keeping and other connected
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activities are cone electronically on

computer network/internet;

(ffff) "Export” means cispatch of agricultural

produce including livestock outside

India;

after clause (i), the following shall be

inserted, namely:-

"(ii)“Marketing” in relation to agriculture

produce means all activities involved in
the flow of agricultural produce from
production point commencing at the
stage of harvest till the same reaches
the ultimate consumers viz. grading,
processing, storage, transport, channels
of distribution and all other functions

involved in the process;

(iii) “Person” includes an individual, a co-

operative society, a Hindu Undivided
Family, a company or firm or an
association or a body of individuals,

whether incorporated or not;"

(vi) after clause (p), the fcllowing shall be

inlserted, namely :-

"(pp) “Seller” means a person who sells or
agrees to sell agricultural produce
including livestock for consideration of
price; ‘

(ppp) "Buyer" means a person, who

himself or on behalf of any person or agent
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buys or agrees to buy agricultural produce
including livestock in. the market;

(pppp) “Wholesale Ad-hoc buyer” includes
a buyer registered under Section 33-B of

this Act;"

In proviso of sub-section (2) of Section 7 of the
Principal Act, for the words "Meanaging Director”,

the word "Director" shall be substituted.

After clause (c) of sub-section (2) of Section 11-B of
the Principal Act, the following shall be inserted,

namely:-

"(d) he has sold his agricultural produce at least
once in preceding one year, or at least five
times in preceding five years in the principal
market yard or a sub-market yard or a
primary agricultural co-operative society

falling in the market area."

In Section 12 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director"” shall be subsituted.

After Section 13 of the Principal Act, the following

shall be added, namely :

"13-A.No confidence motion ‘a'.gainst Chairman
and Vice- Chairman.-(1) A motion of no
confidence may be moved against the

Chairman or the Vice-Chairman at a meeting

Amendment of
Section 7.

Amendment of
Section 11-B.

Amendment of
Section 12.

Addition of new
Sections 13-A,
13-B, 13-C
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specially convened for the purpose under
sub-section (2), and if the motion is passed
by a majority not less than two-third of the
Members present and voting, and majority of
the total Members of the Committee, the
Chairman or Vice-Cheirman shall cease to
be the Chairman or Vice-Chairman, as the

case may be.

(2) For the purpose of sub-section (1) a
meeting of the Marke: Committee shall be
held in the prescribed manner within thirty
days of the date of receipt of the notice of
motion of no confidence which should have
been signed by not less than one third of the
total members of the committee. No ex officio
Member of the Market Committee shall move
the notice of no confidence. The ex-officio
Member shall also not have power to vote on

“no confidence motion” brought.

(3) The Chairman or Vice-Chairman shall not
preside over the meeting, as the case may be,
but such meeting shall be presided over by
an Officer, which the Collector may, appoint
for the purpose. However, the Chairman or
Vice-Chairman as the case may be, shall
have the right to speak and otherwise to take
part in the proceedings of the meeting.

(4) If the motion of no confidence is not

accorded as aforesaid no notice of any
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subsequent motion expressing no confidence
in the same Chairman or Vice-Chairman
shall be made until after the expiry of six
months from the date of such scheduled

meeting.

13-B. Leave of absence to Chairman and Vice-
Chairman and consequences of absence
without leave.-(1) Subject to the rules made
in this behalf, every Chairman and every
Vice-Chairman officiating as Chairman, who
absents himself from three consecutive
meetings of the committee, without leave of
the Director, shall cease to be the Chairrnan
from the date on waich the such third

meeting is held.

(2) Subject to the provisions of sub-section
(1), every Vice- Chairman, who absents
himself from three consecutive meetings of
the committee, without leave of the
Chairman, shall cease to be the Vice-
Chairman from the date on which the such

third meeting is held.

(3) Leave under sub-section (1) or (2) shall
not be granted for six consecutive meetings
of the Market Committee, Whenever such
leave in extreme exigencies as prescribed is
granted to the Chairman or Vice-Chairman,
the Market Committee shall elect such

eligible members to discharge the duties and
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13-C.

functions as Chairman and Vice-Chairman
of the Market Committee, as may

beprescribed.

Refusal to hand over the charge to new
Chairman or Vice-Chairman.- (1) On
election of the Chairman cr Vice-Chairman,
as the case may be, the outgoing Chairman
or Vice-Chairman shal. forth with hand over
the charge of his office to the successor in

office.

(2) If the outgoing Cheirman or Vice-
Chairman fails or refuses to hand over the
charge of his office, under sub-section (1),
the Director or any Officer authorized by him
in this behalf may, by order in writing direct
the outgoing Chairman or Vice-Chairman, as
the case may be, forthwith to hand over the
charge of his office together with all records,
funds and property of the Market

Committee, if any, in his possession.

(3) If the outgoing Chairman or Vice-
Chairman to whom & direction has been
issued under sub-section (2) does not comply
with such direction, the Director or any
Officer authorized by him in this behalf shall
have the same powers as.are vested in a Civil
Court under the Code of Civil Procedure,
1908 (No. 5 of 1908&), while executing a

decree."
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In sub-section (3) of Section 17 of the Principal Act,

for the words "Managing Director" wherever they

occur, the word "Director”" shall be subsituted.

After Section 18 of the Principal Act, the following

shall be added, namely :-

"18-A., Act of Market Committee not to be

After

invalidated.- No act of Market Committee or
of any sub-committec there of or of any
person acting as a member, Chairman, Vice-
Chairman, Presiding Authority or the
Secretary shall be deemed to be invalid by
reason only of scme defect in the
constitution or appontment of such
Market Committee, sub- committee,
Members, Chairman, Vice- Chairman,
Presiding Authority or the Secretary or on
the ground that they or any of them were
disqualified for such office, or that formal
notice of the intentior to 1old a meeting of
the committee or of the sub-committee was
not given duly or by reason of such act
having been done during the period of any
vacancy in the office cf the Chairman, Vice-
Chairman or the Secretary or Member of
such committee or sub-coramittee or for any
other informality not affecting the merits of

the case."

Section 19-B of the Principal Act, the

following shall be added, namely:- -

Amendment of
Section 17.

Addition of new
Section 18-A.

Addition of new
Section 19.C,.
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"19-C. Levy of wuser charge by Market

Committee.- (1) Notwithstanding anything

'-' contained in this Act, the Market Committee
may allow trade even in those item(s) of the

agricultural produce including livestock

which is/are not notified for regulation

under the Act or are not specified in the

Schedule to the Act for regulation.

(2) The Market Committee may collect user
charge, as prescribed in Bye-laws, for
allowing trade as provided under sub-
section (1) at the rate not exceeding two
] percent ad wvalorem in case of non-
perishable transacted agricultural produce
and not exceeding one percent ad valorem in
case of perishable agricultural produce and

livestock."

Amendment of 10. In Section 20 of the Principal Act,-

Section 20 (1) in sub-section (1), after the words "the State
Government or the Board", the words "or
Director" shall be inser:ed.

(2) In sub-section (2), after the words 'the
Board", the words "cr Director” shall be

inserted.

Amendment of 11. In Section 21 of the Principal Act, -

Section 21. (1) in sub-section (3), after the words "State
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Gorvernment or Board" the words 'or

Director” shall be inserted; and

(2) in sub-section (5), afier the words "State

Gorvernment or Board' the words 'or

Director " shall be inserted.

In clause (i) of sub-section (1) of Section 23 of the
Principal Act, after the words "Board", wherever
they occur the words "or Director" shall be

inserted.

In Section 24 of the Principal Act, for the words
"Managing Director" the word "Director" shall be

subsituted.

In Section 25-A of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director” shall be subsituted.

After Section 27 of the Principal Act, the following

shall be added, namely :

"27-A. Powers, functions and duties of the
Secretary.- The Secrerary shall exercise and
perform the following functions and duties
in addition to such other duties as may be
specified in this Act, the rules or Bye-laws,
namely:- '

(i) To convene the meetings of the Market

Committee and of the sub-committees, if

Amendment of
Section 23.

Amendment of
Section 24.

Amendment of
Section 25-A.

Addition of new
Section 27-A.



604 (34) FrfR TS ,%m__m_iqmﬁazmg_

any, and maintain minutes of the
proceedings thereof;

(iij To attend the meetings of the Market
Committee and of every sub-committee
and take part in the discussions but
shall not vote at any such meeting;

(i) To take action to give effect to the
resolution of the committee and of the
sub-committees, and report zbout all
actions taken in pursuance of such
resolution to the committee as soon as
possible;

(iv) To prepare the budget proposal;

(v) To furnish to the Market Committee such
returns, statements, estimates, statistics
and reports as the Market Committee
may from time to time, require including
reports regarding,-

(a) fines and penalties levied on and
any disciplinary action taken
against the Members of the staff
and the market functionaries and
others;

~ (b) over-trading by any trader;

(c) contravention of the provisions of
the Act, the rules, the Bye-laws or
standing orders by any person;

(d) suspension or ca;ncellation of licence
by the Chairman or the Director;

and
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(e) administration of the Market
Committee and the regulation of the
marketing in the principal market
yard, sub-market vard(s).

(vi) To produce before the Market Committee
such documents, books, registers and the
likes as may be necessary for the transaction
of the business of the comrnittee or the sub-
committee, whenever called upon by the
Market Committee to do so;

(vii) To exercise supervisior. and control over the
acts of all officers and servants of the Market
Committee;

(viii)To collect fees/user charge and other money
leviable by or due to the Market Committee;

(ix) To be responsible for all moneys credited to
or received on behalf of the Market
Committee;

(x) To make disbursem:znts of all moneys
lawfully payable by the Market Committee;

(xi) To report to the Chairman and the Director
as soon as possible in respect of fraud,
embezzlement, theft or loss of Market
Committee Fund or preperty; and

(xii)To prefer complain:s in respect of
prosecutions to be launched on behalf of the
Market Committee and conduct civil or
criminal proceedings, on behalf of the

Market Committee.
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Amendment of 16.
Section 30.

Amendment of 17.
Section 32.

Amendment of 18.
Section 33.

Addition of new 19,
Section 33-B.

In Section 30 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

In sub-section (2) of Section 32 of the Principal Act,
for the words "Managing Director' the word

"Director" shall be subsituted.

In Section 33 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

After Section 33-A of the Principal Act, the

following shall be added, namely:-

"33-B. Registration of wholesale ad-hoc buyer.-
(1) Any person desirous of wholesale buying
from the market-yard/sub-market yard on
day to day basis for own consumption even
without valid licence, may register with the
concerned Market Committee, in the form

and in the manner as may be prescribed,-

(a) Such buyer will specify the market
yard/sub-yard and day of purchase
while making the registration; or
afterward before purchase;

(b) In case of such buying, the buyer
shall be liable to pay Market fee at
the applicable rate to the Market

Committee:
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20.

21.

22.

23.

Provided that such wholesale
purchases cannot bs made more than
three times in a month in the concerned

market yard /sub market yard."

In Section 34 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

In sub-section (4) of Section 34-A of the Principal
Act, for the words "after the approval of the Board,
by the Managing Director", the words "Director"
shall be subsituted.

After Section 34-A of the Principal Act, the
following shall be added, namely:-

"34-B, Dispute settlement with regard to Inter-
State trade transaction.- In case of any
dispute arising out of inter-State trade
transaction on e-platform or any other such
platform, the State Government can
subscribe to become part of such Authority,
which may be constituted by the Union
Government or State Government under the
existing law or any law to be framed

thereupon.”

In sub-section (4) of Section 37-A of the Principal
Act, for the words "Managing Director" wherever

they occur, the word "Director” shall be subsituted.

Amendment of
Section 34.

Amendment of
Section 34-A.

Addition of new
Section 34-B.

Amendment of
Section 37-A.
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Amendment of 24.
Section 39.

Addition of new 25.
Sections 42-F
and 42-G.

In sub-clause (g) of clause (viii) of Section 39 of the
Principal Act, for the words "Managing Director” the

word "Director" shall be subsituted.

After Section 42-E of the Principal Act, the
following shall be added, namely:-

"42-F.Functions and powers of the Managing
Director- (i) exercise supervision and control
over officers and employees of the Board in
matters of  executive administration,
concerning accounts and records and
disposal of all questions relating to the
service of the employces as per procedure
prescribed;

(ii) appoint officers and employees of the
Board as per direction and procedure
prescribed by the Board;

(iii) incur expenditure from the Marketing
Development Fund on the sanctioned items
of work;

(ivy in case of emergency, direct the
execution or stoppage of any work and doing
of any act which requires the sanction of the
Board;

(v) prepare annual budget of the Board;

(vi) arrange for internal audit of the Board;

(vii) arrange for the meetings of the Board and
maintain records of the proceedings of the
meetings of the Board as per procedure

prescribed;
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(viii) take such steps as deemed necessary for

execution of the decision of the Board;

(ix) inspect the consuction work under
taken by the Market Committees either from
their own funds or loans and /or grants
provided by the Board or any other agencies
end take corrective measures;

(x) take such steps as deemed necessary for

effective discharge of the functions of the
Board.

42-G. Conduct of business of the Board- (1) The
Board shall meet for the iransaction of its
business at least once in every three months
at such place and at such times as the

Chairman may determine.

(2) Save as otherwise provided in sub-section
(1) the provisions of Chapter-IV shall
mutatis mutandis apply for the conduct of

the business of the Board.

(3) All proceedings of the Board shall be
authenticated by the signature of the
Chairman, Member-Secretary/Managing
Director and all other orders and other
instruments issued by the Board shall be
authenticated by the signature of the
Chairman, Member-Sécretary/ Managing
Director or such other officer of the Board

as may be authorized by the Board.
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(4) The Board shall conduct the business in a

manner prescribed under the rules.

Amendment of 26. In sub-section (1) of Section 43 of the Principal Act,
ion 43.
Searion for the words "fifty percent", the words "forty

percent” shall be substituted.

Addition of new 27. After Chapter VIII of the Principal Act, the following
Chapres Witk shall be added namely:-

"CHAPTER VIII-A

47-A. Appointment of Director of Agricultural
Marketing.- The Government may,
appoint any Officer tco exercise or perform
such powers or funciions of the Director
of Agricultural Marketing under the
provisions of this Act and the rules made

thereunder.

47-B. Powers and functions of the Director of
Agricultural Marketing.- (1) Subject to
the provisions of this Act, the Director may
exercise such powers and perform such
functions other than thosz prescribed for
the Managing Director of the Board under
this Act, which would enable proper

execution of the provisions of this Act.

(2) In particular and without prejudice to
the generality of the provisions of the sub-
section (2) of Section 52, the functions of

the Director may include-
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(i grant/renewal and suspension or
cancellation of licence granted to the
person for establishing and/or
operating private market yard,
farmer-consumer market vard,
private market sub- yard, electronic
trading platform and direct
marketing;

(ii) grant/renewal and suspension or

cancellation of unified single trading
licence;

(iii) supervision on the Market Committees
for effective execution of provisions of
the Act and Rules made thereunder
relating to transaction of agricultural
produce including livestock taking
place in the principal market yards,
sub-market yards;

(iv) approval of the Bye-laws framed by
the Market Committee under this Act

and Rules;

(v) identifying person(s) or organization
for conducting the audit of accounts

of the Market Commiltee and Board;

(vi) sanction/ approval of the budget of
the Market Committee, according to

Section 25-A of this Act;

(vii) accord sanction to the creation of
posts of officers and staff of the

Market Committee;
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(viii) taking steps for timely and proper
conduct of the elections of the
Market Committee and a»:tivitie_s

connected thereto;

(ix) acceptance of resignation of the
Chairman, Vice-Caairman and

members of the Market Committee;

(%) to act as dispute rescolution authority
for the licensee of private market
yard, farmer-consumer market yard,
private market yard, sub-market
yard, electronic platform and direct
marketing and holder of single

unified licence;

(xi) to act as appellate authority for any
person aggrieved by order of the

Market Committee;

(xii) removal of Chairman/Vice-Chairman
or member(s) of the Market
Committee in the manner as may be

prescribed; and

(xi1l) to inspect or cause to be inspected
accounts and offices of the Market

Committee, if so required.
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47-C.Revolving Marketing Development
Fund.- (1) The Director shall maintain a
separate “Revolving Merketing
Development Fund” to account the
receipts realized as contribution from
licensees of private market yard, private
market sub-yard and from such other
contributions including Market

Committee.

(2)Every Market Committee shall contribute
not more than ten percent of its income
derived from licence fees and market
fees, as may be prescribed, to “Revolving
Marketing Developraent Fund”

maintained by Director.

(3) The Director will spend the fund, so
maintained under sub-section (1), in
development of common merketing
infrastructure, skill developmernt,
training, research and pledge financing
and such other activities as will aid in
creating an efficient marketing system

in the State.

(4) The salary and other emoluments to the
officers and servants of Director of
Agricultural Marke:ing, shall be paid
from the Revolvirig Marketing

Development Fund.
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Amendment of
Section 50.

Amendment of
Section 53.

Amendment of
Section 54.

Amendment of
Section 55.

Amendment of
Section 56.

Amendment of
Section 57.

28.

29.

30.

31.

32.

33.

47-D. Offices and staff of the Director of
Agricultural Marketing.- The Director, to
discharge such duties and perform such
functions as assigned under this Act or
Rules made thereunder, and he shall be
provided with such officers and staff as

may be prescribed."

In sub-section (2) of Section 50 of the Principal Act,
for the words "Managing Director" the word
"Director” shall be subsituted.

In sub-section (1) of Section 53 of the Principal Act,
for the words "five thousand", the wcerds "ten

thousand" shall be subsitutec..

In Section 54 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

In Section 55 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

In Section 56 of the Principal Act, for the words
"Managing Director” wherever they occur, the word

"Director” shall be subsituted.

In Section 57 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.
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34.

35.

36.

In Section 58 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director" shall be subsituted.

In Section 59 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director” shall be subsituted.

After Section 59 of the Principal Act, the following
shall be added, namely :

"59-A.Power of the Director to prohibit
execution or further execution of
resolution passed or order made by the
Market Committee.- (1) The Director may,
on his own motionn, or on report or
complaints received, by order, prohibit the
execution or further execution of a
resolution passed or order made by the
Market Committee or its Caairman or any of
its Officers or servants, if he is of the
opinion that such resolution or order is
prejudicial to public interest, or is likely to
hinder efficient running of the business in
any market yards or sub-raarket yards or is
against the provisions of this Act or Rules or

Bye-laws made there under.

Amendment of
Section 58.

Amendment of
Section 59.

Addition of new
Section 59-A
and 59-B.
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Amendment of 37.
Section 61.

Amendment of 38.
Section 63.

(2) Where the execution or further execution
of a resolution or order is prohibited by an
order made under sub-section(l) and
continuing in force, it shall be the duty of
the market committee, if so required by the
Director to take such action which the
Market Committee would have been entitled
to take if the resolution or order had never
been made or passed and which is
necessary for preventing the Chairman or
any of its officers or servants from doing or
continuing to do anything under the

resolution or order.

59-B.Duty of Local Authority to give
information and assistance.- It shall be
the duty of every Loczl Authority to give all
the necessary information in the possession
of or under the control of its officers to the
Market Committee or its cofficers authorized
in that behalf, relating to the movement of
notified agricultural produce into and out of
the areca of the local authority, free of any

charges."

In Section 61 of the Principal Act, for the words
"Managing Director” wherever they occur, the word

"Director" shall be subsituted.

In proviso of Section 63 of the Principal Act, for the
words "Managing Director" the word 'Director”
shall be subsituted.
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39.

40.

41.

42.

604 (47)

In Section 64 of the Principal Act, after the words
"the President, Vice-president, the members, the
officers and other servants of the Board", the words

"and the Director" shall be inserted.

In Section 65 of the Principal Act, -

(1) in sub-section (1), after the words "Managing
Director", the words "or Director" shall be
inserted.

(2) after sub-section (2), the following shall be
inserted, namely:-

"(2-a) The Director may celegate to any officer
any of the powers conferred or him by or under
this Act.”

(3) in sub-section (3), for the words "Managing
Director”’, the word "Director" shall be

substituted.

In Section 66 of the Principal Act,-

(1) after the words "Managing Director" wherever
they occur, the words "or Director’" shall be
inserted.

(2) for the words "or against any officer or servant
of the Board or any market committee”, the words
"or against any officer or servant of the Board or
Director or any market committee" shall be

substituted.

In Section 67 of the Principal Act, after the word

"Board" the words "or Director" shall be inserted.

Amendment of
Section 64.

Amendment of
Section 65.

Amendment of
Section 66.

Amendment of
Section 67.
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Amendment of 43,
Section 81.

Addition of new 44,
Section B82-A

In Section 81 of the Principal Act, for the words
"Managing Director" wherever they occur, the word

"Director” shall be subsituted.

After Section 82 of the Principal Act, the following
shall be added, namely:-

'82-A. Power to remove difficulty.- If any
difficulty arises in implementation of any
provisions of this Act, as amended by this
Sanshodhan Adhiniyam, the State
Government may, as exigency requires, by
order not inconsistent with the provisions of
this Act, do anything which appears to it to
be necessary or exped-ent for the purpose of
removing the difficulty:

Provided that no such order shall be
made after the expiry of a period of three
years from the date on which this

Sanshodhan Adhiniyam comes into force."

T, HET S ol S, Baie ST A6 HHUITad, 741 T3 & Higd a1 U1 - 2018,
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CHHATTISGARH ACT
(No. 10 of 2020)

THE CHHATTISGARH KRISHI UPAJ MANDI (SANSHODHAN) ADHINIYAM, 2020

An Act further t_o amend the Chhattisgarh Krishi Upaj Mandi Adhiniyam,

1972 (No.24 of 1973).

Be it enacted by the Chhattisgarh Legislature in the Seventy First Year of

the Republic of India, as follows :-

1. (1)
)
3)
2

This Adhiniyam may be called the
Chhattisgarh Krishi Upaj Mandi (Sanshodhan)
Adhiniyam, 2020.

It shall extend to whole State of Chhattisgarh.

It shall come into force with retrospective effect
from the date of 1t December, 2019.

In Chhattisgarh Krishi Upaj Mandi Adhiniyam,
1972 (No. 24 of 1973), (hereinafter referred to
as the Principal Act), in Section 2, in sub-

section (1), for clause (mm), the following shall

"be substituted, namély -

"(mm) "Petty trader" means a person who
does not hold more than twenty
quintals of various kinds of notified
agricultural produce or ten quintals

~of any single notified agricultural
produce in stock at a time :
Provided that he , shall not

purchase more than ten quintals of

Short title,
extent and

commencement.

Amendment of

Section 2.
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Amendment of 3.

Section 10.

cereals or five quintals including of
oilseeds, pulses and fibre crops, in a
day;"
In the Principal Act, for Section 10, the
following shall be substituted, namely:-

"10. Appointment of officer-in-charge or in-

charge Committee pending
constitution of first Market
Committee.—

(1) When a market is established for the
first time under this Act, the Director
shall, by an order,-

(a) appoint a person to be the officer-
in-charge,

or

(b)appoint -a in-charge committee
not exceeding seven person, for a
period of not exceeding five
years. The officer-in-charge or in-
charge committee shall exercise
all the powers and perform all
the duties of the Market
Committee under this Act,
subject to the control of the
Director:

Provided that the Director
may at any time appoint an
officer-in-charge in place of in-
charge committee and in-charge

committee in place of the Officer
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mm-charge and the in-charge
officer or in-charge committee so
appointed, as the case may be,
shall hold office for the
remaining period available to his
predecessor:

Provided further that in the
event of death, resignation, leave
or suspension of the officer-in-
charge a casual vacancy shall be
deemed to have occurred in such
office and such vacancy shall be
filled, as soon as possible by
appointment of a person thereto,
by the Director and until such
appointment is made a person
nominated by the Collector shall
act as an officer-in-charge:

Provided further also
that, if the Market Committee is
constituted before th.e expiration
of the aforesaid period the
officer-in-charge or the in-charge
committee shall cease to hold
office  from the  date of
appointment for the first general
meeting of the newly constituted
Market Committee.

(2) Any officer-in-charge appointed under

sub-section (1) or any person or all
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Amendment of
Section 17.

(3)

person  appointed  to. - in-charge
committee under clau“se (b) of sub-
section (1), may at any time be
removed by the Director, who shall
have power to appoint another person
or another persons in his place, as

the case may be.

Any person appoiﬁted as officer-in-
charge under sub-section (1) shall
receive from the Market Committee
Fund for his services such
Honorarium as may be fixed by the
Government, and each member of the
in-charge committee shall be entitled
to receive allowances from the market
committee fund at such rate as the
allowances payable to the members of

the Mandi Committee.

(4) The officer-in-charge or the in-charge

committee appointed under sub-
section (1) shall, notwithstanding the
expiration of his term thereunder,
continue to hold office till the date
appointed for the first general meeting
under sub-section (1) of Section 13 of
the newly constituted Market

Committee."

In the Principal Act, in Section 17, in sub-
section (2), for clause (xix), the following shall

be substituted, namely:-
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‘(xix) make arrangements for employing by
rotation, weighmen and hammals for
weighing and transporting of goods in
respect of transaction held in the
market yard and make arrangements for
fixing their wages:

Provided that the State
Government may, under this sub-
section notify minimum wages for
weighment and other works, which the
Mandi Committees shall be bound to
comply:

Provided further that nothing in
this clause shall apply for employing
hammals by traders for transporting
their goods from the market yard to

their godowns."

In Principal Act, in Section 56, for sub-section
(3), (4) and (5), the following shall be

substituted, namely:-

"(3) When . a Market Committee has been
superseded, the Director may by an
order- :

(a) appoint a person to be called the
officer-in-charge, or

(b) appoint a committee consisting of
not more than seven persons to be

called the in-charge committee,

To carry out the functions and exercise

Amendment of

Section 56.
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the power of the Market Committee and
transfer to such officer-in-charge or in-
charge committee the assets and
liabilities of the superseded Market
Committee as on the date of such
transfer:

Provided that the Director may at
any time appoint an officer-in-charge in
place of in-charge committee and in-
charge committee in place of the officer-
in-charge:

Provided further that in the
event of death, resignation, leave or
suspension of the officer-in-charge, a
casual vacancy shall be deemed to have
occurred in such office and such vacancy
shall be filled, as soon as possible by
appointment of a person thereto, by the
Director and until such appointment is
made a person nominated by the
Collector shall E;.Ct as an officer-in-

charge.

(4) Any officer-in-charge or any person or all
person appointed to in-charge committee
under clause (b) of sub-section (3) may at
any time be removed by the Director, who
shall have power to appoint another
person or another persons in his place, as

the case may be.
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(S) Any pelrson appointed as officer-in-charge
under sub-section (3) shall receive from
the Market Committee Fund for his
services such Honorarium as may be fixed
by the Government, and each member of
the in-charge committee shall be entitled
to receive allowances from the market
committee fund at such rate as the
allowances payable to the members of the

Mandi Committee."

In the Principal Act, for Section 57, the Amendment of
following shall be substituted, namely:- Section 57.

"57.Consequences of dissolution under
Section 13. - (1) Where a Market
committee stands dissolved under sub-
section (2) of Section 13, the following

consequences shall ensue namely :-

(@) all the members as well as the
Chairman and -Vice-Chairman of the
Market Committee shall, as from the
date of dissolution of such Market
Committee under the said sub-
section, be deemed to have vacated

their offices;

(b) all powers and duties of the Market
Committee under this Act, shall be
exercised and performed subject to

the control of the Director,-
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(i) by a person to be called the officer-
in-charge as the Director may, by
order appoint in that behalf,

(ii) by a committee consisting of not
more than seven persons to be
called the in-charge committee as
the Director may, by order appoint
in that behalf:

Provided that the Director
may at any time appoint an officer-
in-charge in place of in-charge
committee and in-charge
committee in place of the officer-in-
charge:

Provided further that in the
event of death, resignation, leave or
suspension of the officer-in-charge
a casual vacancy shall be deemed
to have occurred in such office and
such vacancy shall be filled, as
soon as poss-ible by appointment of
a person thereto by the Director
and until such appointment is
made a person nominated by the
Collector shall act as an officer-in-
charge;

(c) all property vested in the Market

Committee shall vesi in the officer-in-

charge or the in-charge ‘Committee in

trust for the purposes of this Act.
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(2) Any officer-in-charge or any person or all
persons appointed to in-charge committee
under sub-clause (ii) of clause (b) of sub-
section (1) may at any time be removed by
the Director who shall have power - to
appoint another person or another persons

as the case may be.

(3) Any person appointed as officer-in-charge
under sub-section (1) shall receive from the
Market Committee Fund for his services
such Honorarium as may be fixed by the
Government, and each member of the in-
charge committee shall be entitled to
receive allowances from the market
committee fund at such rate as the
allowances payable to the members of the

Mandi Committee.

(4) The officer-in-charge or the in-charge
committee shall cease to hold office on the
date appointed for the first general meeting

of the Market Committee as reconstituted."
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